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INTRODUCTION

I, the chairman, committee on Public Accouns, having been authorised by the

Cornmittee to present this Report, on their behalf present the Fifth Report on paragraphs

relating to Higher Education Department contained in the Report of the Comptroller and

Auditor General of India for the year ended 31" March 2016 (General & Social Sector)'

The Report of the comptroller and Auditor General of India for the year ended 31"

March 2016 (General & Social Sector) was Iaid on the Table of the House on 22d May

2017.

TheCommitteeconsideredandfinalisedthisReportatthemeetingheldonll'

Vlarch, 2022.

The committee place on records their appreciation of the assistance rendered to them

bv the Accountant General in the examination of the Audit Report'

SUNNY JOSEPH,

ThiruvananthaPuram, CHAIRMAN'

16'n March, 2022. COMMITTEE ON PUBLIC ACCOUNTS'



REPORT

HIGHER EDUCATION DEPARTMENT 

[Audit  paragraphs  3.1  to  3.6.1.1  contained  in  the  Report  of

Comptroller and Auditor General of India (General and Social

Sector) for the year ended 31st March 2016]

3.1 Introduction 

Mahatma  Gandhi  University  (MGU),  Kottayam,  was

established  in  October  1983  to  provide  higher  education  to  the

students belonging to the districts of Kottayam, Ernakulam, Idukki

and parts  of  Pathanamthitta  and Alappuzha.  The MGU conducts

Under Graduate  (UG), Post  Graduate  (PG),  M.Phil  and Doctoral

level  courses  through  17  University  departments,  seven  Inter-

University Centres, 10 Inter-School Centres, eight Self Financing

Institutions and 250 affiliated colleges (10 Government colleges, 63

aided colleges and 177 unaided colleges).  It imparts education in

the conventional disciplines of Science, Social Science as well as in

professional  disciplines  of  Medicine,  Nursing,  Pharmacy,

Engineering, etc. MGU is accredited by National Assessment and

Accreditation Council1 at 'B' level.  

3.2 Organisational setup 

The Governor of Kerala is the Chancellor and Head of the

University. The Vice Chancellor (VC) of the MGU is the principal

academic and executive officer and all officers of the University are

under his administrative control.  The following personnel held the

post of VC as detailed below:

1 National Assessment and Accreditation Council (NAAC) is an autonomous body established
by the University Grants Commission (UGC) of India to assess and accredit institutions of
higher  education  in  the  country.  Institutions  are  graded  for  each  key  aspect  under  four
categories viz. A, B, C and D denoting very good, good, satisfactory and unsatisfactory levels,
respectively
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Table 3.1: Persons holding the post of Vice Chancellor

Sl. No. Name of the VC Period

1 Dr. Rajan Gurukkal November 2008 to October 2012

2 Dr. K M Abraham November 2012 to December 2012

3 Dr. A V George January 2013 to April 2014

4 Dr. Sheena Shukkur May 2014 to August 2014

5 Dr. Babu Sebastian September 2014 to till date

The VC is assisted by a Pro-Vice Chancellor, Registrar, Controller of
Examinations and Finance Officer2.

3.3 Audit Objectives 

The Performance Audit was conducted to assess whether

• the academic activities were planned and executed efficiently and
effectively; and

• the  financial  management  of  the  University  was  efficient  and  
effective.

3.4 Audit Criteria

Audit criteria was derived from the following sources:

• University  Act  and  Statutes,  University  Grants  Commission  
Regulations, Examination Manual and Orders issued by Government
of Kerala (GOK) and various regulatory authorities3

• Kerala Financial Code and Kerala Service Rules

• Kerala Stores Purchase Manual

• Special Rules for Self Financing Institutions

2 Abraham J Puthumana –October 2000 to till date
3 All India Council of Technical Education (AICTE), National Council of Teacher Education (NCTE)
   and Bar Council of India (BCI)

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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3.5 Scope and Methodology of Audit

The  Performance  Audit  of  the  ‘Functioning  of  Mahatma  Gandhi

University’ covering the period from 2011-12 to 2015-16 was conducted

from  March  to  October  2016  focussing  on  the  academic  and  financial

activities including management of Self Financing Institutions.

We  commenced  the  audit  with  an  Entry  Conference  held  on  17

March  2016  with  the  Additional  Chief  Secretary  (Finance  and  Higher

Education),  Principal  Secretary  (Finance-Expenditure  and  Higher

Education), VC and Registrar of MGU wherein the audit objectives, audit

criteria  and  audit  methodology  were  discussed.  The  audit  methodology

included the scrutiny of documents and verification of records related to

core  academic  activities,  role  of  academic  bodies  in  the  pursuit  of

excellence,  extent  of  application  and  adherence  to  University  Grants

Commission/Career  Advancement  Scheme  norms,  prudence  in  financial

management,  etc.  An  Exit  Conference  was  conducted  on  05  December

2016  with  the  Principal  Secretary,  Higher  Education  Department  and

Finance Officer, MGU, during which the audit findings were discussed in

detail.

Audit findings

3.6 Academic activities 

3.6.1  Courses  offered  without  fulfilling  the  norms  laid  down  by

Statutory Authorities 

3.6.1.1 Commencement of courses not approved by University Grants

Commission 

As per Section 22(3) of the University Grants Commission (UGC)

Act 1956, 'degree' means any such degree as specified on this behalf by the

UGC  by  notification  in  the  official  Gazette.  There  were  163  degrees

notified by UGC in the official Gazette as on 23 May 2009.  UGC had

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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informed VCs of  all  Universities  in November 2009,  to ensure that  the

nomenclature of the degrees offered should be as specified by the UGC.

The VC accorded approval (October 2009) to the MS programme,

which  commenced  during  2009-10  with  an  intake  of  10  students,  by

exercising the powers of the Syndicate as per Section 10 (17) of the MGU

Act.  The Syndicate of the MGU decided (February 2010) to launch the

five  year  Integrated  Interdisciplinary  Master  of  Science  programme

through Institute for Integrated programmes and Research in Basic Science

(IIRBS) and declared the programme as MS. The decision of the VC was

subsequently ratified by the Academic Council in January 2015. 

Since the degrees notified by the UGC identified MS as Master of

Surgery and the five year Integrated Interdisciplinary MS programme of the

MGU was not in the approved list of UGC, the first batch of 10 students

who had completed the course in 2014 were awarded M.Sc Degree. We

also noticed that, nine students were awarded M.Sc Degree in Chemistry

while one student was awarded M.Sc Degree in Physics.

Subsequently,  the  Sub-Committee  constituted  by  the  Syndicate  of

MGU proposed (March 2015) that, specialisation in M.Sc. would be based

on the project work/subjects studied from VII to X semesters (Master level

semesters)  and  suggested  that,  IIRBS  may  propose  the  syllabus  for

specialisation in Physics. Accordingly, the VC issued orders (May 2015)

for retrospective modification of course and curriculum for the 2009 and

2011 batches and re-designed the programme as Interdisciplinary Master of

Science programme, declared as M.Sc.

It is evident from above details that, Physics was not a part of the

syllabus  of  2009  batch  and  giving  retrospective  effect  of  change  of

programme for the students who had already passed out in 2014 was not in

order.  

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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On being asked, the VC, MGU replied (December 2016) that, in all

regulations, the degree was shown as MS/M.Sc. and that different degrees

including  degree  in  Physics  were  awarded  on  the  basis  of  curriculum

structure approved by MGU in 2009.  

The reply  was not  tenable  as  it  was  found that,  in  all  University

Orders and Regulations issued upto 2015 except initial University Order

issued in 2009, the name of the programme was shown as MS and there

was no separate curriculum/specialisation envisaged for awarding different

degrees. It was only after the recommendation of the Sub-Committee after

March 2015, that a separate syllabus for Physics in VII to X semesters was

introduced in 2015, after the first batch had passed out.

[Note received from the Government on the above audit paragraphs

are included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

1. While  considering  the  audit  para  'commencement  of  courses  not

approved by University Grants Commission', Committee noticed that the

five  year  inter  disciplinary  course  in  basic  science  namely  MS  was

sanctioned by the  Vice  Chancellor,  MG University  in  2010 without  the

approval of UGC, by exercising the powers of the syndicate as per Section

10(177) of the MGU Act.  The Academic council ratified the decision of

Vice  Chancellor  in  2015  and  modified  retrospectively  the  course  and

curriculum for the 2009 and 2011 batches with effect from May 2015 and

redesigned  the  programme  as  Interdisciplinary  Master  of  Science

Programme  declared  as  MSc.  The  degree  course  offered  by  the  UGC

identified  MS  as  Master  of  Surgery  and  the  five  year  integrated

interdisciplinary MS of MGU was not in the approved list of UGC.  The

Committee  then  enquired  why  the  University  offered  a  degree  course

without  the  approval  of  the  UGC.   The  Secretary  (in-charge),  Higher

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.



6

Education Department  informed that  M.G University  currently conducts

courses as per the guidelines of UGC.

2. Committee  observed that  the  officials  who sanctioned and named

such a course against the UGC regulation are liable to be punished but after

such  a  long duration  they might  have  retired  from service.   Hence  the

Committee accepted the reply furnished by the Government and decided to

recommend that in future, the university should not offer courses without

the approval of UGC.

Conclusion/Recommendation

3. The Committee criticizes the officials of the MG University for

designing  and  naming  a  course  as  MS  (Master  of  Science)  that  is

notified in the list of courses offered by UGC as 'Master of Surgery'

which is against the UGC Guidelines and commencing the programme

without  the  approval  of  UGC.  The  Committee  observes  that  the

officials who approved and designed such a course would have been

punished.  Therefore, the Committee recommends that the department

should take necessary steps to ensure that all new courses offered by

universities  are  in  line  with  the  UGC  guidelines  before  approving

course curriculum.

[Audit  Paragraph 3.6.1.2 contained in the report of  the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.6.1.2  Commencement  of  course  in  Law  violating  UGC

             guidelines/Bar Council of India norms

As  per  UGC  instructions  (November  2009),  the  VCs  of  all

Universities are required to ensure that  the nomenclature of  the degrees

should be as specified by the UGC.  The MGU commenced a five year

Integrated Double Degree BA (Criminology)-LLB (Honours) course with

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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effect from the academic year 2011-12.  Five Colleges4 together admitted

970 students to the course during the years 2011-12 to 2015-16. While the

Government  Law  College,  Ernakulam  and  SN  Law  College,  Poothotta

made  admissions  to  the  course  from  2011-12  and  2012-13  onwards

respectively,  the  other  three  colleges  commenced  the  course  only  with

effect from 2013-14.

We  observed  that,  the  five  year  Integrated  Double  Degree  BA

(Criminology)-LLB (Honours) course offered by the MGU was not part of

the list of courses notified by the UGC. Therefore, it was not a recognised

course.

Even though the Regulations issued by the MGU specified that the

course  was  in  compliance  to  the  Bar  Council  of  India  Rules  of  Legal

Education 2008, it was silent on the fact that the course did not possess

approval of the UGC which was essential for its recognition.  Since the

Advocates Act, 1961 also stipulated that, the State Bar Council shall enrol

as  Advocates  only  such  candidates  who  have  passed  law  from  a

University/approved affiliated Centre of Legal Education/Departments of

the MGU as recognised by Bar Council of India (BCI), we observed that,

all the 970 students who were enrolled in the five year Integrated Double

Degree BA (Criminology)-LLB (Honours) course are ineligible to practice

Law. The BCI also confirmed (February 2016) that, as the UGC has not

recognised degree  in  BA (Criminology)-LLB (Honours)  course,  persons

possessing the degree are not entitled to be enrolled as Advocates.  Thus,

the action of MGU in admitting students to the Integrated Double Degree

BA (Criminology)-LLB (Honours) course without UGC approval violated

Bar Council of India regulations also and this action has put the legal career

of these students as Advocates at risk.
4 Government  Law  College,  Ernakulam,  SN  Law  College  Poothotta,  Al  Azhar  Law  College,
Thodupuzha,  Bharata Mata School of Legal Studies,  Angamaly and CSI College for Legal Studies,
Kanakkary

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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The  Joint  Registrar  of  MGU  stated  during  the  Exit  Conference

(December 2016) that, the MGU has discontinued the course from 2016-17

and BCI has agreed to regularise  the course as  a  one-time measure for

students already admitted, on payment of a fine of 10 lakh (Rupees two₹

lakh per year for five years). We observed that the reply of the MGU was

silent on the University offering such courses to the students, which were

not recognised by the UGC.

In the circumstances, we recommend that, responsibility needs to be

fixed for the lapse on the part of MGU in offering a course which did not

have UGC's and BCI's approval and for getting retrospective ratification by

making payment of fine of 10 lakh, which is not a healthy precedence in₹

the field of education.

Recommendation 1: The VC should ensure that only courses recognised
by the UGC are offered by MGU.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of committee with officials concerned

4. While examining the audit para, the Committee understand that MG

University offered a five year double degree BA(Criminology) LLB Course

in 2011-12 wherein the nomenclature of degree was not as specified by the

UGC.   Hence  Bar  Council  of  India  did  not  give  approval  to  the  970

students who were admitted to the five year integrated Double Degree BA

(Criminology) – LLB (Honours) course and they could not practice in Law

as advocates.

5. The Committee opined that it was a serious case that affected the

future of students.  So the Committee directed the department to prepare a

comprehensive  report  containing  the  following  details;  the  number  of

permitted  batches  without  the  approval  of  Bar  Council;  the  number  of

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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students who had completed the course, and the type of certificates which

were issued to students who had completed the course and whether the

issued  certificates  were  valid  or  not.   The  Secretary(in-charge),  Higher

Education Department agreed to do so. To the query of the Committee, the

Secretary (in-charge), Higher Education Department informed that now a

days  the  course  in  Law  was  rearranged  as  per  the  rules  and

recommendations of the Bar Council of India. 

6. The Secretary-in-charge, Higher Education Department informed the

Committee that University had remitted a fine of Rupees Two lakhs per

year to the Bar Council of India for the commencement of 5 year Integrated

Double Degree BA-LLB course without its approval. The Registrar, MG

University  added  that  it  was  in  the  light  of  the  verdict  of  the  Hon'ble

Supreme  Court  that  the  University  used  its  powers  to  commence  that

course  with  the  approval  of  Board  of  studies.   The  Registrar,  MG

University further  informed that  the 3rd and five year integrated Double

Degree BA (Criminology)-LLB (Honours) course were approved by Bar

Council of India on 21.12.2016 and also the students who had passed the

course got registered to BCI.

7. The Committee suggested the department to conduct a case study on

whether  universities  conduct  any  courses  without  the  approval  of  the

relevant authority and directed the higher education department to enusre

that courses should not be started without proper guidelines.

8. The Committee queried whether the university needed any sanction

from  the  Government  for  the  commencement  of  a  new  course.   The

Secretary(in-charge),  Higher  Education  Department  replied  that  sanction

from Government was needed to start a new course.

9. The  Committee  agreed  to  drop  the  audit  objection  based  on  the

explanations given by the Department and also urged the university to take

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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necessary steps to avoid such type of mistakes in future.

10. The Committee directed the Department that Government should be

very careful in giving approval to new course and approval should be given

only after thorough scrutiny.  The Committee observed that the government

has the responsibility to check whether the universities are following the

rules and regulations.  The Committee opined that universities should be

instructed to strictly adhere to the UGC guidelines to commence a course

and regularly monitor to amend the existing rules and statutes to adapt with

the UGC guidelines.

11. Committee also remarked that it was not proper for Universities to

start  any  course  in  the  name of  autonomy without  the  approval  of  the

authorities concerned.  Committee pointed out that the main function of

syndicate  and  senate  is  to  review and  to  give  suggestion  to  university

authorities on areas and domains that are an integral part of Universities

namely,  academics,  research  and  development,  administration  and

governance.  But Committee lamented that the discussions made in senate

and syndicate mostly are of administrative but not of academic  nature.

Conclusions/Recommendations

12. The  Committee  directs  the  Department  to  prepare  a

comprehensive report including the following details;

(a) The number of permitted batches without the approval of  Bar

Council of India;

(b) The number of students who had completed the course;

(c) The  Type  of  certificates  issued  to  the  students  who  had  

completed the  course and its authenticity.

13. The Committee directs the department to conduct a case study on

whether Universities conduct any course without the recognition of the

authorities concerned.  The Committee directs the Higher Education

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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department to ensure that courses should not be started without proper

guidelines and further directs the University to take necessary steps to

avoid such instances in future.

14. The  Committee  observes  that  the  department  is  keeping  a

sleeping mode while interfering with the affairs of Universities in the

guise of academic autonomy.

15. The  delay  in  amending  University  Statutes  and  Rules  in

accordance with the UGC guidelines issued from time to time, leads to

many litigation  and thereby paralysing the administration.  Hence the

Committee strongly recommends that a separate mechanism/authority

should be constituted for amending the University statutes and Rules in

accordance with the UGC guidelines by fixing a time frame.  Penal

measures should be taken against the Universities that do not amend

the Statutes/Rules within the time frame. 

[Audit Paragraph 3.6.1.3 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.6.1.3 Master of Business Administration courses through off-campus
centres

The  All  India  Council  of  Technical  Education  (AICTE)  is  the

statutory authority for ensuring coordinated and integrated development of

technical and management education and maintenance of standards.  With

the  approval  of  AICTE  (July  1994),  the  School  of  Management  and

Business Studies of MGU offered two year full time Master of Business

Administration (MBA) course with 30 seats with effect from 1994.  MGU

accorded approval to five aided Arts and Science Colleges to conduct MBA

programme  after  obtaining  assurance  that  these  colleges  had  obtained

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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AICTE's approval. The School of Distance Education (SDE) of MGU also

conducted a similar MBA programme through 72 off-campus centres5 from

2001-02 to 2014-15 for which the approval of AICTE was not obtained.

Based on High Court judgement (February 2015), these off campus centres

were closed with effect from 2015-16 as the MGU did not have powers to

conduct off-campus centres outside its jurisdiction.

We observed that,  out  of  6303  MBA degrees6 awarded by  MGU

during 2011-12 to 2015-16, 4735 MBA degrees (75 per cent) were awarded

to the students who had undertaken the course through off-campus centres.

MGU awarded same degree certificates to the students who attended off

campus  centres  and  the  students  who  studied  the  course  in  University

department and affiliated colleges concealing the fact that degrees obtained

through off-campus centres were not recognised by AICTE.

On being asked, MGU replied that, the University started the course

as per  its  Syndicate  resolution,  since,  as  per  the judgement  of  Supreme

Court of India dated 24 September 2001 (Bharathidasan University case),

Universities could start any new department/course/programme in technical

education without obtaining approval of AICTE.

The  reply  was  not  tenable  as  the  said  judgement  pertains  to  the

courses directly run by the University.  It is also significant to note that

despite  the  Hon'ble  Supreme Court  of  India  clarifying (May 2014)  that

prior approval of the AICTE was compulsory and mandatory for conduct of

a technical  course including MBA/Management course for the academic

year 2014-15, MGU permitted the off-campus centres under its jurisdiction

to  admit  students  to  MBA courses  in  2014-15  also  without  obtaining

approval of AICTE.

During the Exit Conference (December 2016) the Principal Secretary
5 Off-campus  centres  are  private  educational  entities  run  by  institutions/individuals/trusts  within  or
    outside the territorial jurisdiction of the University
6  Include degrees offered by five aided colleges affiliated to MGU having AICTE approval

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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observed that, this was a serious lapse on the part of MGU and amounted to

contempt  of  the  Supreme Court  of  India.  As such we recommend that,

appropriate  action  may  be  taken  for  the  lapses  against  the  defaulting

authorities/persons.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

16. According to the audit para MG University  offered MBA Course

through 72 off campus centres without the approval of AICTE.  Committee

sought  the  response  of  the  Principal  Secretary,  Higher  Education

Department in the audit observation and enquired about the fate of students

who had completed the course and asked the Principal Secretary whether

the  course  has  been  recognised  by  AICTE.   The  Principal  Secretary

explained that  the course was stopped in 2014 and no student who had

completed  the  course  raised  any  complaints  about  the  course.  He  also

added that the approval from AICTE had not been received for the course.

It was also pointed out in the meeting that the Mahatma Gandhi University

(MGU) awarded same degree certificates to the students who completed

the MBA course through off-campus centres and to the student who studied

the course in the University department as regular student.

17. The Committee blamed the lackadaisical attitude of the university for

starting  off-campus  courses  without  the  approval  of  AICTE.  The

Committee criticized the University that they had taken steps which affect

the  quality  of  MBA Course  and  they  handled  things  with  ease.   The

committee decided to include a strong opinion against the Universities in

their report for preventing such mistakes in future.  

Conclusion/Recommendation

18. The Committee expresses its displeasure over the lackadaisical

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.
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attitude of the MG University for starting off-campus courses without

the required approval of AICTE and criticizes that it had affected the

quality  of  MBA course  offered  by  the  University.  The  Committee

strongly  warns  the  Universities  against  repeating  the   delinquent

actions  like  commencing  off-campus  centres  without  obtaining  the

mandatory approval of the AICTE, in future.

[Audit Paragraph 3.6.2 contained in the report of the Comptroller and

Auditor  General  of  India  (General  and  Social  Sector)  for  the  year

ended 31st March 2016]

3.6.2 Failure to revise syllabus and comply with UGC guidelines 

As part of the measures to enhance efficiency and excellence in the

higher education system and to ensure seamless mobility of students across

the  higher  educational  institutions  in  the  country  and abroad,  the  UGC

directed (November 2014) that, the Choice Based Credit System (CBCS)7

proposed by it  should be adopted by all  the Universities  from 2015-16.

The UGC also issued guidelines to Universities to frame uniform syllabi.

As the MGU was following a Choice Based Course Credit and Semester

System, it was resolved (August 2015) to implement the guidelines for the

adoption  of  uniform CBCS from the  Academic  Year  2016-17  onwards.

Accordingly,  Regulations  for  implementation  of  Revised  Scheme  and

Syllabi  for  UG  courses  with  effect  from  academic  year  2016-17  were

approved by MGU (February 2016) and the revised scheme and syllabi of

108 UG programmes were drafted and subsequently approved by MGU in

May 2016.

We  observed  that,  even  though  MGU  approved  the  Regulations,

Revised Scheme and Syllabi  for UG courses with effect from academic

year 2016-17, the newly constituted Syndicate, citing delay in ratification
7 Choice Based Credit System provides choice for students to select from the prescribed courses (core,
elective or minor or soft skill courses)
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by the earlier Syndicate and complaints received from stakeholders, did not

implement the Regulations.  The syllabi for the UG courses were yet to be

revised (September 2016) which resulted in disadvantage to the students of

MGU compared to students from other Universities which adopted the new

syllabi.

The VC, MGU stated (December 2016) that, new syllabi would be

implemented with  effect  from the  academic  year  2017-18 after  detailed

discussions  with  experts  and  other  stakeholders.  The  reply  was  not

acceptable as the MGU has failed to comply with the UGC Regulations to

frame  uniform  syllabi  which  hampered  seamless  migration  of  students

across Universities within the country and abroad.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

19. As per the audit view MG University delayed the framing of uniform

syllabi  for  UG Courses  under  choice  based  credit  and  semester  system

which will  inspire the students and their  seamless movement across the

country or abroad as per UGC guidelines.

20.  To a query of the committee, the Registrar, MG University informed

that  the  University  had  started  the  course  on  Choice  Based  Credit  and

Semester System and the change in syllabus should have reported to the

syndicate after the approval of the same by academic council, but at that

time the new syndicate was to be formed and hence the delay occurred.  So

the revised syllabi  was implemented after one year,  so there occurred a

delay of one year in implementing the syllabus.

21. Committee  criticized  the  lethargic  attitude  of  department  in

scrutinizing  university  activities.  Committee  is  of  the  view that  Higher
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Education  Department  should  properly  monitor  the  highhanded

autonomous activities of the Universities,  to check whether statutes and

rules are strictly adhered to and to scrutinise whether timely changes are

made in the Act and rules as per the UGC guidelines.

Conclusion/Recommendation

22. The Committee observes that it  was a serious omission on the

part of the  Higher Education Department in monitoring the activities

of University in connection with the revision of syllabi for UG courses.

The Committee criticises the lethargic attitude of  the department in

scrutinizing  the  activities  of  the  University  in  observing  UGC

regulations.  The Committee directs the department that they should

properly  monitor  the  highhanded  autonomic  activities  of  the

Universities,  check whether statutes and rules are strictly adhered to

and to scrutinize whether timely changes are made in the act and rules

as per the UGC guidelines.

[Audit  Paragraph  3.6.3  and  3.6.3.1  contained  in  the  Report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.6.3 Conduct of examinations and publication of results 

3.6.3.1  Delay  in  publication  of  results  and  consequent  hardships  to

students

MGU publishes examination calendar for every academic year which

includes dates of examination and dates of publication of results of Under

Graduate (UG) and Post Graduate (PG) courses. We observed delay of one

to three months in publishing of results of final semester of UG/PG courses

and  delay  between  one  to  nine  months  in  the  case  of  other  semesters.

Failure of  MGU to publish results  on time leads to  course lagging and

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.



17

deprival of timely admission of students to other institutions.

As per the Examination Manual of the MGU, candidates who have

taken  examinations  conducted  by  MGU can  apply  to  the  Controller  of

Examinations  for  revaluation  of  their  answer  book.  The  results  of

revaluation are to be published within 60 days from the last date for receipt

of  applications.  We  noticed  delay  in  publishing  results  of  revaluation

conducted by MGU.  During 2012-13 to 2015-16, the results of revaluation

could be declared within the stipulated time of 60 days in 20 per cent of

cases only. In 49 per cent cases, results were declared after the last date of

submitting application for the next examination and in another 10 per cent

cases,  results  were announced after  the completion of  next  examination

causing hardship  to  the students.  The delayed publishing of  revaluation

results  forced  students  to  reappear  for  the  next  examination  without

knowing their previous result.

The VC,  MGU, while  accepting  the  audit  observation  (December

2016) attributed the delay in publishing results  to the numerous diverse

courses offered by MGU and shortage of teachers for valuation. The reply

was not tenable as it was the duty of MGU to ensure timely action in the

interest  of  the  student's  educational  needs.  Besides,  it  was  MGU's  own

decision to run so many courses.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

23. Considering  the  audit  paragraph  the  Committee  opined  that  there

occurred a delay upto three months in publishing results of final semester

of  UG/PG  courses  and  delay  upto  nine  months  in  the  case  of  other

semesters during   2012-13 to 2015-16. Though the result should have been

published within the stipulated 60 days from the last date for receipt of
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application for revaluation, University failed to publish the result  within

time which made hardships to students. The delay in publishing revaluation

results  in  time,  forced  the  students  to  reappear  for  next  exam  without

knowing their previous result.

24. The Registrar, MG University informed that there were many issues

regarding the revaluation and it had been regularised and it was unlikely

that such problem would  be repeated in future.  University is conducting

about fifteen thousand examinations every year.  Out of 65 aided colleges

affiliated  to  Mahatma  Gandhi  University,  most  of  the  teachers  were

working on contract basis and permanent teachers are less in number. So

they had to valuate the exam papers of the examination on semester system,

exam  papers  of  supplementary  examination  and  also  prepare  for

revaluation in addition to the papers of private registered candidates.  So

the workload of the teachers is heavy which lead to lag in valuation.  He

added that steps were being taken to speed up the valuation process and

they  were  able  to  publish  the  result  of  final  semester  exam  and

supplementary exam in time during the last years.  

25. To  the  query  about  the  examination  calendar,  the  Secretary  (in

charge), Higher Education Department answered that the Government had

tried to implement the academic calender and examination calendar since

last year and meeting of Vice Chancellors and Registrars of Universities

were conducted at ministry level.

26. The  Committee  opined  that  the  increase  in  the  number  of

examinations and workload of teachers were not the problem of Mahatma

Gandhi  University  only.   All  other  Universities  are  facing  the  same

problem. So a strong decision should be taken at government level in this

regard  and  the  Committee  decided  to  recommend  the  Government  to

streamline the process in order to solve general issues regarding the universities.
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Conclusion/Recommendation

27. The Committee observes that the functions of the Universities are

severely  affected by  huge number of  examination every  year.   The

Committee feels that it is high time the Government take requisite steps

to overcome the snag in conducting examinations and publication of

results  in the interest of student's educational needs.  The Committee

recommends that the Department should ensure the streamlining of the

process of examination in order to tackle the issues like delay in the

publication  of  results,  course  lagging  and  the  deviation  of  the

examination calendar. 

[Audit Paragraph 3.6.3.2 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.6.3.2 Delay in issuing degree certificates

As per Examination Manual of MGU, degree certificates would be

issued within 10 days (later raised to 20 days (September 2013)) if applied

along with additional fee of 900 (fast track). However, we noticed that, 37₹

per cent of degree certificates were issued after the stipulated time of 20

days.  

MGU has also not prescribed any time limit for the issue of degree

certificates in the normal course. We noticed that, 59 per cent of certificates

during  the  audit  period  were  issued  after  six  months  from the  date  of

application.  

The VC, MGU stated (December 2016) that, consequent to the audit

observation, a proposal for fixing a timeframe for issue of certificates in

normal course was under its consideration.
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[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

28. The Committee opined that as per Examination Manual of Mahatma

Gandhi University, certificate should be issued within 10 days if applied

along with additional fee of Rs.900.  But 37% of degree certificates were

issued  after  the  stipulated  time  of  20  days  during  audit  period.  Also

University  did  not  prescribe  any  time  limit  for  the  issue  of  degree

certificate in normal cases.   But 59% of certificates during audit  period

were issued after six months from the date of application and the delay in

issuing the degree certificate affects  future of the students who decide to

go for higher education.

29. The Registrar, Mahatma Gandhi University informed that the degree

certificate under fast track mode are issued in a time bound manner and

most  of  the  students  applied  for  degree  certificate  through  fast  track

system.  When defective applications are received a letter is sent through

mail pointing out the defects and rectification of the defects takes more

time which causes delay.   Delay also occurs if the marks vary when the

result of revaluation/supplementary examination is published.  The witness

apprised the Committee that  the degree certificate will be issued through

online system in the next academic year.  The Registrar, Mahatma Gandhi

University  informed  the  Committee  that  students  who  passed  the

examination  of  all  semester  can  get  the  degree  certificate  along  with

provisional certificate when they submit the application through online at

the time of publication of result.

30. The Committee pointed out  that  a specific time frame  should be

charted out for issuing certificates both in fastrack and normal method and

certificates should be issued within the time frame.
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31. The Senior  Deputy Accountant  General,  Office  of  the Accountant

General  informed the  Committee  that  even  though  the  Vice  Chancellor

agreed to fix a timeframe in 2016, he could not carry out the same. 

32. The Committee directed the department to take necessary steps to

make a system for that purpose to avoid such problems in future.

Conclusion/Recommendation

33. The  Committee  recommends  that  the  department  should  take

necessary steps to make a system for issuing certificates and a specific

time  frame  should  be  charted  out  for  issuing  certificates  both  in

fastrack and normal method and certificate should be issued within

that time frame inorder to avoid the delay in future.

[Audit Paragraph 3.6.3.3 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.6.3.3 Lack of action for improper valuation

As per the provisions in the Examination Manual of the MGU, if the

revalued marks vary from the original marks by 25 per cent or above, the

fact shall  be reported to the Standing Committee of Examinations.  The

examiner, if found guilty of improper valuation, shall be debarred from the

examinership of MGU for a minimum period of three years. A fine of 500₹

shall also be imposed on the examiner. However, we observed that, MGU

was not invoking the provisions of the Manual against teachers guilty of

improper valuation.  Of the 433 cases under UG courses where marks on

revaluation were found to be in excess of 25 per cent of the original marks,

action was initiated only in seven cases by seeking explanation.  Reasons

for not initiating action in remaining 426 cases were sought for (October

2016) from the MGU. But MGU did not give any reply (January 2017).
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As per the Examination Manual,  a fine of 500 shall be imposed₹

upon teachers found guilty of improper valuation/revaluation which was

enhanced (February 2014) upto a maximum of 10,000. During February₹

2014, all the 95 students who appeared for the Indian English Literature

paper in MA I semester examination in six8 affiliated colleges were given

fail  marks  by  the  examiners.   Based  on  the  media  report  on  the  mass

failure,  an  enquiry  commission  was  formed  (March  2015)  and  the

subsequent revaluation revealed that,  out of the 95 students,  82 students

were declared as passed.

Considering the enquiry report,  the MGU debarred two examiners

responsible  for  this  failure  from future examination  duties  and reported

(October 2015) the same to the Director of Collegiate Education for further

action.  

Though the  enquiry  commission  had found two examiners  guilty,

action  was  yet  to  be  initiated  by  the  Director  of  Collegiate  Education

against them (December 2016). Thus, MGU failed to impose penalty upon

the delinquent examiners, to avoid such instances in future.

The  VC,  MGU  stated  (December  2016)  that,  based  on  audit

observation,  directions  have  been  issued  to  authorities  concerned  for

imposing fine on the errant examiners.

Recommendation 2: MGU may ensure that examiners proved guilty of

improper valuation are penalised to guard against such lapses in future.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

34. The  Committee  pointed  out  that  as  per  Examination  Manual  of

8  Illahia College, Maharajas College, St. Dominic College, St. Alosius College, Al Azhar College and 
    St. Berchmans College
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Mahatma Gandhi University if the revalued marks vary from the original

marks by 25% or above, a fine of 500 shall be imposed on the examiner₹

and disciplinary action shall also be taken against him. But the Committee

observed that out of the 433 such cases under UG Courses,  action was

initiated only in seven cases by seeking explanation.  The Registrar, MG

University informed that two cases were identified and in each case a fine

of  2000/-  was  imposed  for  improper  valuation  of  answer  scripts  by₹

examiners.  During February 2014, all the 95 students who appeared for the

M.A Semester  I  Examination  were  failed  and  on  revaluation  out  of  95

students,  82  students  were  declared  as  passed.   The  Mahatma  Gandhi

University debarred two examiners responsible for that mass failure from

future  examination  and  the  report  was  sent  to  Director  of  Collegiate

Education.   But  no  action  seems  to  have  been  taken  against  those

examiners by the Director of Collegiate Education.

35. To a query of the committee the Registrar informed that at present

university strictly follow the instructions of syndicate on imposing fine on

erring examiners. The committee directed the M.G. University to inform all

the examiners about the decision of the syndicate to impose fine on errant

examiners.

36. The Registrar, MG University informed the Committee that only 68

colleges are working in aided sector and most of the new colleges are in the

unaided  sector  where  teachers  are  working  on  temporary  basis.   The

qualified teachers from the unaided sector are employed for valuation and

they may quit the job in the middle on getting better offers.  Moreover no

disciplinary measures can be taken against them since their employment is

not regular.

37. Committee understand that  now more colleges are working in the

unaided sector which are reeling under the uncertainty about qualification,
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employment  status,  job  security  of  teaching  and  non  teaching  staff

Government may take appropriate measures to stabilise the sector.

Conclusion/Recommendation

38. The Committee opines that  the variation in marks dishearten

the  students  and  adversely  affect  their  higher  studies.   So  the

Committee  directs  the  MG  University  to  inform  all  the  examiners

about   the  decision  of  the  Syndicate  to  impose  fine  on  errant

examiners.  The Committee recommends to take effective measures for

selecting  qualified  teachers  for  examination  duties  in  future  and

initiate  action  against  those  teachers  who  are  responsible  for

conspicuous variations of marks during revaluation process.

39. Committee understands that since more colleges are working in

unaided sector, the faculties  from unaided colleges have to be employed

for examination and valuation of papers and due to want of necessary

legal provision, action could not be taken against erring faculties.

40. For  upgrading  and  streamlining  the  colleges  working  in  the

unaided  sector,  Committee  recommends  that  necessary  fundamental

legislation  may  be  brought  in  for  the  inclusion  of  qualification,

employment  status,  job  security  and  duties  and  responsibilities  of

teaching and non-teaching staff working in the unaided colleges.

[Audit  Paragraph  3.6.4  and  3.6.4.1  contained  in  the  Report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.6.4 Research and Development Activities

3.6.4.1 Research Supervisors without qualification as per UGC norms

The Revised Regulations for PhD Registration and Award of Degree

of Doctor of Philosophy, 2010 (PhD Regulations) of the MGU requires a
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research student to work under a recognised supervising teacher (Research

Guide)  who  should  invariably  be  permanently  employed  in  the

colleges/institutions  to  which  the  Research  Centre  is  attached.  While

teachers of the University Department/schools of teaching and research in

MGU do not require any formal recognition as Research Guides in order to

supervise  research,  teachers  working in  Government  and  aided colleges

affiliated to MGU and scientists in reputed research organisations run by

Government  need  to  possess  a  minimum  of  two  years  post  doctoral

research experience. Besides, these teachers must have at least three post

doctoral publications in their subjects published in the referred journals of

national/international standing.

We observed that, 197 teachers working in Government and aided

colleges  affiliated  to  MGU  were  identified  as  Research  Guides  by  the

Syndicate despite their not fulfilling the eligibility criteria as prescribed in

the Regulations viz., two years post doctoral research experience evidenced

by  research  output  of  three  post  doctoral  publications  in  their  subject

published in the referred journals of national/international standing. It was

observed that, 49 of the 197 ineligible Research Guides were supervising

211 Research Scholars as on date (September 2016). It was also noticed

that,  a  teacher in the School of  Gandhian Studies with a PhD in Social

Science was a Research Guide to a student pursuing PhD in Homoeopathy

who was subsequently awarded the degree.  The supervision of  research

scholars by Research Guides with nil/inadequate post doctoral publications

would seriously impact  the quality of  research output and credibility  of

MGU.

The UGC had also clarified (September 2015) and reiterated in July

2016 that only regular faculty of the host University can be appointed as

Supervisors and that circumventing the provisions of the UGC (Minimum
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Standards  and  Procedure  for  Award  of  M.Phil/PhD)  Regulations  2009

would not be permitted. Thus, the appointment of unqualified faculty as

Research Supervisors was a serious lapse on the part of the MGU as it

adversely impacts the quality of research.

The VC, MGU replied (December 2016) that, it was due to dearth of

qualified  research  supervisors  that  teachers  of  aided  colleges  with  PhD

qualification were appointed as Research Supervisors and steps were being

taken to close down Research Centre in aided colleges on the basis of audit

observation.   The reasons offered by the VC do not justify violation of

UGC Regulations and resultant dilution of research processes and output

which calls for fixing of responsibility by GOK for blatant violations of the

instructions of UGC and playing with the career of students.

Recommendation 3: MGU must ensure that only qualified teachers are

appointed as Research Guides.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of committee with officials concerned.

41. While  considering  the  audit  para  'Research  supervisors  without

qualifications  as  per  UGC  norms'  the  Registrar,  Mahatma  Gandhi

University informed that as per UGC guidelines, the research guide must

have  atleast  three  post  doctoral  publications  in  CARE (Consortium for

Academic Research & Ethics) list or peer reviewed journals.  It is referred

also in UGC's regulations.

42. To the  query about  eligibility  criteria  of  Research Guidelines,  the

Registrar, Mahatma Gandhi University explained that as per the regulation

of  UGC,  a  Research  Guide  means  regular  faculty  of  the  University  or

regular faculty of the Institution.  Often teachers registered as guide get

inter  university  transfer  when  they  have  taken  the  student  as  research
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scholar.  Such teachers then cannot be treated as registered guide of the

University as per UGC norms.   Publications in the listed journals of UGC

or peer reviewed journal is  the second eligibility criteria for a Research

Guide. In the case of publication in peer reviewed journals  the decision is

taken by the Research standing Committee.  Committee enquired about the

audit  observation that  a teacher holding Ph.D in Social  Science being a

Research Guide to a student pursuing Ph.D in Homoeopathy.  The witness

replied that the audit observation was correct and further explained that the

student  who passed M.D in Homoeopathy took Ph.D.  in  Social  science

because his subject was related with social science (inter disciplinary).

43. The Committee suggested that a list of peer reviewed journals should

be  prepared  by  the  standing  Committee  otherwise  any  journal  may  be

termed  as  peer  reviewed  for  unlawfully  making  a  person  eligible  for

appointment and will give way to corruption.  The Pro-Vice Chancellor,

Mahatma Gandhi University said that 90% of journals are peer reviewed

journals but all are not of good quality.  So now it insisted that the Post

Doctoral thesis should be published in UGC prescribed journals and as per

UGC  guidelines.   The  Committee  also  agreed  to  it  and  added  that

prescribed  norms  should  be  prepared  for  the  peer  reviewed  journals  to

ensure its quality.

44. The  Principal  Secretary,  Higher  Education  Department  enquired

whether it was possible to prepare the list of peer reviewed journals by the

existing Standing Committee.  Then the Pro-Vice Chancellor,   Mahatma

Gandhi University replied that it is not so easy since  plenty of journals are

published  within  a  short  period  of  time.   Then  the  Principal  Secretary,

Higher Education Department suggested that for avoiding such problems,

the  prepared  peer  reviewed  journals  should  be  updated  and  approval

obtained from Academic Council from time to time.  The Committee also
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accepted the suggestions and added that if needed, more journals should be

added to the peer reviewed journals.

45. The  Committee  suggested  that  a  correct  procedure  is  needed  to

examine the quality of journal before it is published.  Then the Pro-Vice

Chancellor,  Mahatma  Gandhi  University  pointed  out  that  though  some

journals on Malayalam are of very good quality it is not included in the

CARE list.  He added that now an external expert Committee is formed for

evaluating such journals and to recommend to UGC for its approval.  The

Committee directed the department to take effective and immediate steps

for the updation of peer reviewed journals.

46. The Committee enquired why a teacher in the School of Gandhian

Studies with a PhD in Social Science was a Research Guide to a student

pursing PhD in Homoeopathy who was subsequently awarded the degree.

Then  the  Registrar,  Mahatma  Gandhi  University  replied  that  it  was  an

interdisciplinary area of research and research was conducted not on the

concept of  Homoeopathy and not for awarding a PhD in Homoeopathy.

The Pro-Vice Chancellor,  Mahatma Gandhi University also informed that

the subject mentioned is interdisciplinary in nature and finds no fault in it.

The Committee opined that the concept of interdisciplinary was very good

but  it  seems  that  two  subjects  has  nothing  in  common  and  were

contradictory  in  nature.  The  Pro-Vice  Chancellor,   Mahatma  Gandhi

University  replied  that  while  conducting  research  in  Homoeopathy  and

Ayurveda,   social  aspects  of  the  diseases  are  also  considered  and  this

particular case was clearly looked into and there was nothing contradictory.

The Committee accepted the reply.  

47. The Committee enquired about 197 teachers who were not fulfilling

the  eligibility  criteria  as  prescribed  in  the  Regulations  of  U.G.C.   The

Registrar replied that most of teachers working in Government and aided
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colleges have NET or Ph.D.  and few teachers have gone for their post-

doctoral research to other institutions.  The Registrar pointed out that  most

of the teachers are doing post-doctoral research after joining the service and

opined that lack of post-doctoral research experience in the same institution

should not be considered as ineligibility.

48. The Committee opined that the Committee could not take decision

on that matter and UGC can take decision whether they are eligible or not.

If  the guideship had not been given according to the norms of UGC, it

would affect the credibility and quality of research.  

49. The  Secretary  (in  charge),  Higher  Education  opined  that  research

was  a  specific  region  that  University  should  focus  carefully  and  the

academic community which had worked in Universities of Kerala or India

had the capacity to apply a research mind in higher level and had to take a

clear stand about published work.  He added that it was very important to

take the advantage of the talent of the qualified persons and bring about a

radical change in the field of research in the Universities of Kerala.

50. Adding  to  Secretary's  suggestions,  the  Registrar  pointed  out  that

research work is not given its due priority or importance.  The research

work is done after teaching hours.  Present teaching schedule of teachers

makes it difficult for them to find time to do research work.  The academic

faculty  should  be  given  freedom  and  flexibility  to  do  research  work.

Committee agreed with the above opinion and remarked that research work

is not given its due importance.  Universities needs to increase the quality

and quantity of its research work.  At the same time, it is to be noted that

the research work presently undertaken by teachers are only for namesake

with an aim only on promotion/career improvement.  It can be seen from

the research subjects that most of them are not worthy of research and are

not  beneficial  to  the  society  or  its  development.   The  most  important
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indicator of the health of research environment in the State is the quality

and quantity of doctorates it produces.  Therefore, research work should be

innovation  driven  with  an  aim to  improve  efficiency,  effectiveness  and

competitive advantage.  Relevant, useful subjects should be taken up for

research and for that authentic, suitable and appropriate courses should be

introduced in the Universities as a primary step to boost up research work.

The  Committee  opined  that  it  would  be  good  to  appoint  an  Expert

Committee to study on the ways to promote quality, quantity and variety in

research work, new courses to be included and updation of existing courses

in Universities.

Conclusion/Recommendation

51. The Committee opines that peer reviewed journals had a major

role  in  academic  Research.   Therefore,  the  Committee  directs  the

Higher Education department to take effective and immediate steps for

updating the list of peer reviewed journals to ensure that  the approval

of the academic council is obtained regularly to maintain its quality.

[Audit  Paragraphs  3.6.5  and  3.6.5.1  contained  in  the  Report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.6.5 Status of statutory bodies 

Statutory bodies under the MGU like the Academic Council and the

College Development Council  were rendered superfluous as brought out

below.

3.6.5.1 Functioning of Academic Council 

The Mahatma Gandhi  University  Act,  1985 defines the Academic

Council as the academic body of MGU which, subject to the provisions of

the  Act  and  Statutes,  controls,  regulates  and  is  responsible  for  the
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maintenance  of  standards  of  instructions,  education  and  examinations

within MGU and shall exercise such other powers and perform such other

duties  as  may  be  conferred  or  imposed  upon  it  by  the  Statutes.   The

Academic Council, comprising 143 members including VC, Registrar, Pro-

Vice  Chancellor,  Deans,  Members  of  Board  of  Studies,  Syndicate

Members, etc., was to ordinarily meet twice a year on dates fixed by the

VC, as and when the occasion demanded and was required by the VC.

Section 10 (17) of the MGU Act, 1985 also stipulated that, if at any time,

except when the Syndicate or the Academic Council was in session, if the

VC  was  satisfied  that,  an  emergency  has  arisen  requiring  him  to  take

immediate  action  involving  the  exercise  of  any  power  vested  in  the

Syndicate or the Academic Council by or under this Act, he may take such

action as he deems fit and shall, at the next session of the Syndicate or the

Academic Council, as the case may be, report the action taken by him to

that authority for such action as it may consider necessary.

We observed that, only two meetings of the Academic Council were

conducted  during 2011-12 to  2012-13 against  four  meetings  to  be  held

during the period. No meetings were conducted during 2013-14. We further

observed that, of the 1179 decisions taken by the Academic Council during

2011-12  to  2015-16,  799  decisions  (68  per  cent)  were  in  fact  taken

unilaterally by the VC by invoking provisions under Section 10 (17) of the

MGU Act which were submitted before Academic Council for ratification.

Thus, major decisions like Course and Curriculum structure of five year

Integrated Interdisciplinary MS Programme and M.Phil (Physics) course-

curriculum and syllabus for affiliated colleges among others were taken by

the VC unilaterally, by invoking the provisions of Section 10 (17) of the

MGU Act. In the instances cited, it  was observed that,  even though the

decisions of the VC were taken in February 2013 and September 2013, they

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.



32

were later accepted by the Academic Council, only in its meeting held in

January  2015.  We  observed  that,  while  the  five  year  Integrated

Interdisciplinary MS programme was approved by the VC on 02 March

2013 and implemented from the Academic Year 2013-14, the decision of

the VC was ratified by the Academic Council only on 17 January 2015.

Similarly,  though  M.Phil  (Physics)  course-curriculum  and  syllabus  for

affiliated  colleges  was  approved  by  the  VC  on  04  January  2013  and

implemented with effect from the academic year 2013-14, the decision of

the VC was ratified by the Academic Council only on 17 January 2015. The

above unilateral decisions taken by the VC, treating them as of emergent

nature were not justified.

The Academic Council was thus rendered ineffective since the orders

of the VC leading to commencement of courses, revision of syllabus, etc.,

were submitted to them for ratification long after commencement of the

courses.  Failure of the VC to convene the Academic Council enabled him

to  bypass  the  consultative  mechanism  and  take  unilateral  decisions  by

invoking the provisions of Rule 10 (17) of the MGU Act.  

The  VC,  MGU  replied  (December  2016)  that,  out  of  the  five

meetings scheduled during 2011-12 to 2013-14, only two could be held,

two were dissolved due to lack of quorum and one was postponed. It was

also stated that, all the decisions taken under Section 10 (17) were ratified

by the Academic Council.  The reply was not acceptable in view of the fact

that, the MGU Act had provided that the VC was to ordinarily convene the

Academic Council twice a year on dates to be fixed by the VC and as and

when occasion demanded. There was thus no bar on the VC to convene

additional sessions of the Academic Council to discuss and pass orders on

significant academic matters.  It is pertinent to mention that the decisions

taken  by the  VC under  Section  10 (17)  were  ratified  by the  Academic
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Council  long after  they were implemented,  indicating that  there was no

collective thought behind the decisions taken by the VC.

Recommendation  4:  The  practice  of  the  VC  taking  major  decisions

without  holding  consultations  with  the  Academic  Council  should  be

avoided.

[Notes received from the Government on the above audit paragraphs

are included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

52. While  considering  the  audit  para  Committee  enquired  about  the

present  day  functioning  of  the  Academic  Council.   Then  the  Registrar,

M.G. University replied that the meetings of the Academic Council were

convened regularly since 2015.  Also,  a meeting of  standing council  of

Dean's Academic council is being held monthly.  The decisions of Dean's

Committee were approved by Vice Chancellor based on clause 10(17) of

the MG University Act.  He further admitted that the meetings were not

convened  during  the  audited  period,  but  the  meetings  of  the  Academic

Council are convened regularly now.

53. The Committee opined that if Deans Academic Council meeting is

conducted  regularly  in  every  month,  most  issues  can  be  solved.   The

Registrar,  MG  University  informed  the  Committee  that  at  present  the

Academic  Council  holds  its  meeting  regularly  and  in  the  last  year

Academic Council met three times.

Conclusion/Recommendation

54. No Comments.
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[Audit Paragraph 3.6.5.2 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.6.5.2 College Development Council 

The  UGC  envisaged  setting  up  of  College  Development  Council

(CDC) as an appropriate body at the University Headquarters for ensuring

proper planning and integrated development of affiliated colleges and to

provide the colleges with necessary help and guidance.  The CDC in the

MGU comprises Syndicate Members, Principals of certain Government and

Aided colleges and Teachers of University Departments, Government and

Aided  colleges,  besides  Ex-Officio  members  like  the  VC,  Secretary  to

Government, Director of Collegiate Education, etc.  The Director would be

selected by a committee consisting of the VC, a nominee of the UGC and a

nominee  of  the  Syndicate  of  the  University  and  the  salary  would  be

reimbursed by UGC. It was envisaged that, the CDC shall meet at regular

intervals at least twice in an academic year to review the implementation of

various programmes and activities.  The Director was expected to visit the

colleges at least twice a year and to hold meetings of Principals of Colleges

to apprise them of the ways in which CDC could function effectively for

the development of colleges.

We observed that, CDC met only once (October 2011) during 2011-

12 to 2015-16. The Director had not visited any of the 250 colleges during

this period. On being asked, it was replied (October 2016) that, there was

no  full  time  Director  appointed  for  CDC  and  a  Professor,  School  of

Computer  Science  was  temporarily  entrusted  with  the  charge  of  the

Director.  

Thus, it is evident from the reply that the part time appointment of

the Director failed to serve as an interface (bridge) between the University
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departments  and  teachers  in  the  affiliated  colleges  for  the  effective

development of colleges.  The failure of the MGU to appoint a full time

Director to the CDC was inexplicable in view of the fact that the entire

salary and allowances payable to the Director would have been reimbursed

to the MGU by the UGC.

The VC, MGU replied (December 2016) that the matter had been

taken up with Kerala Public Service Commission for filling up the vacancy

of Director, CDC.  The reply fails to explain why action has not been taken

as per  UGC guidelines on CDC according to which appointment of  the

Director  can be done by a  selection committee consisting of  the VC, a

nominee of the UGC and a nominee of the Syndicate of the University.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

55. While considering the audit para 'College Development Council' the

Committee enquired that though as per provisions of the MG  University

Act, the Director of CDC can be selected by a Committee consisting of the

VC, why the appointment of Director was reported to PSC, contrary to the

above  stipulation.   Then  the  Registrar,  MG  University replied  that  the

appointment to the post had been notified to PSC because Director post

was  non-teaching  staff  post.  He  supplemented  that  the  matter  will  be

reported  to  the  syndicate  and  steps  would  be  taken  for  immediate

notification and appointment as per provisions of MG University Act.

56. The  Committee  expressed  its  displeasure  for  the  delay  in  the

appointment of the Director.

Conclusion/Recommendation

57.  Expressing displeasure for the delay in the appointment of the

Director to CDC,  the Committee directs the department that urgent
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steps should be taken for the appointment of a full time Director to the

College Development Council (DCDC) for ensuring proper planning

and integrated development of affiliated colleges and also to provide

the  colleges  with  necessary  help  and  guidance  as  envisaged  by  the

UGC. 

[Audit Paragraph 3.7 contained in the Report of the Comptroller and

Auditor  General  of  India  (General  and  Social  Sector)  for  the  year

ended 31st March 2016]

3.7  Financial management 

MGU is financed mainly by grants from GOK and the UGC. It also

receives  funds  for  sponsored  research  projects  and  for  fellowship  to

students  from  various  funding  agencies.  Besides,  it  generates  its  own

receipts by way of fee from students, interest on investments, etc. Details of

financial assistance received by MGU and utilisation thereof are given in

the table shown below.

Table 3.2: Receipt and utilisation of financial assistance
Year GO

Gran
(NP)

GOKG
rant
(P)

Other
Grant
from
GOK
(P)

Plan
Grant
from
UGC

Exami
nation
Fees,
Genera
l
Receip
ts

Fees
from
Self
Financi
ng
Institut
ions 

Total
Receip
ts

Expen
diture
–  Non
Plan

Expen
diture -
Plan

Total
Expen
diture

2011-
12

37.18 10.00 2.44 6.28 44.14 40.83 140.87 129.57 25.56 155.13

2012-
13

45.28 14.00 5.00 2.17 49.99 40.26 156.70 151.78 25.76 177.54

2013-
14

39.90 16.00 2.50 3.53 66.46 42.09 170.48 164.90 19.84 184.74

2014-
15

74.77 21.50 1.00 0.00 71.92 42.19 211.38 180.56 29.94 210.50

2015-
16

86.18 22.00 1.00 0.00 69.45 36.02 214.65 198.19 28.31 226.50

(Source: Figures provided by MGU)
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As evident  from the table,  the expenditure  incurred  by the  MGU

exceeded the grants received and internal revenue generated. MGU needs

to manage its finances efficiently by increasing the internal receipts and

reducing expenditure to the extent possible. Instances of MGU failing to

tap potential resources and irregular expenditure noticed during the course

of the review are brought out below.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

58. While going through the audit para, the Committee was astonished to

see such irregularities which occurred while there was a Finance officer.

The  Committee  opined  that  the  main  reason  of  the  Financial

mismanagement  in  M.G.  University  was  due  to  the  lack  of  internal

auditing.  The Finance Officer, M.G. University replied that nowadays an

Internal Audit Department functions efficiently in M.G. University.

Conclusion/Recommendation

59. No Comments.

[Audit  Paragraph  3.7.1  and  3.7.1.1  contained  in  the  Report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.7.1 Failure to tap resources 
3.7.1.1  Failure  to  levy  fee  for extension  of  provisional  affiliation  of
courses

Consequent on the transfer of affiliation of all the Medical and Allied

Colleges to the Kerala University of Health Sciences and the substantial

loss  of  revenue incurred  by  MGU,  the  Syndicate  of  the  MGU decided

(October 2012) to collect fee for the extension of provisional affiliation of
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courses at the rate of 2000 per course. We noticed that, the decision of the₹

Syndicate to collect  the fee was not  complied with while extending the

provisional  affiliation  of  1965  courses  resulting  in  loss  of  revenue  of

39.30 lakh during 2013-14 to 2015-16.₹

The Joint Registrar admitted (July 2016) that, the lapse was noticed

only when it was pointed out during audit and that notices would be issued

to the colleges demanding payment of the fees.

The VC, MGU replied (December 2016) that, an amount of 22.70₹

lakh has since been collected (December 2016) and all efforts were being

made to recover the balance amount. The failure of the Registrar, MGU in

implementing  the  decision  of  the  Syndicate  is  indicative  of  a  systemic

deficiency which needs to be corrected to avoid similar instances in future,

and also calls for fixing of responsibility.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

60. Regarding  the  audit  para  'Failure  to  levy  fee  for  extension  of

provisional affiliation of courses the Committee enquired about the status

of  recovery  of  balance  amount  of  Rs.  4.60  lakh.   The  Registrar,  M.G.

University replied that it was informed that whole amount had already been

remitted by the colleges.  Then the Committee pointed out that Committee

needed  a  detailed  statement  about  it.   The  Committee  directed  the

University to furnish a detailed statement about the recovery of balance

amount within 15 days.  The Registrar, M.G. University agreed to do so.
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Conclusion/Recommendation

61. The Committee directs the MG University to furnish a detailed

statement about the recovery of balance amount of Rs. 4.60 lakh which

remains to be collected as fee for the extension of provisional affiliation

of courses.

[Audit Paragraph 3.7.1.2 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.1.2 Dilution of contractual terms by MGU and resultant loss 

The School  of  Distance Education was a  statutory department9 of

MGU which offered courses through off-campus centres within and outside

the  jurisdiction10 of  MGU.  There  were  72 off-campus centres  including

seven overseas centres under the School of Distance Education of MGU.

As  per  the  terms  of  agreement  (October  2001)  MGU  had  with  the

respective centres, the centres should remit 50 per cent of the fee collected

for each course every year by means of Demand Draft (DD) in favour of

the Finance Officer of MGU.  

We  observed  that,  MGU,  on  orders  (May  2011)  from  the  Joint

Registrar,  accepted  a  cheque  for  25  lakh  in  lieu  of  a  DD from M/s.₹

Universal Empire Institute of Technology, Dubai11 (UEIT, Dubai), which

was  contrary  to  the  conditions  stipulated  in  the  contract  entered  into

between the two parties.  Though the cheque was dishonoured (May 2011)

by  the  Bank  due  to  insufficient  balance  in  the  account,  no  action  was

initiated by MGU to recover its dues.

The  VC,  MGU  stated  (December  2016)  that,  the  mark

lists/certificates/ Transfer Certificates of the students who studied in UEIT,

9  Departments  mentioned  in  Chapter  42  of  the  MG  University  statutes  are  known  as  Statutory
      Departments
10  Jurisdiction is the geographical area within which the University can operate
11   An off-campus centre of the University
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Dubai would be released only after collecting the requisite fees from the

students. We observed that, the MGU, while not proceeding legally against

UEIT, Dubai has instead resorted to impose unjustified penalty on students

who had  already  paid  the  fees  to  UEIT,  Dubai.   Further,  responsibility

needs to be fixed for accepting cheque instead of DD and not taking legal

action in time.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

62. While  considering  the  above  audit  para  the  Committee  enquired

about the current status of receipt of course fee from UEIT, Dubai.  The

Registrar, M.G. University replied that out of 79,580 US Dollars 51,300 US

Dollar had been collected from the students and also decided to collect the

fees  from  students  when  they  apply  for  certificate  and  then  issue

certificates.   The  senior  Deputy  Accountant  General  from  AG's  office

intervened and questioned the logic of collecting fees from students instead

of from the institution.  The Registrar, M.G. University informed that since

the institute was closed and there was  no other way to recover the dues.

Therefore, it was decided to collect fees from students when they apply for

course certificate.

63. The Committee opined that it was not the fault of students and asked

why the University decided to collect fees from students to make good  the

loss.  The Registrar, M.G. University informed that  the off campus centre

UEIT  Dubai,  remitted  the  fees  collected  from  students  for

certificate/transfer certificate as cheque but that cheque was dishonoured by

the bank due to the insufficient funds in the account.  The senior Deputy

Accountant  General  from AG's office informed that  as per  the terms of

agreement, the centres should remit 50 percent of the fee collected for each
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course every year by means of  Demand Draft  in  favour of  the Finance

Officer of M.G. University and not through cheque.  But M.G. University

accepted the cheque on orders from the Joint Registrar.

64. The Committee opined that it was an utter mistake from the side of

M.G. University and asked whether any criminal case was filed against that

institute for cheque bouncing.  The Registrar, M.G. University replied that

the matter had been reported to the police for filing FIR and no case was

filed against that institute.

65. The Committee asked about the concerned Joint Registrar and the

Finance  officer  of  M.G.  University  and  the  Registrar,  M.G.  University

informed  that  they  have  retired  from  the  service.   Then  the  Principal

Secretary, Higher Education Department informed that disciplinary actions

could be taken on any retired officer upto 4 years after retirement.  

66. Committee pointed out that M.G. University has resorted to impose

unjustified penalty on students who had  already paid the fees to  UEIT,

Dubai.  Also, it was a grave mistake on the part of University in accepting

cheque in contradiction to the terms of agreement wherein the fees should

have been remitted by way of Demand Draft  in favour of  the  Finance

Officer.

67. Committee was very much aggrieved to note that the students are the

one that suffers because of irresponsible deeds of officials and demanded

that responsibility should be fixed and strict action should be taken against

concerned officials though they may have now retired from service.

Conclusion/Recommendation

68. The Committee points out that MG University had resorted to

impose unjustified penalty on students who had already paid the fees to

UEIT,  Dubai.   The  Committee  expresses  strong resentment  that  the
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students became the scapegoat because of the irresponsible deeds of the

officials.   The  Committee  directs  the  department  that  responsibility

should be fixed in this regard and strict action should be taken against

the officials concerned even though they have retired from service.

[Audit Paragraph 3.7.1.3 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.1.3 UGC/GOK assistance foregone by MGU 

Failure to avail Special Jubilee Grant of the UGC

The UGC guidelines provided for release of a Special Jubilee Grant

of 25 lakh, 50 lakh, 60 lakh, 75 lakh and 100 lakh to Universities₹ ₹ ₹ ₹ ₹

which completed 25, 50, 60, 75 and 100 years respectively during the XIth

plan period (2007-08 to 2011-12), which was further extended upto March

2015.   We  observed  that,  the  MGU  which  had  completed  25  years  of

service during 2010 forwarded a proposal to the UGC (September 2015)

only after the expiry of the XIth Plan. Failure of the MGU to submit the

proposal  in  time  resulted  in  MGU foregoing  the  eligible  Silver  Jubilee

Grant of 25 lakh from the UGC.₹

The  VC,  MGU  stated  (December  2016)  that,  a  special  request

(September 2015) had been made to the UGC to condone the delay and

release the funds.  We observed that, since the XIth plan period expired in

March 2015 and as the UGC Guidelines clearly stipulated that no grants

would be given retrospectively, the possibility of the University obtaining

the Special Jubilee Grant was remote.

Failure to avail UGC assistance of 3.09 crore during XI₹ th  plan

Based  on  the  proposal  of  MGU,  the  UGC allotted  an  amount  of

8.68  crore  under  General  Development  Assistance  (GDA)  and  5.19₹ ₹
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crore  for  Merged  Schemes12 during  the  XIth plan.  The  time  limit  for

completing the projects under XIth plan was up to March 2012, which was

further extended by UGC upto March 2015. Each instalment was released

on the condition that further  assistance would be released on furnishing

Utilisation Certificate (UC) for the assistance already received.

We observed that, while in the case of GDA, the MGU utilised 6.94₹

crore against the UGC allotment of  8.68 crore, in the case of  Merged₹

Schemes,  the  utilisation  was 3.83 crore  against  the  UGC allotment  of₹

5.19 crore.  However, the MGU failed to submit the UCs on time and₹

consequently could not avail UGC assistance of 1.73 crore under GDA₹

and 1.36 crore under Merged Schemes.₹

The VC, MGU replied (December 2016) that, a special request has

been made to the UGC to release this grant condoning the lapse on the part

of the MGU.  The reply was not tenable as the extended plan period to

which  the  grant  pertains  had  expired  in  March  2015  and  hence  the

possibility of MGU getting the grant is remote.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

69. The Committee enquired about who is responsible for the delay in

availing  special  Jubilee  Grant  of  Rs.  25  lakh  from  UGC.   The  Vice

Chancellor,  M.G.  University  replied  that  Registrar  of  University  has

applied for all the Grants, but at that time he failed to apply for the Special

Jubilee Grant.  He added that now M.G. University has applied for all the

grants  and was availing maximum grants  in  Kerala.   He continued that

because of the efforts taken, M.G. University has obtained the highest grant

12 Merged  Schemes  under  UGC  assistance  include  various  schemes  like  Faculty  Improvement  
   Programme  (FIP)  assistance,  purchase  of  books,  financial  assistance  to  SC/ST students,  various
      scholarships, travel grant, etc.
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in  the  country  from different  funding agencies  and  is  taking maximum

efforts to obtain all grants eligible.

70. The  Principal  Secretary,  Higher  Education  department  added  that

now  M.G.  University  has  applied  for  many  grants  and  exhibit  a  good

performance.  But unfortunately in 2015, the concerned officers were not

acted promptly.

71. While considering the subject 'Failure to avail UGC assistance of Rs.

3.09  crore  during  XIth plan'  the  Committee  enquired  whether  UGC

reimbursed  that  amount.   The  Registrar,  M.G.  University  replied  that

University had informed UGC about it in 2019 and reply is awaited.

Conclusion/Recommendation

72. No Comments.

[Audit Paragraph 3.7.1.4 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.1.4 Irregular creation of non-plan posts 

The non-plan expenditure (establishment expenditure) of the MGU

was met mainly from non-plan grant of GOK, released on monthly basis.

Section  23(ix)  of  Mahatma Gandhi  University  Act,  1985 empowers  the

Syndicate  to create  administrative,  ministerial  and other  necessary posts

provided  that  no  post  shall  be  created  by  the  Syndicate  without  the

approval  of  the  Government,  if  the  creation  of  such  post  involves

expenditure in excess of budgetary provision. Contrary to the stipulation,

MGU  Syndicate  in  its  meeting  (August  2013)  created  56  posts  under

various categories without GOK’s approval. As its directions to cancel the

irregular posts were not complied with, GOK withheld monthly non-plan

assistance of 4.99 crore for four months from December 2013 to March₹
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2014, amounting to 19.95 crore.₹

We further observed that, 10 posts of Section Officers were created

during the period 2002-03 to 2011-12 resulting in the MGU operating 263

posts of Section Officers against the sanctioned strength of 253.

In the Exit Conference (December 2016), Principal Secretary, Higher

Education Department stated that,  the MGU was not given assistance of

4.99 crore as they failed to adhere to the extant rules and regulations.₹

Thus,  the  MGU created  the  above  posts  without  the  approval  of

GOK by exceeding its authority and put unavoidable burden on the MGU’s

resources for which responsibility may be fixed by GOK.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

73. While considering the audit para Irregular creation of non-plan posts

and to a query of the Committee, the Principal Secretary, Higher Education

Department replied that out of created 10 posts of section officers, 6 posts

were regularised and ratification orders of the remaining 4 posts of section

officers were not obtained.  He added that other created posts which did not

get  Government  concurrence  had  been  cancelled.  The  Committee  asked

whether  the  approval  from  Government  was  obtained  before  or  after

creating  posts.   The  Principal  Secretary,  Higher  Education  Department

replied  that  though  at  that  time  posts  were  created  by  syndicate

autonomously,  now  no  post  creation  is  done  without  Government

concurrence.  

74. The Committee commented that  if  any new posts  were created  in

University without  the approval of Government the entire responsibility

should be fixed on the concerned officers and the expense incurred  which

includes salary drawn by thus appointed officers in new posts should be
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realised from them.

 75. The  Registrar,  Mahatma  Gandhi  University  opined  that  they  had

shortage of teachers and they were working with only 120 teachers whereas

big universities across the state had got more number of teaching faculties.

Then the  Pro-Vice  Chancellor,   Mahatma Gandhi  University,  added that

now they had a shortage of 100 teachers.  The Principal Secretary, Higher

Education Department also agreed to it and said that in order to improve

NAAC score, sufficient number of teachers were essential.  The Pro-Vice

Chancellor added that now Mahatma Gandhi University have the highest

score of NAAC in Kerala.

Conclusion/Recommendation

76. No Comments.

[Audit  Paragraph  3.7.2  and  3.7.2.1  contained  in  the  Report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.7.2 Lapses in incurring expenditure 

3.7.2.1  Irregular payment  of  House  Rent  Allowance to  staff  against

GOK directives

The GOK had revised scales of pay and allowances of employees

and teachers of the State from 01 July 2004. The benefit of this revision

was extended to employees of the Universities of the State in June 2006.

Employees of Calicut, Kannur and MG Universities which are situated in

unclassified places were paid House Rent Allowance (HRA) ranging from

250 to 1200 (applicable to those employees working in B/C class cities)₹ ₹

against the admissible rate of 150. When this was pointed out in earlier₹

audit, GOK directed (January 2008) the Universities to pay HRA strictly as

per Government rules and to recover HRA, if any, paid in excess. While
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Calicut and Kannur Universities stopped payment of HRA at higher rate,

the MGU failed to adhere to the directions of GOK.

Irregular  payment  of  HRA to  the  employees  of  three  universities

during the period March 2006 to March 2010 amounting to 2.70 crore₹

including 1.45 crore paid in MGU was commented upon in the Report of₹

C&AG for the year ended 31 March 2011. The Public Accounts Committee

(PAC) in its 43rd report while concluding that HRA permitted at higher rate

was not tenable under any circumstances had recommended (August 2012)

to the Higher Education Department that the amount paid in excess towards

HRA  to  the  employees  of  Calicut,  Kannur  and  Mahatma  Gandhi

Universities  should  be  ratified  at  the  earliest,  since  the  majority  of

employees who enjoyed the benefit had either retired from service or were

deceased.

We  observed  that,  despite  recommendations  of  the  PAC to  issue

ratification orders at the earliest, the Higher Education Department issued

orders  only  in  January  2015.  Inspite  of  orders  from  Higher  Education

Department, the employees of the MGU continued to draw HRA at higher

rates  until  the  implementation  of  the  Xth Pay  Commission  in  February

2016. Thus, the delayed issue of Government Order and further delay on

the  part  of  the  MGU  to  adhere  to  the  Government  Order  resulted  in

employees of the University obtaining undue benefit of 2.20 crore during₹

April 2013 to February 2016.

Recommendation 5: We recommend the MGU to recover the excess HRA

paid to its staff.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

77. While  considering the audit  para  Irregular  payment  of  House  rent
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allowance to staff against Government of Kerala directives, the Committee

enquired whether this case was ratified or not.  Then the Principal Secretary,

Higher Education Department informed that though the excess payment of

HRA was  not  recovered  from  the  employees,  now  the  HRA paid  to

university employees were only at the rates prescribed in the pay revision

order.  The Registrar, Mahatma Gandhi University added that Employees

Association had filed a case in High Court in this matter in 2013 but it was

not  finally  settled.   The Committee enquired whether  any stay  order  on

recovery  was  issued  by  High  Court.  The  Principal  Secretary,  Higher

Education Department replied that a detailed report regarding the current

status  of  the  case  including  the  Stay  order  will  be  submitted  to  the

committee. 

78. The Committee recommended that if any stay order existed upon the

recovery  of  excess  payment  of  HRA the  Mahatma  Gandhi  University

should  take  proper  steps  to  vacate  this  stay  through university  standing

counsel.

Conclusion/Recommendation

79. The Committee recommends that if any stay order existed upon

the recovery of excess payment of HRA to the employees, the Mahatma

Gandhi   University  should  take  proper  steps  to  vacate  the  same

through the university standing counsel and report to the Committee

the status of recouping excess HRA paid to employees.

[Audit Paragraph 3.7.2.2 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.2.2 Unintended benefits given to teaching staff

While issuing orders for the implementation of UGC Scheme 40 in
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December13 1999, GOK stipulated that, the examination work be reckoned

as  part  of  official  duty.  GOK  also  ordered  (January  2001)  that,  in

accordance with the recommendations of the UGC scheme, teachers shall

value answer scripts of regular students as part of their duty and no separate

remuneration shall be paid for the same. However, remuneration could be

paid to serving as well as retired teachers in respect of valuation of answer

sheets of private candidates.  We observed that, during 2011-12 to 2014-

1514, percentage of regular students in the MGU ranged from 27.74 per cent

in 2011-12 to 43.14 per cent in 2014-15.  The MGU failed to segregate

answer scripts of 516353 regular candidates during 2011-12 to 2014-15 for

which no payment was admissible for valuation, resulting in inadmissible

payment of remuneration of 13.97 crore to regular teachers for four years₹

from 2011-12 to 2014-15, which calls for fixing of responsibility.

While the VC, MGU stated (December 2016) that, decision has been

taken to stop payment of remuneration to teachers for valuation of answer

scripts, the Principal Secretary, Higher Education Department stated during

the  Exit  Conference  (December  2016)  that,  the  amount  paid  would  be

recovered from the fourth instalment of UGC pay revision arrears due to

teachers.

Recommendation 6: We recommend the MGU to implement the decision

to stop payment of remuneration in respect of valuation of answer scripts

of regular students and ensure recovery of over payment.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

80. While  considering  the  above  audit  para,  the  Registrar,  Mahatma

13 The  revision  of  pay  scales,  minimum  qualification  for  appointment  of  teachers  of  Universities,
      colleges and other measures for maintenance of standards in higher education 
14  2015-16 not furnished

Fcb4g/RA/PAC/REPORT/Higher Education Department/25.10.2021/24.12.2021.13.01.2022.



50

Gandhi  University  informed  that  the  details  about  the  refunded  amount

from the teachers were sent to Directorate of Collegiate Education.  He also

added that the excess paid amount could not be collected from the teachers

due to the stay obtained from the court.

81. The  Committee  enquired  that  if  any  recovery  action  was  taken

against it.   Then the witness the Registrar,  Mahatma Gandhi University

replied that an amount of 9,16,605/- was refunded by seven colleges and₹

the remaining colleges should repay the amount after vacating the stay.

82. To  a  query  of  the  Committee  the  Registrar,  Mahatma  Gandhi

University replied that an amount of 3.27 crore had been recovered from₹

teachers.  The Committee querried that in the audit report the AG pointed

out that the inadmissible payment of remuneration was 13.97 crore but₹

according to Registrar, it was only 3.27 crore and asked about its huge₹

difference.   The witness,  Registrar,   Mahatma Gandhi University replied

that the Committee formed by the syndicate of university reported only an

amount of 3.27 crore.  And he also supplemented that the amount become₹

13.97 crore  when the total number of teachers in both aided & unaided₹

were counted.  He also added that only 65 colleges (aided and government

sector)  are  under  Mahatma  Gandhi  University,  but  the  number  of  self-

financing  colleges  under  Mahatma  Gandhi  University  are  above  300.

Perhaps for the calculation the C&AG may have counted the number of

teachers under self financing colleges too.

83. The  witness  Principal  Secretary,  Higher  Education  Department

agreed  to  submit  the  number  of  aided  and  Government  Colleges  under

Mahatma  Gandhi  University  and  the  details  about  the  recovery  from

teachers.  The Committee accepted it.
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Conclusion/Recommendation

84. No Comments.

[Audit Paragraph 3.7.2.3 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.2.3 Promotion against the abolished posts 

While accepting the Report of the Pay Revision Commission, GOK

ordered (February 2011) abolition of posts of Pool Officer, Section Officer

(FC&D) Higher Grade, Section Officer (FC&D), Conductor Higher Grade

and Assistant Librarian Grade I (non-UGC) of the MGU with effect from

26  February  2011.   It  was  also  specified  in  the  order  that,  only  those

existing incumbents holding the posts then could continue to hold the posts

after implementation of pay revision order.  However, it was observed that,

even though the existing incumbents had retired, 29 promotions (Appendix

3.1) were made subsequently in violation of the order which were invalid.

This resulted in excess payment of 13.36 lakh upto March 2016 which₹

calls for fixing of responsibility against approving authority for granting

unwarranted promotions.

The VC, MGU stated (December 2016) that,  the promotions were

made against these posts on the basis of interim Court orders and Syndicate

decision.  The reply of the VC was factually incorrect as the Court orders

referred to by the VC actually relates to the Kerala University and was not

applicable to MGU.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

85. While considering this audit para, the Registrar,  Mahatma Gandhi
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University  informed  that  in  compliance  with  Government  decision

Mahatma  Gandhi  University  sent  this  matters  to  the  Governor  for  the

amendment of statutes in conformity with the staff pattern.  The Committee

enquired why promotions were made in abolished posts and then the Pro-

Vice  Chancellor  of  Mahatma Gandhi  University  replied  that  promotions

were given to these posts on the basis of interim court orders.  Then the

Additional Secretary, Higher Education Department informed that for the

amendment  of  statute  more  clarifications  were  needed  so  later  the  file

should be sent to Governor.

86. The  Principal  Secretary,  Higher  Education  Department  added  that

such type of promotions should be avoided on the basis of Pay Revision

Commission.  She added that promotions were made against these posts so

no action had been taken against this.  In order to avoid such type of errors

in future, the process amending the statute is in progress.

87. To  a  query  of  the  Committee,  the  Principal  Secretary,  Higher

Education Department replied that it is the University that should initiate

steps for amendment of statute.

88. The Committee expressed its strong displeasure over the inordinate

delay of more than 11 years in issuing the statute amendment based on Pay

Revision order.

89. The Committee also opined that it was not a good practice to give

promotions in abolished posts. The Committee directed the department to

complete the statutes amendment as soon as possible.

Conclusion/Recommendation

90. The  Committee  points  out  that,  promotion  made  against  the

abolished post was an inappropriate action on the part of the MGU.

The Committee directs the Higher Education Department to complete
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the process of amending MG University statutes as early as possible, in

order to avoid such erroneous actions in future.

[Audit  Paragraph  3.7.3  and  3.7.3.1  contained  in  the  report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.7.3 Non-compliance to UGC/Career Advancement Scheme norms for

appointment and promotion

3.7.3.1 Irregular Promotion to the post of Director, Physical Education 

The UGC issued (2010) regulations on minimum qualification for

appointment of teachers and other academic staff in universities/colleges

which required that the post of Director, School of Physical Education shall

be filled through direct  recruitment.  Accordingly,  MGU issued orders in

September  2011  for  the  implementation  of  the  regulation  in  MGU  as

recommended by the Academic Council. MGU also issued notification for

recruitment of Director stipulating qualifications as per UGC norms and

prepared Ranked List for the selection. Consequent to a stay in respect of

the  above  notification  obtained  by  an  Assistant  Director15,  Physical

Education of  the  MGU (January 2013)  from the High Court  of  Kerala,

MGU  appointed  the  Assistant  Director  as  Director,  School  of  Physical

Education with effect from 06 December 2014.

We  observed  that,  while  appointing  the  incumbent  as  Director,

drawing remuneration in the pay scale notified by UGC, the MGU had

diluted the minimum qualifications stipulated by the UGC for the post of

Director  of  Physical  Education  and  Sports.  It  was  noticed  that,  the

incumbent  was  appointed  as  Director,  even  though  he  did  not  possess

minimum 10 years experience as Deputy Director of Physical Education or

15  years  experience  as  Assistant  Director  of  Physical  Education  which

15  Shri. Binu George Varghese
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were stipulated as necessary qualifications for appointment by UGC. The

appointment  of  the  official  as  Director  and  payment  of  salary  and

allowances based on UGC scales was irregular.

The VC, MGU replied (December 2016) that on the basis of audit

observation,  the  matter  was  re-examined  by  the  Syndicate  and  enquiry

commission was constituted. Based on the enquiry report it was decided to

issue show cause notice to the incumbent Director.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

91. While  considering the audit  paras  3.7.3.1 the  Committee  enquired

whether any stay orders of court existed and then the Registrar Mahatma

Gandhi University replied that a stay order was present.  The Senior Deputy

Accountant General, Accountant General's office opined that  problems as

pointed out will occur if proper procedure is not followed on regulations

issued by Kerala Government or UGC.

92. The Principal Secretary, Higher Education Department agreed with

Senior Deputy AG and added that the Universities and Government obeyed

all  the  regulations  issued  by  UGC  but  it  takes  almost  two  years  for

amendment.  She also added that there was no time limit for the amendment

of statutes.   She also suggested that  after issuing Government Order the

amendment of Statutes must be done within 6 months.

93. The Committee enquired about the role of Government in the case of

amendment  of  Statutes.  Then  the  Principal  Secretary,  Higher  Education

Department  replied  that  the  Government  examined  the  proposal  of

University and after vetting, it is sent to Governor.  Now it had no time

limit.

94. The Committee opined that since there was a lack of correct updation
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of  Statutes,  the teachers  were  able  to  easily  obtain  stay  from court  and

directed  the  University  to  take  speedy  actions  for  the  amendment  of

regulations  of  UGC.   The  Committee  also  recommended  that  the

Universities should follow unified system till the amendment of Statutes.

Conclusion/Recommendation

95. The Committee opines that the inordinate delay in amending the

statutes  adversely  affects  the  administrative  functions  of  the

Universities.   Therefore,  the  Committee  recommends  that  a  unified

administrative mechanism should be put into place until the process of

amending the statutes concludes in Universities.

[Audit Paragraph 3.7.3.2 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.3.2 Allowing promotion by counting inadmissible previous service 

The UGC Regulation, 2010 stipulated that, previous regular service,

whether  national  or  international,  as  Assistant  Professor,  Associate

Professor  or  Professor  or  equivalent  in  a  University,  College,  National

Laboratories  or  other  scientific/professional  organisations  such  as  the

CSIR, ICAR, DRDO, UGC, ICSSR, ICHR, ICMR, DBT, etc., should be

counted  for  promotion  under  Career  Advancement  Scheme  (CAS).  A

scrutiny of service records of teaching staff, given in Table 3.3, revealed

that,  promotions  were  given  by  counting  inadmissible  previous  private

service in four cases in violation of CAS.
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Table 3.3: List of officials who were given CAS promotion in violation
of UGC norms

Name of the teacher Stage to
which

promotion
was given

Period and nature of ineligible
service

Excess payment
made up to
March 2016

Dr. G Anilkumar 
Assistant Professor, 
School of Chemical 
Science

Associate
Professor

Eight  years  10  months  of  Post
Doctoral Fellow in private firms

12.34 lakh +₹
DA

Dr. Harikumaran Nair,
Assistant Professor,
School of Bio Science

Assistant
Professor
Stage II

Contract  service  in  School  of  Bio
Science for a period of two years and
six months

1.06 lakh + DA₹

Smt. Rincymol Mathew,
Assistant Professor,
School of Behavioral 
Science

Associate
Professor

12  years  three  months  at  School  of
Medical Education, Kottayam.

Pay not fixed

Dr. S Antony
Assistant Professor,
School of Pure and 
Applied
Physics

Assistant
Professor
Stage III

Two years seven months at Sherubtse
College, Kanglung, Bhutan (Contract)
Nine  months  at  Lourdes  Matha
College  of  Science  and  Technology,
Thiruvananthapuram
One year 11 months at PSG College of
Technology, Coimbatore

Pay not fixed

(Source: Details collected from promotion files of respective individuals)

The irregular promotions made by MGU resulted in excess payment

of basic pay of at least 13.40 lakh in two cases while in the other two₹

instances, the revised pay was yet to be fixed.

The  VC,  MGU  replied  (December  2016)  that,  in  respect  of

Dr.  G. Anil  Kumar,  as  per  clause 10 (g)  of  UGC Regulation,  2010, no

distinction should be made with reference to the nature of the management

of  the  institution  where  previous  service  rendered  (private/local  body/

Government) was considered for counting past service.

The reply was not tenable as the said clause is applicable only to the

regular  prior  service and since clarified by GOK (May 2016) that  prior

service rendered in unaided/self financing colleges cannot be reckoned as
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Qualifying Service for placement under CAS.

We were also informed that, while clarification has been sought for

from the UGC on the grant of promotion to Dr. Harikumaran Nair, in the

case of Smt. Rincymol Mathew, no fixation of pay/hike in pay has been

effected  till  date.  Regarding  Dr.  S  Antony,  it  was  informed  that,  the

issuance of order for  promotion to the post  of  Reader has been kept in

abeyance.

[Note received from the Government on the above audit paragraphs

are included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

1. Dr.  G.  Anil  Kumar,  Associate  Professor,  School  of  Chemical  
Sciences

96. While  Considering  the  case,  the  Registrar,  Mahatma  Gandhi

University informed that the services of Dr. G. Anil Kumar under private

firms had not been considered for his promotion to the post of Associate

Professor.   The Registrar  pointed out  that  Professor  had published more

than 15 publications  in  the  University.   The  Principal  Secretary,  Higher

Education  Department  supplemented  that  as  per  clause  10  of  UGC

Regulation no distinction should be made with reference to the nature of

management  of  the  institution  where  previous  service  was  rendered

(Private/ Local Body/Government)  for counting past services.  She added

that  in some occasions more research experiences had been obtained by

Sri. Anil Kumar from private institutions.  Then the Pro-Vice chancellor,

Mahatma Gandhi University informed that the bio-data of  Sri. Anil Kumar

is  quite  impressive  and  he  had  conducted  Post  Doctoral  researches  in

Germany and America and on the basis of this he had been given CAS

promotion.

97. The Principal Secretary, Higher Education Department informed that
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the State Government show reluctance to consider post doctoral fellowship

for  Service.   She  added  that  though  a  student  does  maximum research

during the time of post doctoral fellowship period, State Government does

not  reckon  that  period  for  service.   But  now  Finance  Department  has

agreed  to  add  post  doctoral  fellowship  for  service  period  without

retrospective  effect.   Then  the  Registrar  Mahatma  Gandhi  University

pointed out  that  according to the Statute  of  University,  the prior  service

rendered in unaided/self financing colleges had been reckoned as qualifying

service in UGC regulations.  The Principal Secretary requested to drop this

objection on the basis of this.

98. The Committee agreed to drop this objection in the light of the above

explanation  and  recommend  that  the  department  should  take  immediate

action to rectify the Government Order in the case of CAS in consultation

with Finance Department.

2.  Dr.  Harikumaran Nair Assistant Professor, School of Biosciences

99. While considering the case of Dr.Harikumaran Nair, the Committee

enquired  that  how  the  promotion  was  given  by  counting  the  contract

period.   Then the Registrar,  MG University  informed that,  as  per  UGC

Regulations 2010 Clause 10 Adhoc or temporary service of more than one

year duration should be counted for promotion.  Then the Senior Deputy

Accountant  General,  Accountant  General's  Office  intervened  and  asked

whether the contract service belonged to adhoc or temporary service and

the department should give clarification for this matter.

100.  Then the Principal Secretary, Higher Education Department replied

that  according  to  UGC  if  the  selection  of  the  faculty  member  is  done

properly by selection committee by following the norms then that service

could be reckoned.  But courts hold the view that if the regulation provides

for it,  their service will  be reckoned with.  The Principal Secretary also
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agreed to it. She also told the Committee that in this case the appointment

was done with the approval of the then selection Committee and his service

was calculated with the UGC norms.  But the Government did not issue

any order with respect to it, so a rectification is needed.

101. The Committee recommends that  in  order to  count the temporary

service of Dr. Harikumaran Nair, Assistant Professor School of Bioscience

a rectification was needed from the Government.

3. Smt.Rincymol Mathew, Assistant Professor, School of Behavioral

Sciences.

4. Dr. Antony.S, Assistant Professor, School of Pure and Applied  

Sciences.

102. On going through the above cases, the Committee opined that the

confusions occurred due to the contradictory norms of Higher Education

Department and University Statute.  The Vice Chancellor, MG University

pointed out that Smt. Rincymol Mathew received an order from High Court

of Kerala which directed the University to pass orders counting her past

service  in accordance with the UGC regulations without delay.

103. Committee pointed out that the court had ordered to count their past

service as per UGC regulations not in accordance with Government. So the

Government should follow the Court Orders.

Conclusion/Recommendation

104. The Committee opines that the Finance Department has agreed

to  count  post  doctoral  fellowship  as  Service  period  without

retrospective  effect  for  promotion  under  CAS.   Therefore,  the  MG

University should reckon the prior service of teaching staff rendered in

Unaided/Self  Financing  Colleges  as  qualifying  services  for  Career

Advancement  Scheme (CAS).   The Committee  recommends that  the
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Higher Education Department should take immediate action to rectify

the discrepancies in the Government order on CAS in consultation with

Finance Department.

[Audit Paragraph 3.7.3.3 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.3.3 Irregular grant of advance increment 

Dr.  Sibi  Zacharias  was  a  faculty  in  School  of  Management  and

Business Studies (SMBS) which functions under AICTE regulations and

his promotions were to be regulated under AICTE Regulations.  Dr. Sibi

Zacharias was appointed as Lecturer in SMBS with effect from 05 August

2008.   Considering  his  past  service  in  St.  Berchmans  College,  he  was

promoted  as  Lecturer  Senior  Scale  with  effect  from 11  July  2003  and

Lecturer Selection Grade with effect from 11 July 2008. Under CAS, he

was promoted as Associate Professor with effect from 11 July 2011 in the

pay band 37400-67000 with Academic Grade Pay (AGP) of 9000. He₹ ₹

was  granted  three  compounded  advance  increments  for  acquiring  PhD

while in service i.e. on 29 November 2011 in the scale of 37400-67000.₹

AICTE issued a clarification in January 2016 according to which three non-

compounded  increments  for  those  who  acquired  PhD  degree  shall  be

granted only in Pay Band-3 ( 15600-39100)  and no advance increment₹

could be allowed in Pay Band-4 ( 37400-67000). We noticed that, GOK₹

had also issued orders (May 2016) to recover the irregular payments made

on this  account.   The  irregular  grant  of  advance  increments  resulted  in

excess payment of 2.32 lakh + DA which was yet to be recovered from₹

him.  

The VC, MGU stated (December 2016) that,  the matter would be
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placed before the Syndicate for a decision.

Reply was not tenable as the MGU has to revise the pay and recover

the excess payment made to Dr. Sibi Zacharias. GOK may ensure refixation

of pay and recovery of excess payment.

Recommendation  7:  MGU  must  ensure  that  UGC  rules/regulations
regarding promotion/grant of additional increment are strictly adhered
to.

[Notes received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

105. The  Committee  enquired  about  the  irregular  payment  of  advance

increment  to  Dr.Sibi  Zacharia,  Associate  Professor  of  School  of

Management and Business Studies (SMBS). The Registrar, MG University

replied that the main problem was that the lecturer’s appointment was based

on UGC regulations but the courses requires AICTE recognition.  He added

that  advance  increment  was  given  to  him  in  accordance  with  UGC's

regulations.

106. To a query of the Committee, the Registrar, MG University replied

that the regulations of AICTE is effective only at the Universities in which

all  appointments  are  done only on the basis  of  AICTE regulation.   The

Principal  Secretary,  Higher  Education  Department  added  that  for  the

courses like MBA and MCA the regulation of UGC and AICTE should be

needed  and  it  caused  some  confusions.   She  also  supplemented  that

University can only follow UGC regulation and there is no uniformity in the

case of regulation of AICTE and UGC.

107. The  Committee  opined  that  the  problems  were  arised  due  to  the

contradictions  in  UGC  norms  and  Government  decisions  and  for

uniformity, the department should approve the UGC norms.

108. The  Committee  directed  that  the  Government  should  formulate  a
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suitable  solution  so  that  in  future  there  occurs  no  clash  between  UGC

norms/AICTE regulation and Government decision on service matters of

University faculties.

Conclusion/Recommendation

109. The Committee observes that many problems burgeoned into the

forefront due to the contradictory provisions in the UGC norms when

compared  to  the  AICTE  regulations.   The  Committee  directs  that

Government should formulate an effective mechanism inorder to sort

out  dissensions in UGC norms,  AICTE regulations and Government

decisions on service matters of University faculties.

[Audit Paragraph 3.7.3.4 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.3.4 Provisional advances pending adjustment 

GOK ordered (July 2000) that failure to adjust temporary advances

within time would entail recovery in lump sum along with penal interest at

current bank rates. GOK, subsequently prescribed (October 2011) a period

of three months for presentation of final bills and the penal interest was

fixed at 18 per cent per annum on the unutilised portion of advance. We

noticed  that,  414  numbers  of  provisional  advances  amounting to  6.10₹

crore given by MGU to staff of various Departments during April 2001 to

March 2016 were yet to be adjusted (October 2016).

We observed that, consequent to the failure of the Finance wing to

ensure prompt settlement, the possibility of the temporary advances being

partially utilised/non-utilised and consequent retention of funds outside the

University accounts cannot be ruled out.

The VC, MGU replied (December 2016) that, the Deputy Registrars
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have  been  authorised  to  issue  notices  to  employees  who  have  not

regularised  the  provisional  advances  within  the  prescribed  time  limit,

failing which their salary would be withheld.

Recommendation  8:  The  outstanding  advances  should  be
recovered/adjusted and Finance Officer, MGU must ensure action as per
relevant rules against officials who do not settle the advances availed.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

110. While  considering the audit  para  on provisional  advances  pending

adjustment, the Registrar, MG University informed that proper action were

taken on the basis of the syndicate meeting held on 17.09.2020 and agreed

to  provide  a  report  of  the  current  status  of  it  within  15  days.   The

Committee accepted the reply and directed to submit the report.

Conclusion/Recommendation

111. The Committee directs the department  to submit a report about

the  current  status  of  recovery  of  the  provisional  advances  pending

adjustment.

[Audit Paragraph 3.7.3.5 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.3.5 Improper contract management 

Article 51 of the Kerala Financial Code (KFC) Vol. I requires that,

contracts for the supply of stores or execution of work should be made only

after inviting and receiving tenders from all who wish to tender. The terms

of the contract should also be definite and there should be no room for
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ambiguity or misconstruction of any of its provisions. Terms of contract

once  entered  into  should  not  be  materially  varied  without  the  previous

consent  of  Government  or  the  authority  competent  to  enter  into  the

contract.

The MGU invited (July 2008) quotations for printing and supplying

customised text books for Bachelor of Computer Applications (BCA) and

Master  of  Computer  Applications  (MCA).  A contract  was  entered  into

(August 2008) between the Registrar of MGU and M/s. Vikas Publishing

House  Private  Ltd.  (printer)  for  printing  and  supplying customised  text

books for BCA and MCA, which was valid for three years from the date of

first  print  order  with  provision  to  extend  the  validity  based  on  mutual

consent.  The contract provided for the printer to print and deliver books at

the following rates.

Table 3.4: Rates for printing and delivery of books

Print Run Rate per page

500 39 paise/page

1000 34 paise/page

1500 33 paise/page

(Source: Agreement between MGU and M/s. Vikas Publishing
            House Pvt. Ltd)

The contract also stipulated that, in case the print run exceeded 1500

copies, there would be a marginal decrease in the quoted price.  

We  noticed  that,  MGU,  after  initially  awarding  the  work  to  the

printer in 2008, continued (2016) to award fresh printing jobs to the same

printer without resorting to fresh tenders as required in KFC. It was seen

that,  a  renewed  agreement  with  the  printer  (August  2011)  stipulated

printing charges of 37 paise, 31 paise and 30 paise for 500 pages, 1000

pages  and 1500  pages  respectively.  On the  expiry  of  the  period of  the
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agreement, the firm demanded an enhancement of rates by 10 paise per

page. The Syndicate of MGU accepted the revised rates demanded by the

printer and executed a fresh agreement (April 2015) and paid enhanced rate

as shown in Table 3.5. 

Table 3.5: Amount paid in excess due to revision of rates
Minimum

Print
Copies

Original Rate Revised Rate Amount as
per original
rate (in )₹

Amount
paid as per
revised rate

(in )₹

Excess
amount paid

(in )₹

500 37 paise per
page

47 paise per
page

27,13,728 34,47,168 7,33,440

1500 30 paise per
page

 40 paise per
page

47,44,080 63,25,440 15,81,360

TOTAL 97,72,608 23,14,800

(Source: Payment invoices of MGU)

We observed that, the MGU, instead of resorting to open tender and

seeking  competitive  rates,  acceded  to  the  demand  of  the  printer  for

enhancement of cost which had resulted in excess payment of 23.15 lakh.₹

Thus, the MGU’s action to increase the rates without calling for fresh

tender was irregular, which calls for fixing of responsibility.

The  VC,  MGU  stated  (December  2016)  that,  the  agreement  for

printing was renewed without fresh tender due to the urgency of printing

new study materials. The reply was not acceptable as MGU was aware of

the period of agreement and should have invited fresh tenders before the

period of earlier agreement expired.

[Note received from the Government on the above audit paragraphs

are included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

112. The Committee enquired whether any action had been taken against

the officers responsible for the payment of ₹23.15 lakh to a private printer.
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Then the Registrar, MG University replied that such type of decision was

taken by Syndicate due to urgency and the Principal Secretary also agreed

to  it.  The  Registrar  also  added  that  they  had  to  face  a  lot  of  technical

difficulties on purchase.  He added that the syndicate resolved to ensure that

such instances shall not be repeated in future.  

113. The  Committee  commented  that  the  reply  furnished  by  the  MG

University with respect to the above audit para was without reasoning. Then

the Committee pointed out that syndicate was not the competent authority

to do that and also that an excess payment had occurred.  If the reply with

an explanation of urgency was given, the Committee would have got a clear

picture about it.

114. The  Committee  recommended  that  when  a  clash  occur  between

existing  store  purchase  manual  and  other  purchase  systems  then  the

University should frame a standard operating procedure for such instances.

115. The  Committee  opined  that  committee  could  not  drop  this  audit

objection with this reply.

Conclusion/Recommendation

116. The Committee recommends  that the University should frame a

standard operating procedure for entering into contract either supply

contract for stores or execution contract for works instead of adopting

the existing purchase systems for the effective and transparent contract

management in future.

[Audit Paragraph 3.7.3.6 contained in the Report of the Comptroller

and Auditor General of India (General and Social Sector) for the year

ended 31st March 2016]

3.7.3.6 Extra expenditure due to printing of bar coded answer books 

In  order  to  avoid  false  numbering in  the  valuation  where  answer

scripts are evaluated, the MGU introduced bar coded answer books from
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the  academic  year  2009-10.  However,  false  numbering  system  was  re-

introduced  in  Choice  Based  Credit  and  Semester  System (CBCSS)  UG

examinations with effect from October/November 2015 due to problems

relating to scanning of bar code, transmission of marks from the centralised

valuation  camps,  network  connectivity,  difficulty  in  retrieval  of  answer

books, threat to the secrecy of bar code due to the availability of mobile

application to read bar code, etc.

As MGU had withdrawn the bar coded answer books, we noticed

that, these answer books which were already printed were being used as

ordinary answer books with manual false numbering being done, except in

the case of supplementary examination of UG students admitted prior to

2013.  However, even after finding the futility of bar coded system and

switching over to the manual false numbering system, orders were again

placed  (December  2015 and July  2016)  for  printing  40 lakh bar  coded

answer books at the rate of 5.35 per book. We observed that, the action of₹

MGU to print bar coded answer books which were not required, resulted in

avoidable  excess  expenditure  of  55  lakh,  which  calls  for  fixing  of₹

responsibility.

The VC, MGU stated (December 2016) that, M/s. Kerala Books and

Publishing Society, a GOK enterprise erroneously printed decoded value in

the four lakh number of answer books supplied against supply order dated

16 December 2015 and it was to utilise this quantity, that urgent decision

was taken for reintroducing manual false numbering. The reply was not

tenable as decision to reintroduce false numbering was taken in October

2015 for speedy declaration of results.
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[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

117. While  considering  the  audit  para  3.7.3.6,  the  Registrar,  MG

University  informed  that  they  used  the  whole  lot  of  answer  books  for

examination  purposes  and  it  did  not  result  in  an  extra  expenditure  to

University.   He  added  that  due  to  some technical  problems,  University

again followed false numbering system.  The Principal Secretary, Higher

Education  Department  also  agreed  to  it  and  added  that  manual  false

numbering could be tampered with internally and otherwise. So bar coding

of  answer  scripts  should  be  done.   She  also  suggested  that  the  MG

University  should  follow the  bar  coded  answer  scripts  instead  of  false

numbering of answer books and the Registrar agreed to do it.

118. To a query of the Committee, the Registrar, MG University replied

that due to some technical issues in scanning of bar coded papers, manual

false numbering method was reintroduced and that bar coded papers had

been utilised.

119. The  Committee  opined  that  the  MG  University  had  used  all  the

printed  bar  coded papers  and  they  wanted to  go ahead  with  bar  coded

answer sheets with respect to the suggestions of Government for shifting to

the bar coded method.  The Committee also suggested that MG University

should follow bar coded answer books for their examination.

120. The Committee accepted the Government reply.

Conclusion/Recommendation

121. No Comments.
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[Audit  Paragraph  3.7.4  and  3.7.4.1  contained  in  the  Report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.7.4 Functioning of Self Financing Institutions 

3.7.4.1  Failure  to  comply  with  statutory  provisions  on  time  and

resultant extra expenditure 

The  Syndicate  of  the  MGU,  accepting  (October  2011)  the

recommendations of  an Expert Committee resolved to enroll  all  eligible

employees  of  Self  Financing  Institutions  (SFI)  to  Employees  Provident

Fund  (EPF)  Scheme  with  effect  from  01  January  2012.  However,

consequent to the directions of the Assistant Provident Fund Commissioner,

EPF that the employees were to be enrolled under the Scheme from the

date of entry in service, the Syndicate resolved (21 July 2012) to admit

eligible  employees  of  four16 SFIs  to  the  EPF from the  date  of  entry in

service. However, the Regional Provident Fund Commissioner (February

2013)  directed  MGU  to  remit  arrears  of  both  employer  and  employee

contribution  from  the  date  of  joining  of  each  employee.  Accordingly,

arrears amounting to 4.35 crore ( 2.15 crore as Employers contribution₹ ₹

and  2.20  crore  as  Employees  contribution)  payable  in  respect  of  the₹

employees of SFIs from the date of inception was paid to EPF during the

period April 2013 to October 2013.

We  observed  that,  as  per  paragraph  32  of  the  EPF  Scheme,  no

deduction can be made from any wages other than that which was paid in

respect  of  the  period  or  part  of  the  period  in  respect  of  which  the

contribution was payable.  As such, MGU cannot recover the arrear amount

paid by it in respect of the employee share.

The failure of the MGU to enrol the employees under EPF from the

16  School of Medical Education, Kottayam, University College of Engineering, Thodupuzha, School of
       Technology and Applied Science, Kottayam and School of Pedagogical Science, Kottayam
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date of their entry into service, forced MGU to pay the employee share

also, resulting in an avoidable expenditure of 2.20 crore. Besides, MGU₹

was also liable to pay interest and damages demanded by the EPF under the

Employees  Provident  Funds  and  Miscellaneous  Provisions  Act,  1952

amounting to 3.78 crore.₹

The VC, MGU while concurring with the audit observations, stated

(December  2016)  that,  the  employees  contribution  was  to  be  recovered

from  the  existing  employees  of  the  institutions.  The  reply  was  not

acceptable as MGU has not recovered the amount from its employees even

after a lapse of three years. Further, MGU needs to fix responsibility for the

failure to enrol the employees to EPF Scheme on time.

[Note received from the Government on the above audit paragraph is

included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

122. To a query of the Committee the Registrar, M.G. University replied

that the University filed an appeal before the EPF Appellate Tribunal for

waiving the damages and the case is still pending.

123. The Committee opined that it was essential to fix  responsibility for

such cases.  The Registrar,  M.G. University replied that  this case started

when  self  financing  institution  like  School  of  Medical  Education  came

under  M.G.  University.   To  a  query  of  the  Committee,  the  Principal

Secretary, Higher Education department informed that in 2016 School of

Medical education was shifted from M. G. University to a separate society.

Now it is only a Government controlled self financing institution and no

aid  is  obtained  from  Government.   She  added  that  the  new  society

compelled the faculty to sign on a new contract, but the teachers demanded

for their old salary as in the UGC Scale and they approached the Honorable

Supreme Court, and its interim Verdict was either the society or the M. G.
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University should give the salary to teachers.

124. The  Committee  opined  that  the  teachers  of  school  of  Medical

education joined it knowing that it is a part of M. G. University.   They

were appointed by M.G. University and are eligible for  UGC Scale.  So

teachers are not responsible if the institution has in between changed and

was certified as a society.  The Committee expressed its  displeasure and

commented that it  was not a right way to withhold the benefits of such

teachers.  Then  the  Registrar,  M.  G.  University  informed  that  they  are

waiting for the verdict of EPF Appellate Tribunal.

Conclusion/Recommendation

125. No Comments.

[Audit  Paragraph  3.7.4.2  and  3.8  contained  in  the  Report  of  the

Comptroller and Auditor General of India (General and Social Sector)

for the year ended 31st March 2016]

3.7.4.2 Deficiencies in the internal control mechanism

Internal  control  provides reasonable assurance to the Management

about compliance of applicable rules and regulations. It was noticed that,

the internal control in MGU was inadequate in view of the following:

• There was no internal audit wing in MGU.
• Demand Collection Balance statements were not being prepared and 

recovery of dues not watched effectively.
• There was no cross checking of claims relating to the payment of  

remuneration for valuation of answer scripts with reference to the  
data available in the examination wing.

• MGU had not maintained any Asset Register. Physical verification of
assets has not been conducted during the period of review.

• MGU had no independent  Manual  of  Office  Procedure  and was  
adopting  Secretariat  Office  Manual  which  was  not  suitable  in  a  
University set up.
The  VC,  MGU  while  accepting  the  audit  observations  stated

(December 2016) that, necessary action would be taken to strengthen the
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internal control mechanism.

3.8 Conclusion 

The performance of the MGU, academically and financially, was far

from satisfactory. MGU offered courses which were not recognised by the

UGC. It offered MBA courses through its off-campus centres which were

not recognised by the AICTE. However, the degree certificates offered by

MGU were similar to those awarded to students who were pursuing regular,

full  time MBA courses  approved by the AICTE. A five year  Integrated

Double Degree BA (Criminology)-LLB (Honours) course offered by MGU

was neither recognised by the UGC nor complied with the norms laid down

by the BCI.  The career of 970 students who had enrolled for the course is

at risk since the BCI has made it clear that they would not be eligible to

enrol as Advocates and practice Law as a profession.

The  directions  of  the  UGC  to  frame  uniform  syllabus  to  ensure

seamless mobility of students across the higher educational institutions in

the country and abroad is yet to be complied with by MGU. There was

delay  in  publishing  of  results  of  the  UG/PG courses  offered  by MGU.

Results of revaluation of answer books were released very late and in some

instances,  after  the  completion  of  the  next  examination,  thus  causing

hardship to the students.

We noticed that, 197 of the 314 Research Guides appointed by MGU

were ineligible to hold the post. 

Instances  of  MGU  failing  to  tap  potential  revenue  streams  and

incurring irregular expenditure were seen. MGU had to forego UGC/GOK

assistance due to its failure to comply with stipulated guidelines.  The staff

of  MGU  continues  to  be  paid  HRA at  ineligible  higher  rates  despite

directives from GOK to the contrary. Excess payment on this account was

2.20 crore during 2011-12 to 2015-16. Even though examination work₹
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was part of official duty, the teachers were irregularly paid remuneration of

13.97  crore  during  2011-12  to  2014-15.  Failure  of  MGU  to  enrol₹

employees into EPF Scheme from the date of entry into service resulted in

avoidable expenditure of 2.20 crore and potential liability of 3.78 crore₹ ₹

towards interest and damages.

Irregular promotions, grant of advance increments, defective contract

management,  avoidable  expenditure,  etc.,  were  noticed.  Besides,

irregularities  were  noticed  in  the functioning of  SFIs  leading to  loss  to

MGU.

Major decisions were taken by the VC without holding consultations

with  the  Academic  Council.  This  resulted  in  the  MGU  taking  wrong

decisions in various instances,  which could have been avoided,  had the

Statutory  Bodies  like  the  Academic  Council  and  CDC  been  truly

functional.  The  CDC,  tasked  with  the  responsibility  to  review  the

implementation  of  various  programmes  and  activities,  met  only  once

during  2011-12  to  2015-16.  These  statutory  bodies  were  thus  rendered

defunct.  

There was no internal audit wing in the MGU which resulted in lack

of internal control mechanism.

[Note received from the Government on the above audit paragraphs

are included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

126. On  going  through  the  audit  para  the  Finance  Officer,   M.  G.

University informed that an internal Audit section was formed in M. G.

University and strict direction had been given to the sections concerned to

prepare  annual  DCB  Statements  without  fail.  He  added  that  for  Asset

Register,  M. G. University tried to prepare software and it is in final stage.

He also added that suggestions have been given to Legislation sections for
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preparing draft for University Office Manual.

127. The Committee accepted the replies furnished by the department.

Conclusion/Recommendation

128. No Comments.

[Audit Paragraph 5.3 contained in the Report of the Comptroller and

Auditor  General  of  India  (General  and  Social  Sector)  for  the  year

ended 31st March 2016]

5.3 Fraudulent drawal of remuneration for valuation

Violation  of  prescribed  procedure  by  the  Finance  Officer,  Mahatma

Gandhi University in payment of remuneration to examiners for valuation

of answer scripts led to a fraudulent drawal of ₹11.26 lakh.

Examiners  of  the  Mahatma Gandhi  University  (MGU) were  paid

remuneration for valuation of answer scripts done by them. As per MGU

Circular (July 2013), the Camp Officers of valuation camps had to submit

claims of  examiners  along with  their  State  Bank of  Travancore  (SBT)

account  numbers  for  effecting  direct  payment  of  remuneration  to  the

examiners.

We observed from the scrutiny of records that, the Camp Officer of

School  of  Technology  and  Applied  Science  (STAS),  Pathanamthitta,

requested (October 2015) the Finance Officer of the MGU to issue him a

cheque for payment of remuneration to the examiners,  on the plea that

most  of the examiners did not  have bank accounts with the SBT. The

Finance Officer agreed (October 2015) to the request of the Camp Officer

and  issued  cheque  for  ₹22.17  lakh  in  favour  of  the  Camp Officer  for

further disbursement to the examiners.

After  disbursement,  the  Camp Officer  submitted  Contingent  bills
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claiming that 1,54,323 answer scripts were examined at the camp and a

payment of ₹22.17 lakh was made to the examiners. 

As a result of cross check of the claim contained in the Contingent

bills with the stock/bundle register57 maintained at the camp, we observed

that  only 1,01,974 answer scripts  and not 1,54,323 answer scripts  were

evaluated at the camp.

We observed  that  the  Camp  Officer  had  inflated  the  number  of

answer scripts by 52,349 numbers in the Contingent bills submitted by

him and made an additional claim of ₹11.26 lakh which was not disbursed

to the examiners.

Consequent to our audit finding (June 2016), the MGU placed the

Camp  Officer  and  a  Section  Officer  (currently  Assistant  Registrar

(Exams))  under  suspension  (July  2016)  who  were  responsible  for

submission and passing of the claim respectively. The Vice Chancellor,

MGU stated (December 2016) that in addition to the Departmental inquiry

being  conducted  by  MGU,  the  matter  had  been  reported  to  the  State

Vigilance and Anti-Corruption Bureau which had registered a case in this

regard.

We, however, observed that no action had been initiated against the

Finance Officer, who was primarily responsible for violating the orders of

the MGU, by agreeing to the request of the Camp Officer for payment

through cheque, which enabled the Camp Officer to defraud ₹11.26 lakh.  

[Note received from the Government on the above audit paragraphs

are included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

129. Regarding the  audit  para   'Fraudulent  drawal  of  remuneration for

57  Bundle register is a register containing number of answer scripts in each answer book bundle with
question paper code
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valuation'  the  Registrar,  M.G.  University  informed  that  this  case  was

handed over to Vigilance and then Assistant Registrar approached the court

and on the basis of the verdict all the payments were granted to him.

130. The  Senior  Deputy  Accountant  General  inquired  the  clarification

from the officials for the matter how the payment was made without the

sanction of Finance Officer.  Then the Registrar,  M.G. University replied

that all the cheques were not signed by the Finance Officer and also the

Deputy/Assistant Registrar had the right to sign the cheques.

131. To a query of the Committee the Registrar, M.G. University replied

that the camp officer requested the Finance Officer of the M.G. University

to issue him a cheque for payment of remuneration to the examiners on the

plea that most of the examiners did not have bank accounts with the SBT.

132. The Committee opined that on the basis of records from Accountant

General the issued cheque of ₹22.17 lakh was countersigned by the finance

officer.  Then  the  Registrar,  M.G.  University  replied  that  the  enquiry

commission found out  that  the  Finance  Officer  did  not  sign  on it.  The

Committee opined that if the Finance Officer had not signed on it then it

became  a  forged  cheque  and  a  case  must  be  filed  and  the  Committee

demanded to the University to give correct information about it. 

133. The Registrar, M.G. University agreed to submit the details about the

matter within 15 days before the Committee.

Conclusion/Recommendation

134. The  Committee  directs  the  department  to  submit  a  report

containing all the steps taken by the University in the case of fraudulent

drawal of remuneration for valuation of answer scripts.
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[Audit Paragraph 5.5 contained in the Report of the Comptroller and

Auditor  General  of  India  (General  and  Social  Sector)  for  the  year

ended 31st March 2016]

5.5 Unfruitful expenditure on a recording theatre
A recording theatre constructed and fully equipped at  a cost  of ₹1.48

crore remained idle since August 2011 due to failure of Government of

Kerala to engage technical and administrative staff.

The Government of Kerala (GOK), as a part of revamping of music

colleges of Kerala,  accorded Administrative Sanction (March 2009) for

setting up of a recording theatre in Sri Swathi Thirunal College of Music,

Thiruvananthapuram  (SSTMC)  under  the  Directorate  of  Collegiate

Education, at a cost of Rupees one crore which was revised to ₹1.31 crore

(August 2009).  It was envisaged that students of performing arts could

learn the techniques of eminent artists and record the programmes for their

future  reference.  The  work  was  executed  through  the  Public  Works

Department (PWD) and was completed (August 2011) at a total cost of

₹1.48 crore.

We observed that though the recording theatre was fully equipped

with  video-audio  recording  facilities  and  editing  machines,  the  theatre

could  not  be  put  to  use  due  to  failure  from  the  part  of  the  Higher

Education Department  to engage skilled personnel  like  sound engineer,

engineering  assistant  and  cameraman  besides  office  and  administrative

staff. We also noticed that even though the theatre work was completed in

August  2011,  proposal  for  manpower  was  submitted  to  GOK  by  the

Principal, SSTMC only after a lapse of more than one year (December

2012). Though the Principal, SSTMC reminded (January 2015 and January

2016)  the  GOK  to  provide  manpower,  the  GOK  was  yet  to  respond
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(January 2017). In the meantime, the warranty period of one year of the

electronic  equipment  had  expired  and  the  Principal,  SSTMC  reported

(January  2016)  to  the  Director,  Collegiate  Education  that  the  costly

electronic  equipment  was  getting  damaged  in  the  absence  of  trained

personnel to operate it.

Thus,  the failure  of  GOK to engage technical  and administrative

personnel led to the recording studio costing ₹1.48 crore remaining idle for

a  period of  four  years  besides  denial  of  facility  to  the  students  of  the

college. SSTMC also incurred an expenditure of ₹1.64 lakh on the non-

functional studio towards minimum fixed electricity charges payable to the

Kerala State Electricity Board during the period May 2015 to June 2016.

While accepting audit observation, GOK stated (September 2016)

that the proposal to create posts to manage the equipment was under its

consideration.

[Note received from the Government on the above audit paragraphs

are included as Appendix II]

Excerpts from the discussion of Committee with officials concerned.

135. On  going  through  the  audit  para  Unfruitful  expenditure  on  a

recording  theater  the  Principal  Secretary,  Higher  Education  department

informed the Committee that the Recording Theater is now fully functional.

136. The Committee accepted the reply furnished by the Government.

Conclusion/Recommendation

137. No Comments.

                                                        SUNNY JOSEPH,

Thiruvananthapuram,                                                  CHAIRMAN,

16th  March, 2022.                        COMMITTEE ON PUBLIC ACCOUNTS.
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. APPENDIX I

SUMMARY OF MAIN CONCLUSION/RECOMMENDAIION

Conclusior/RecommendationDepartment concemed

Higher Education The Committee criticizes the officials of fte MG

University for designing and naming a course as MS

(Master of Science) that is notified in the list of courses

offered by UGC as 'Master of Surgery' which is against

the UGC Guidelines and commencing the programme

without the approval of UGC. The Committee observes

that the officials who approved and designed such a

course would have been punished. Therefore, the

Committee recommends that the department should

take necessary steps to ensure that all new courses

offered by universities are in line with the UGC

guidelines before approving course curriculum.
1.2 Higher Education [Ihe Committee directs the Department to prepare a

IJ Higher Education

comprehensive report including the following details;

(a) The number of permitted batches without the

approval of Bar Council of India;

(b) The number of students who had comoleted the

course;

(c) The Type of cenificates issued to the students

who had completed the course and its authgnlicity.

The Committee directs the department to conduct a

case study on whether Universities conduct any course

without the recognition of the authorities concemed.

The Committee directs the Higher Education

depaftment to ensure that couses should not be started

without proper guidelines and further directs the

University to take necessary steps to avoid such

instances in future.

Higher Education The Committee observes that the department is keeping74
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15 Higher Education

18 Higher Education

a sleeping mode while interfering with the affairs of

Unirersities in the guise of academic autonomy.

The delay in amending University Statutes and Rules in

accordance with the UGC guidelines issued from time

to time, Ieads to many litigation and thereby paralysing

the administration. Hence the Committee snongly

hecommends that a separate mechanism/authority

should be constituted for arnending the University

statutes and Rules in accordance with the UGC

guidelines by fixing a time frame. Penal measures

should be taken against the Universities that do not

amend the Statutes/Rxles within the time frame.

The Committee expresses its displeasure over the

Iackadaisical attitude of the MG University for starting

off-campus courses without the required approval of

AICTE and criticizes that it had affected the quality of

MBA course offered by the University. The Committee

strongly wams the Universities against repeating the

delinquent actions like commencing off-campus

centres without obtaining the mandatory approval of

the AICTE, in future.

The Committee observes that it was a serious omission

on the part of the Higher Education Department in

monitoring the activities of University in connection

with the revision of syllabi for UG courses. T'he

Committee criticises the lethargic attitude of the

department in scrutinizing the activities of the

University in observing UGC regulations. The

Committee directs the department that they should

properly monitor the highhanded autonomic activities

of the Universities, check whether statutes and rules are

strictly adhered to and to scrutinize whether timely

lhanges are made in the act and rules as per the UGC

22 Higher Education

guidelines.

Aigher Education The Committee observes that the functions of the27
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33 Higher Education

38 Higher Education

39 Higher Education

Universities are severely affected by huge number of

pxamination every year. The Committee feels that it is

Illgh time the Govemment take requisite steps to

pvercome the snag in conducting examinations and

publication of results in the interest of student's

educational needs. The Committee recommends that

the Department should ensure the streamlining of the

process of examination in order to tackle the issues like

delay in the publication of results, course lagging and

the deviation of the examination calendar.

The Committee recommends that the departrnent

should take necessary steps to make a system for

issuing certificates and a specific time frame should be

charted out for issuing certificates both in fastrack and

normal method and certificate should be issued within

that time frame inorder to avoid the delay in future.

The Committee opines that the variation in marks

dishearten tle students and adversely affect their

higher studies. So the Committee directs the MG

University to inform all the examiners about the

decision of the Syndicate to impose fine on enant

examiners. The Committee recommends to take

effective measures for selecting qualified teachers for

examination duties in future and initiate action against

those teachers who are responsible for conspicuous

variations of marks during revaluation process.

Committee understands that since more colleges are

Working in unaided sector, the faculties from unaided

colleges have to be employed for examination and

valuation of papers and due to want of necessary legal

provision, action could not be taken against ening

faculties.

t1

Higher Education For upgrading and streamlining the colleges working in

the unaided sector, Committee recornmends that

necessary fundamental legislation may be brought in

1l 40
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i3 5i Higher Education

I4 57 Higher Education

61 Higher Education

6B Higher Education

for the inclusion of qualification, employment status,

job security and duties and responsibilities of teaching

non-teaching staff working in the unaided colleges.

The Committee opines that peer reviewed joumals had

a major role in academic Research. Therefore, the

Committee directs the Higher Education department to

take effective and immediate steps for updating the list

of peer reviewed joumals to ensure that the approval

of the academic council is obtained regularly to

maintain its quality.

Expressing displeasure for the delay in the

appointment of the Director to CDC, the Comrnittee

directs the department that urgent steps should be taken

for the appointment of a full time Director to the

College Development Council (DCDC) for ensuring

proper planning and integrated development of

affiliated colleges and also to provide the colleges with

necessary help and guidance as envisaged by the UGC.

The Committee directs the MG University to fumish a

detailed statement about the recovery of balance

amount of Rs. 4.60 lakh which remains to be collected

as fee for the extension of provisional affiliation of

cou$es.

The Committee points out that MG University had

resorted to impose unjustified penalty on students who

had already paid the fees to UEII Dubai. The

Committee expresses strong resentnent that the

students became the scapegoat because of the

irresponsible deeds of the officials. The Committee

directs the department that responsibility should be

fixed in this regard and strict action should be taken

against the officials concemed even though they have

retired from service.

The Committee recommends that if any stay order

existed upon the recovery of excess payment of HRA

15

-16

l7 79 Higher Education
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r9 95 Higher Education

20 104 Higher Education

to the employees, the Mahatma Gandhi University

should take proper steps to vacate the same through the

university standing counsel and repon to the

Committee the status of recouping excess HRA paid to

employees.

The Committee points out that, promotion made

against the abolished post was an inappropriate action

on the part of the MGU. The Committee directs the

Higher Educadon Department to complete the process

of amending MG University statutes as early as

possible, in order to avoid such erroneous actions in

future.

The Committee opines that the inordinate delay in

amending the statutes advenely affects the

administrative functions of the Universities. Therefore,

the Committee recommends that a unified

administrative mechanism should be put into place until

the process of amending the statutes concludes in

Universities.

The Committee opines that the Finance Department has

agreed to count post doctoral fellowship as Service

period without retrospective effect for promotion under

CAS. Therefore, the MG University should reckon the

prior service of teaching staff rendered in Unaided/Self

Financing Colleges as qualifying services for Career

Advancement Scheme (CAS). The Commi$ee

recommends that the Higher Education Department

bhould take immediate action to rectify the

discrepancies in the Govemment order on CAS in

consultation with $ra1ce Depanment.

The Comminee observes tnut many problems

burgeoned into the forefront due to the contradictory

provisions in the UGC norms when compared to the

AICTE regulations. The Committee directs that

Govemment should formulate an effective mechanism

21 109 Higher Education
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111 Higher Education

116 Higher Education

).4 134 Higher Education
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inorder to sort out dissensions in UGC norms, AIC'IE

regulations and Govemment decisions on service

matters of University faculties.

The Committee directs the department to submit a

report about the current status of recovery of the

provisional advances pending adjustment.

ilhe Committee recommends that the University should

frame a standard operating procedure for entering into

contract either supply contract for stores or execution

contract for works instead of adopting the existing

purchase systems for the effective and transparent

contract management jn future.

The Committee directs the department to submit a

report containing all the steps taken by the University in

the case of fraudulent drawal of remuneration for

valuation of answer scriDts.
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lice Law'Ihe BCI also co'firmd.. 
-^,iro.ioi scierce nra1or) reprac'1g tou' llon-collpl

recogrized degee in BA (Crimnologl"v;;ilil; il i' consutt rtit n witt, tt.
y) LLB (Honotrs) cotme' pe$ons 

TI*i""i C"* Law conege. Emakulam in the I

n of McU in admitt'rg srudent, . ,* 
J;;. ;;;;.:;il;i ;; ,r,. n.ua.n.'i" courcil fbr

rnregrarecr Double Degree to (.:llli;;;;; 
^;;ilil;..n,uk"n,o 

conpty w

ssessing tlre degee are not entitled to
Xth semesters of 2012- l3 adr.nission. The

enrolled as Advocates. Thus. the actl
ions of the Board of Snrdies in L-aw

nolory) LLB (Honours) course
the directiors of Bar Councilof lndia' it is

ut UGC apProval violated Bar5
tlnt sfldents are unlikely to fbce any risk to

cil of lndia regulations alkso and ths
ice as advocates.

ction has ptlt the lepl career of these

students as Advocates at risk.

lhe .loint Rcgisrar oi MGLI stated

ring tlie Exh Conference (Decetnber autlrorized Pro-Vice-Chancellor to

016) that the MGU had discontinued with the Ear Council of lruib. After the

he course frorn 2016- l 7 and BCI bn- the Pro-Vice-Chancellor subnritted a

agreed to reguhrize the course as a which was subrnitted to the Syndicate'

ne tillp lleasure fbr snrdents already

tlnrined on paynent ofa tine ofRs l

0 Lakls (Rtrpees Two lakhs Pere Yea

r for tive years;. We observed that the Board of Studies ldr the course

reply of MGU was silent on the

rsity ofering such courses to d1e

taken steps to revse the sylhbus ofthe
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which were not recognized by the land the sat.ne has been approved by the Vice

flbring a course which did not have 
I

's and BCI's approval and for gl

rniued b.t, ntean.s of Denand Droli No.4602
( dated 24.03.2017./or Rs. Two lakhs drawn
t ./avour oJ the Bar Council of lndia pa.vable
New Delhi) Hence, the risk cited by the audit

rc tmre existing.

/\ccepttng the nbove explanation. the audit
ction nuy kindly be dropped.

udir Parngraph 3.6.1.3

M BA courses thmugh olT-
per the judgnent ofHon. Suprene Court of

mpus ce nte rs

All tndta Cormcil of Technical Ed
dated 24.9.2001 in C.A.No.2056/99. U

ion (AICTE) is the stahrtory files can start any new departfiEnt /course/

lor ensuing coordfuuted and i in technical education without getting
developurent of technical and

education and val {iom AIC-|E and the universitv srarred rhe

t'standards. With the approval ofAl as per the resolution ofthe Svndicate.
(July l99a), the School of

and Buiness Studies of , no admission has been made to MBA
flbred frrll tine two year MBA corrslrr. through Off campus Centres fi'onr 20 | 4. All t
with 30 seats Forr 1994. MGU

approval to five arcled Arrs and llte 
Olf CatTpus Centres lrave been closed

colleges to condr.rct MBA
after obtaining assurance 15 and the MBA prograrmre b no nrore cond

these colleges had

AICTE's approval. The Sch

I of Distance Education (SDE) of
MGU also conducted a smihr MBA

throryh 72 Off Canpus 
I

ucted in the OffCarpus stream.
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cntres li orl.r 2001 -02 to 20l4- I 5 In the light ofthe above explanation, the audit obj
which the approval of AICTE was n

t obtamed. Based on Hieh Court nmy k indly be dropped.

(February 2015) these Off
Centres were closed with efect

frorn 20 | 5- I 6 as the MGU did not

powers to conduct OffCarrprc
outside rts jurisdiction.

c obsen'ed that out olthe 6i0i M

A degrecs awarded by MGU

ll-12 to 2015-16,4735 MBAde
(7 5 per cent) were awarded to

students who had undertaken the

through Oll Campus Centres.

GU awarded saure degee

to drc students who attended of
cenftes and the students who

ied tlre course in University

ancl afliliated colleges

iact that degrees obtamed throLrgl

ll cartrpus centres \\'ere not

by the AICTE.

b On being asked MCU rePlietl

the unrvesity staned the colme as

its Syrdicate resolutioq since, as

the .judgeurnt of Suprelrc Coul
I ludn dated 24 Septenrber 2001 (

Uniwersity case)

hies could start any new departn€nt

without obtainng approval of AIC

reply was not tenable as the said j
pertains to the course di

mn by the university. lt is also sigt'

to note that despite the Hon. S

Court of lndia clarifiing (MaY 2

l4) that prior approral ofAICTE
conpulsory and nrandatory lor the

of a technical course inchdi

MBA"/Managenrent course for tlrc

year 20l4- 15. MGU

the OffCarmtrs Centres under its

iction to adrnit students to MBA

in 20 l4- l5 also without obta
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approval ofAICTE.

During the Exit Conference

r 2016). the Principal Secretary o

ved that this was a serious lapse on
part of MGU and arrmrnted to

of dre Suprenr Court of lndn.
As such we recornrend that

action nrav be taken for the hpse

the deFauhing

Audit Puagraph 3.6.2 F

ure to revise syllabus

and comply with UCC

guidelines

pan o I'nreasrues to enlrance eflic

and excellerrce in the higher ed

svstern ald to ensure seotnless

ity olstudents across the higher

ion institutions n the country and

the UGC dnected tlrat the

ice Based Credit Slstem (CBCS)

by it should be adopted by

tjniversities lionr 201 5- l6
. The UGC also issued guiCelines

iversities to frare urifonn sylhbus

ion ol- Revised Scherrp and Syllabi lo

UG couses with e$ect

ner the reconnrrndatiom of tlrc UGC it was

to in'pler€nt unifonn choice based

system (CBCS) in UG and P(i progarrnres

the academic year' 2016- I 7 vrle U.O.No.53

Ac.Al)U 3tuGC-tJnilication-CBCS/l 5 l -20 I 5

tetl I 5.09.201 5. l1le schenr and syllabi of I

UG proganmns were apprcved exercrsng

r.r/s l0(17) ol Mahatnra Gandhi University

cL 1985. viie U.O.No.28fi0/Ac.Al)U S

val- UG/2016 dated 23.05.2016.

ensure seamless mbility of
bns and Syllabi for UG progprmres adopted

across the higlrer education institutt

in the country as well as abroad.

the MGU was lbllowing a Choice
.948/l/Acad/ 2016 dated 17.02.2016 to be

lenented liom 201 7- l 8 acadenrr year afterCourse Credh and Senester S

the MGU resolved (Augtst 201
discrssions with experts and other stake ho

to inplerrEnt the guidelines for the
and lor rnking changes and rmdifications

krn of unifomr CBCS frorn the A
ingty in the proposed regulation and syllabi

ic Year 2016- I 7 onwards. Ac
UG prograrnrres"

ingly, Regulations for irnpletrrentat

Academic Council held on | 8.07.201 6

to 'lostpone the inplementation of the

nel U.O.N o.53 23lAc.Al)?3/UGC-Unificatbn
BCS/l5l-2015 dated 15.09.2015 and U.O N

ingly, the revised schenrc and syllabus for

acadernic year 2016- l7 were the UG Courses were aPProved bY the

ved by MGU (February 2016) Coturcil at its neeting held on 06.05.201 7 and
the revised schetrre and syllabiof l0
UG progarnrcs were drafted and cormerrced tbr the UG courses with the

approved by MGU in evised syllabus in force liom the acadenrb year



q>

I f te No^HL uN-n Atrel'a,tr /-HL uN

2016. t7-rtt.
We obsewed that even though MGLJ

Reguhtiors, ReGed
and Syllabi for UC courses whh

frorn academic year 20 l6- | 7,

constituted Synd icate, citing ince the revised scheuc and syllabu for the

in ratification by the eallier Syrdi
ourses have been brought in to effect lionr the

tnd conphints received fi'orn stak

Itlers, did not irplen€nt the year 20 l7- I 8, the audit objection m

The sylhbi for the UG coumes
rmy kindly be dropped.

yet to be revbed (Septenrber 201

which resulted in disadvantage to

students of MGU conpared to

lionr other urrversities which

the new syllabi.

VC.MGU stated (Decernber 201

) that new sylhbi would be irP
ecl with ellbct frotn the acadernic

| 7- I 8 aftel detailed discussions wt

expefis and otlrcr stakeholders.

ly was not acceptable as the M

lailed to comply whh the UGC

ions to fram unifonn sYllabi

hanpered seamless migration of
across Universities withrn the

ar.d abroad.

Paragraph 3,6.3.1

Delay in publication of results of UG/PG linal

sults for one to three nronttN are reported for

elay in publication or results 
""d I Y ":*':: :"1.. """11'-:lYl"o'nes 

lke B re
" I ctr- the final rcsLrhs are pubbshed within the strpr

:onsequent hardships to I ;il'il;J;:'';'.J;;;;;'. before sohedl,tudents 
I :|;.i"J;f;;ffJijXn:'"a;|,l:ffii',T1'
I on scheduled tirp itself When the valuation pro

MGU publishes exaurinatbn calendar I cess are done through hone valuaticrrL delay is s

for every acadetlic I onrtirl*. reporled due to reasons beyond the c

yeal which irrclucles dates of examirutil ontrol ofUnivenity- TT:tt 
all possftrh tneas

Lns and publication ofresttlts lor Undl trcs are being takcll to conduct the linal setrresl

", 
grua*t" (UCl und Post Graduate tl er valuatiom at CV Carrp level itselfl

PG) courses. We observed delay ofol
lne to three nrontt$ ln publishmg ofresl ln the case ofolher senresters rrnst ofthe scrip

l"u. "i*, i.,*t,", otuclp6 tot*l t ut" rahred und^er the horrc vahr'atkrn Process'

ies and clelav betweell one to n*" nonl whbh accounts for the dela-v Steps are belng tt
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in the case ofother senEsters. Fai ken for efective rmnitorins of valuation and

of MGU to publish results on tinre ieval ofanswer books from the additional exa

bads to course lagging and deprwalol ners and chief examiners by b<.ing specilic trrrc

cheduh.'lhis has reduced the hardshios lacedrnrely admission ol- studer.lls to other I

y s dents in secunng adrnbsions to outsde
tutions and Universities. PG prograrnres ofthis
University are notified only after the publication

of UG results.
GU. candidates who have taken ex

conducted by MGU to ap

to the Controller ol Examinations I

revahution of his,4ter answer book. Mahahftr Gandhi University offers nurerous

verse cou'ses, there by accomrndattng largeResults of revaluation are to be publis

within 60 day; frour tlre last dates mber of candidates and lr,rs to deal rvith geat
receipt of applications. We notice ulber ofpapers for valuation (Regular, P"t.,

delay in publishing results ofrevaluat nrcSter, Annual Schent and OffCanpts). The

valuation ofall tlrcse answer script-s is done byion conducted by MGIJ. DLu'ing 201 2

I I to 201 5- l6 the results ofrevaluati he sare exarrtinen whose nurnber is fbw

could be declared wnlrin the stiptrla red to the need ofvaluation. (eg. 3,24,000
tirrre of60 days in 20 per cent of ts for I semester UG Exarnination valuation)

oreover, nujority ofthe colleges affiliated toonly. ln 49 per cent cases results

declared aller the last date of University are SellFinancing colleges, where

e posting ofthe teachers is not ofa pelllunent

atue. l-leuce. Ilmst ol'the teachers ate.;unnr:;
application fbr the next

ancl in anothet l0 per cent

tesults rvere antx.rtutced rfte'r the

oer the exan.ination rnnual ofthe

letion o f next exatnination causing

ip to the sttrdents. The dehYed

hshirrg of revaluation results lotced

lo reappetr for the next

without klowing their

The VC, MGU while accePtng

audit observatbn (Decelnber 201

) attributed the delay nr publishing

to tlrc nrll€rous dNerse courses o

by MGU and shorlage of
fur valuatbn. The rePlY was not

le as it was the dutY of MGU to

tinrely action in tlre interest oftlrc

nd they cannot be appoirrtecl irs exatnitrers for

aluation.

University has taken steps to rele:rse tlle

Its h accordance with the Exal.nination Calendar

that nmst of the results are published in tirre.

ln additioq ruriversity has issued orderc to

a fine of Rs. I 0000/- for conspicLrou-s variation

lnrarks during valuation.

audit rennrks m this regard nray kindly be

nts' educational needs. Besdes, itl

MGU's own decision to run so nl
coun;es.
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utlit Paragraph J.6.3.2. Delay in
urng

The degee certiftate rurder Ast track Inode
issued in a tiure bound rnnner excent for dedegree ce rtificates
ive applicatiors which sometinBs take tint for
ectification of the defbcts. It lmy be noted rltat

per exanrination nunual of MGU, ast track de$ee certificate are to be issued wi
cefiificates would be issr.red in 20 working daic.

in I 0 days (later revised to 20
epternber 2013) if applied along

addhiorral lee of Rs.900 (tirst n"ck
However, we noticed that 37 per Holvever. in the case of issuing degree

fdesree cenificates were issued a
es in the ordinary track r.uriversity s rrnking all

the stipulated tilrr within tlre sti
fibfts to issue as rmny degree certilicates as

tirm of20 days.
sible without any tiur lapse. The audit objecti
in this r egard nuy kindly be dropped.

GU has also not prescnbed any

lirnit lol the issue of degree

in the nomral cor.rse. Audit noticed

59 per cenl ofcertificates during

aLrdit period were issued alier six

from tlie date of application.

VC.MGU stated (Decerrber 201

that consequent to the audit obsen/a

on a proposal to lix a tinreti'anr tbr'

of cetificates in nonrul course

tnder its comideration.

udit Poragraph J.6.J.J Lack of
for

It uuv be noted that the Svndicate ofthe
r valuation at its neetins held on 15.02.2014 resolved

As per the prolrsions rn the item No.OA 13114.02 to inpose a ftre up to a

rranual of the MGU, if the reva rnaxinnun of Rs. 10,000/- to the examiners tn

rurarks vary frorn the original nulks case there is conspicuous variation in valuing

25 per cent or above, the fict scripts of Universtty Exanrinations we.f l5

be reported to the Standing Conlrl .02.2014. So the observation noted ray kindly

of Exarninations. The exan.rinet if withdrawn

guilty of irproper valuatioq

I be debaned liom the exarniner ship

f MCU tbr a rninirnun period of
years. A fine of 500 shall also be r Witli oartial computerizatbn of levalmtion. the d

on the exalniner. However, (CBCSS) and PG progatrues are on the

observed that MGU was not i now . University is able to corrplete the

the provisbns ofthe Manual process ahead ofthe stfulated schedules

teachen guilty of inproper vahntion. per revaluation reguhtbns. The revahration of
answerscriDts of MBA and B.Tech examinatiof the 433 cases under UG courses
has been sti'cking to the stipulated schedule
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lftirk on revalution was fbund

in excess of25 per cent of tlre,
hst two years. The revaluation reguhtbns

been rrndified as per Notification No. N
rrnrks, action was initiated V/2016 dated 25.01.2017

in seven cases by seeking exp

Reasons for not initiatins actbn in
ining 426 cases were sought fur
ber 2016) liom the MCU. But, will drastically bring down the delay. Backw

MGU did not give any reply (JanLrary arcl and forwad irrtegration of Revaluation So
017). is also goirrg on. On corrphtion of the so

per Examination Manual, a fine integration we will be able to nnke fi.rtlrer stri

Rs. 500 shall be irposed upon in the nufter.

foLurd guilty of irproper valuati

tion which was enhanced (F

20 14) up to a r.naxir.nurr of Rs. I

. Du'ing Febnrary 20 14, all the onsidering the audit objection directions have

5 students who appeared for thc tnd issued by the Vrce-Chancellor to the Deputy

English Literanu'e paper rn MA t S Registra/ Assrstant Regrstrar of Revaluation

examination in six aflihated to ident$/ the examiuen wlro are to be

were given fail rnrks by the fine for cornpicuous variation olnrarks during

Based on the nledh lepOlls o Iuation in the academic year 201 5- 16. The

the nrass llilure. an enqury ol'such exarline rs will be br-*'ardcd to the

was forrmd lMare h 20 | 5) and utv Director concerned in the case ufniCed co

subsequert revalmtion revealed

ut ofthe 95 students 82 students

teachers and to the respective rnnagers of
colleges for deducting fine fiorn their salary.

declared as passed. Considering
On dre basis of tlre above reply, the audit

vation rnay kindly be dropped.
iry r'eport, the MGU debaned

exauriners responsible for this

lionr future exanrimtion dutics and

(October 201 5) the sanr to

Director of Collegrate Education fbr

action.

the enquiry conrnission had

turd two ex.rnrhrcrs guilry, actiort was

yet to be initiated by the Director ot'C

llegiate Education against therr (

2016). Thus, MGU hiled to

penalty upon the delinquett

to avoid such instances in

. Tlre VC,MGU stated (Decetnber

l6) that. based on audit

dilections lrave bccn issucd to a

rities e oncetned lbr inposing 6ne on

VIII

enant exanrinen;.
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Paragraph 3.6.4.1 repty to the audit para cited, it is inbnrcd that

Ph.D was not an essential oualification for
intnrnt as Assistant Professors in colleses a

rrd it was a desirable qualification. Under such ci
esearrh Supervison dLre to tlearth of sutficient

qualification teachers ofunaided insthutions havinc Ph.t)

per UGC norms
also appointed as research guides. But con'rp

ng with the UGC directives in this regard, steps

Revised Resulations for Ph.D being taken to wind up srch centres as and

ion and Award ofthe Degree o the Dresent sclrolars cornolete their research

Doctor of Philosophy 2010 (PhD . (Copy of the U.O. No.6343 /Ac.AVI / RG/

) of the MGU requires a 162283/20 l6 dated 25. 1 1.201 6 attached)

student to work under a lso as per LJ.O.No.3472lAVI/l/RG Joumals/6
supervising teacher (Research Gui

195 N20l4l Acad dated 18.6.201 5 (copy
) who should invariabV be attached

) , in cases where the articles do not belong to
the irrstitution where the student b

list ofrefened journals, the Syndicate Standi
to work. While teachers of Connrinee on Research iurd Develorrnpnt is

Universrty Deparnrrnt /schools of titled to evalmte tlrc standald ol-a(icles nub
inu and rc'sealclt in MGU do n<lt

and the oualih- ofsLrch articles were assessed
ruile any tbrnnl rccognhion as

eusured by the Syrdicate Standing C
h Erides in order t<.r supervise Research and Developnrent befbre ganting

teachem working in Governnrnt

aided colleges alliliated to MCU
ile ship to teaclters

scientists irr reputed researclt It nray also be noted that University grants

ions nln by Govemlt€nt need to ition as research guiCes strictly on tln adlrerence

a uinlrum two years post f the UGC (Mininnln Standards atrd Procetlure

I research experience. BesiCes,

teacllers rnlst

for Award of M.PhiyPhD Regulations).

ve at least tluee post doctoml

iorr-s rn his/her subject publLhed in ln lirture, the University will gant recogllitnn as
retbred .ioum;:ls of nati Research Guides only on the basis of the di

staMng. issued by the UGC. lt is requested to drop

e observed that [97 teachen were objection, in the light ofthe above clari

rdentified as Researclr Guides by the

yldicate despite their not fulfilling

llgibilrry criteria prescnbed rn tlie

iorrs. Audh observed that 49 of
197 ineligible Research guides were

2l I Research Sclrolars as

date (Septernber 2016). It was

noticed tlnt a teachcr in tlrc School

f Gandhian Snrdies with a PhD itt

ial Science was a Research Cuidc to

student pursuing PhD rn Honneopa

and subsequently awarded the

The supervision ofresearch scho



c4

r f f e No.FtL uN -B 4t&5rAr /_HE UN

by research guides with NlUinadcq
post doctoral publicatioru would

rously inpact on the quality of
output and credibility of MGU.

UGC had also chrilied (
20 | 5) and reiterated in July 2016
only regular faculty ofthe host

ity can be appoirrted as S
and that circulltveuting the provist

of the UGC (Minirnurn Standards

Prccedure tbr Award of M.PhiVPn

) Regulations 2009 would not be

Thu, the appointrrcnt of
ualified faculty as Research S

was a seriors lapse on the part o
MGU as it adversely inpacts the
lity ofresearch.

VC--. MGU rcplbd (Decernber

l6) drat it was due ro deJrrth ot'

Research Supervisors tirat

of aided colleges with PhD

ion were appointed as research

Lsors ond steps were being taken to

lose down Research Centres in aided

llegcs on the basrs ofaudh
' re reasons offeled by the VC

notjtsti! viohtion of UGC

and resultant difution of research

and output wluch calls lbr

of respomibility by GOK for b
violatrorrs of the insmrctiors of thc

UCC and playrng with the caree r ol'

Audit Poragraph 3.6.5.1

Functioning of Acade mic

council.

Malunrn Gandhi Universrty Act
1985 defnes the Acadernic Council a

the academic body of MGU whiclt-

per M.G. University Statutes Chapter 7

l. the Acrdenric Corure il h.rs to ordirnrily ntet
ice a veal on dates to be fixed bv the Vice-C

and as and when requned by the Vice-C

iect to the provisions of the Act an
As per the M.G. Univershy Act, Chapter llt C
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Statutes, control regulate and be l0(l7) ifat any tinr when the Syndicate or
le for the rraintenance of Acadernic Courcil b not in session. the Vice-C

of instruction education and is satisfud that an energerrcy has ari
inations within MGU and shall iring him to take irrrrdiate action involving

irposed upon it by the statutes. The Vrce-Clmncellor rny iake srch action as he

h courcil shall ordinanly rrcet fit and shall at the next session ofthe Syndi

a year to be lixed by the Vre C or the Acadernic Cormcil , as the case nray be

and as and when occasion the action taken to that authonty lor such

and required by the VC. ALso as it rmy consiCer necessary.

Section l0( l7) of the MGU Act, l9
85 strpulated that if at any tirc, per Chapter lll ClaLse l0(19) the Vi

when the Svndicate or the Acadernic llor shall have power to convene uretings of
ourcil was in session the VC is Senate. Svndbate. the Acadernic Comcil and a

that an errcrgency has arisen other aulhorities of the University.

irine hilr to take imrcdiate actiotl

ing the exercbe ofany power Details of Academic Council rrpetinls scheduled

in tlrc Syrdicate or the Acadenric the acadenric years 201 I - 12, 2012- l3
il by eir rurdel this Act. tlrc VC nrzry 20 l3- l4 are as detailed below.

e suclr action as he deenrs fit ancl

ll, at the next sessbn ofthe Syndi

or the Acadernic CoturiL as the cir

rruy be. repon the action tukcn l)y

inr to drat authofity for such action

it nray considel necessary.

e observed that only hvo ll€etnlg:; L 12.20 I I '- Meeting was postponed.

f the Academic Courrcil was

during 20l l- 12 and 2012- l3
fou neetings to be held during

16.07.2013 - The Vice-Charrcellor chaired the
iod. No nretings were conducted

ins 201 l- 14. Audit observed that

jor decisrons like Coruse and C

stmcture of five year

MS Progratnre; and
5.08.201 3 - Special rrceting of the Academic

M.Phil Physics course-curriculul
(Vice-Chancellor dissolved the treeting

lor afiliated colleges armng
ue to lack o1'qLronrnr) (Chapter 7 Statt es 2)

were laken by the VC

. by invoking the prorasions of Rule I

l7) of the MGU Act. ln the imtanc

cited. it was observed that even
| 6. I I .2013- \4ce-Chancellor dissolved the neet

the decisions of the VC were tak
due to lack ofquorutn

in February 2013 and Septen$er 2

13, they were later accePted bY the

ic Council only in its meeting

such other powers and perfonn

other duties as nray be conferred

exercbe ofany power vested in the Syndbate

the Academic Council bv or untler this Act. th

| 5. 10.20 | I - The Vice-Cliancellor chairecl the

nrenng

ld in Janury 2015. We observed thi

Chapter 7 Statutes 2)
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while the five year lntegrated

iscrplinary MS programme was

by the VC on 02 March 201 .i nreting ol'the Academic Courcil was hcld
mrplengrted front the Academic Ye nly on I 7. | .20 | 5 sirre | 6.2.201i. Tlr
20 I 3- | 4, the decision of the VC of M.Phil Physics at affiliated colleges and
ratilied bv the Academic Corurcil o in IIRBS were approved vile U.O
on I 7 January 2015. Sirnihrly, o.213/llAc.AYD0l3 dated 4.1.2013 and vide

.O.No. I 458/l /Ac.AY 120 13 dated 2.3.20 I 6 reM.Phil Physics corrse-curriculunr

for afliliated colleges was tively. Due to technical reasons these U.Os c

nor be included in the agendr ol'the nrcetingved by the VC on 04 .lanLury 201 3

implerlented liorn the Acadeuric f the Academic Coturcil.

ear 2013-14, tlrc decision olthe V
was ratified by the Acadernic C

il only on I 7 January 201 5. Similarly,

M.Pltil (Physic$ cou'se cun i n eal lier occasiorls. the lneetinr$ couh rrot be
and syllabus for affiliated c

was npproved by thc VC on 04 Jan on accor.ult of lack ol'quorr.ul dre to

0l 3 and irlplenented with eftbct delay in the constitrtioll ol'the rrcmbers of the
nr the academic year 2013- 14,

decision of the VC was ratified

Academic Council only on l7 .l

Academrc Council. At present, the n€eting of the

,201 5. the above un ilateral deci
univenitv will tutke utnrost cilre to convene the

ions taken by the VC tleating them as

f'culergent nanre wel€ not iusiitied. nretino of the Acadenric Cotlrcil nr iiccordzlnce

The Acadernic Courcil was thts the orovisiors of the Act and Statutes. It k
superfluous since the orders

to drop the audit ob.iection in the light o
f the VC leadinq to connr€ncerrpnt

I cou'ses. r'evision o{' syllabus. etc above clarifi:ations.

subnittecl to them for ratification

after cornrcncerBnt olthe
Farlure of the VC to collene the

ic Council enabled him to

the cousnltative rnechanisln and

e r"urilateral decisions by invoking the

bbns of Rule l0( | 7) of the M

U Act.

The VC,MGU replied (

201 6) drat, out of the five nretir.rgs

during 201 I - | 2 to 201 i- l4
only nvo couh be held, nvo were d

ssolved due to lack of quorr"ur and

was postponed. It was also stated

all the decisions taken under

Cotmcil is convened regularly. ln

l0 ( l7) were ratified by the Acade
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rnic Courrcil. The reply was not
le in view of the Act that the MG
had proviied that the VC was to

convene the Acaderlic
hvice a year on dates to be lixed

the VC and as and when the

denranded it. There was thus no
on the VC to convene additional

of the Acadernic Courcrl to db
and pass orders on significant

nratters. It is pertrnent to
that the decisions taken by the VC

Section l0( I 7) were ratilied
Acadernic Council long after they

nrplerented, iudicating that
was no collective thought behind

srons taken by the VC.

A udit Paragrnph J.6. 5.2
ollegc Development

Council (CDC)
post of DCDC (Director. College

Council) has beell reported to Kerala public

UGC envisaged serllng up ofc Service Coulnission for selection and appoi
Developnent Coutcil as an lrt.

iate body at the Unrversity Headq
fbr en-suring proper planning

mtegrated developuEnt of afliliated
lleges and to provide the colleges present, tlrc charge of Director, College

ith nccessary help and guidance. The
DC in tlre MGU conrprises of Courrcil has been assigned to a pro

te Members, Principals ofcertain fthe Statutory DepartrrFnt. [t is expected that
vemu]ent and aded colleges, teac

of Ltlversity departrrrnts. Kerala Public Service Conldssbn will take

and aided colleges, besrdes, Ex o action fur appoinnrEnt to the post of
nrembers lke the \4ce

Secrelary to Govemnrent, Director
DC without f,nther delay.

f Collegrate klucalio[ erc. The Di
would be sehcted by a cornninee audit observation in this regard nray kindly

isting ofthe VC. a nontinee of
GC and a nonrinee ofthe Sy,ndicate

(lroppeo.

l-tlre ruriversity and thc salary would
reimbursed by the UGC. It was

isaged that the CDC shall rrpet at

intervals at least h.vice in an
year to review the irnplenrentati

o f varbus progranlnes and
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. The Director was expected to lrsit thl
e colbges at least fwice in a year and tl
o hold rmetirrgs ol'college prirrcrpaL tl
o apprse rhern ol lhe ways in which Cl
DC could fincrion effectively lor. rhe dl
3velopnrnr ofcolleges. 

I

We observed tlnt CDC nret only oncl
: (October 201 I ) during 201 I _20 16. I

Ilre_ Director had not rnsrted any of thi

le 
250 colleges dur.irrg the period. rr w1

as replied (October 20l6) that there 
I

was no lirll tirne director appointed for]
CDC md a Protbssor School olCol
nputer Science was entmsted with tl]j
e charge ofrhe Dir.ector. 

I'fhrs rt is evident frorn the reply thar thl
e pan ttme appointlnenl ofthe Directol
r failed ro serve as an inrerfrce (brilgel
) benvcen the Universiry departrnents I

teachers in the atlilated colleges
thc eltbctive developtmnt of co

. The liilLre of the MCU ro
full tiur Director ro tlrc CDC Ls i

licable in \4ew of the frct that rhe

salary and allowances payable to
Director rvould have been
to the MGU by the UCC.

VC,MGU replied (December
| 6) thar, rhe nratrer- lud been taken

Kerala PubUc Service Cornrni
for filling up the vacarrcy of Di

I CDC. The reply frils to explain
ion has not been taken as per

gurlelrnes on CDC according to
appomtlnent of the Director can

done by a selection comlittee
ing of the Vice-Chancellor, a nomi
ofthe UCC and a nonrinee ofthe.

icate ofthe u.ri
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Autlit Pnragraph 3.7,1.1 Fa
ilure to levy fee for

exte nsion of provisional

afliliation of courses.

onsequent on the transtbr ofa
of all the Medical and Allied college
to the Kemla University of Health S

and the substantial loss of
mcured by MGU, the Syrdica

I the MGU decided iOctober 20 | 2

collect fee for the extension of
isional allilntion ofcourses at the rate

f Rs.2000 per course. We noticed rn
the decision of the Syrdicate to
tlrc fee was not conplied with

extending the provisional altrllation
| 1965 coLuses resulting in loss of

of Rs.39.30 hkls during 2013- |

ro 20 | 5- | 6. -l'he 
Joint Registrar

ined (JLrly 20 | 6) rhar rhe lapse was
rced only wlrcn it was pointed out
Arrdit and thar notices would be iss

to the colleges denrandmg pa

VC, MGU replied (Deceurber
l6) that an aununt ofRs.22.70 iakhs

since been collected (December 2
| 6) ard all efforts were beerr rrnde
recover the balarrce anrunt. The

of the Regbtrar, M.G.U in irnp

ing the decision ofthe Syndicate is

indicative of a systenric delbiency
needs to be conected to avoid si

instances irl lifure and also calls

connectron with the above rrntter it is

.anrout of Rs.22,70,000/- (Rupees TWenty
hkhs and Seventy thousand on'ty; hu. b".n

llected as on02.12.2016 as lee lor extersbn o
rsronal aflihation. lt nuy aLso be noted that
ullt ot Rs. 12,00,000/- (Rupees Twelve Lak

hs) has been collecred dunng 201 7 as pending
e fbr extension ofprovisional afllliation ofcoun
in addition to the arrears ah.eady remitted by the
colleges. All eforts are on to collect the balance

ince unversity is taking utrrnst care in collecting
isional affiliation fee in the lieht of audit

the ar"rdit paragaph nray kindly be

udit Pnrngraph 3.7.1.2

Dilution of contractual

ae rrm by MGU and

rt s ultant loss

Dr,ring the period, the OffCampu-s Centres
ins UEIT. Dubai were detached liom the

Iof Distance Education and werc put undcr thc
lFFinancinc Stream. It is leamed that the

oiUElT, Dubai were peuuined to appear lor
examination held in April 201 | on receipt of co

fbe of Rs. 25 hkhs by way ofcheque No.
3027682002017 dated 30-04-201 L But the
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llre School of Disrance klucation
a statutory deparflrEnt of MGU and
offered courses ttrough off canpus
centers within and outsile the iuri
ctbn of MGU. There were 72 o
arllptL\ Ccntcrs irrcluding seven
ers celltcrs Lurier rhe Schor_rl of t)
ance Education of MGU. As per the
tenns ofagreentent (October 200l ,
MGU had with the respective
s, tlte centres should rernit 50 per
nl of the fee collected fur each co
e every year by rrreans ofdeurand
afi in lavour of thc Firrance Ofticer
IMGU.

'que was dshonored by the bank due to the
ol sumcEnl luds tn the accorul. The uutter
taken up with the centre co_ordinator bu the
itutbn fiiled to retnit the course be.

In the above circunxitance. the ntrrl< lists/certilicat
es/TC of the individLral candidates fiom UEll-. D

r are released only after the students rcrnifting
share ofcourse fee due to the university indiv

"ally. As per records, out of the total out;tandin
course fee of 79580 US Dolhn ( Seventy Nine

fho-tsard_Five Hundred Eighty only) 5 l30b US
Do_llars 1 Fifty One ThoLsancj ihree l_lLurdred or

has been collected lionr the students directly.
e. balance annurt shall be collecteo as and w

en dre rernailtrng studens apply lbr.their cerrift

l1-, 
.;, ,n._l3n"r has been reponed to the po

ted a cheque lbr Rs.25 lakh in li
ol-a Dernand Drali liorl M/s.

Enrpire lnstitute ol Technologr. D
Lrbat, which was contmry to the condl
rons stipulated in the contract entered

e observed that MGU, on orders (
ay 201 l) lion the Jourt Regstrar, a

between the hvo parties. Thot€h
cheque was dishonoured (May 2

for filing FlR.

I l) by the Bank due to insufficient
in tlrc accorult. no action was

initiated by MGU to recover its

VC, MGU stated (Decenrber
I6) thar rhe nrarklisr/

cenificates ofthe shdents who
in UEIT. Dubai would be released

nly afler collecting the requisire tbes
the students. We obsewed that

MGU while nor proceedmg legaily
inst the UEIT, Dubai has instead

to nrpose rmjustified penalty on
who had already pard the

o the UEII Dubai. Further
needs to be lired for accepting c

instead ofD.D and not taking
action h tinE.

Univenity Crants Conrjssion, as part of
XIII

Audit Paragrnph 3.7. L3
Developnrent Assistance schelrrc had instituted a
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GC/GOK assis tance

forgone by MCU

of 25 lakhs to universities which have corp
25 years.

During this period Mahatua Gandhi University h

d also cornpleted 25 years but could not apply I

r the g"nt within tlre specified tnrc linrir. tater tl

s was found out and a special request was made
o the UCC to release thb grant condoning the la

se occurred on the part ofthe Universiry This m
tter is now under the consideration ofthe UGC
nd a reply is awaited.

The University Crants Commjssion had extended

tine lirrit for the utilization of I lth plan General I
evelopnrent Assistance upto 3 | . I 2.20 | 5. Follow
ng this, the urwersiry subrndted the final utilizatior
certificate on 24. I I .20 14. The derails shou.n in tl
e Utilization certificate are as follows.

nt of UGC

The UGC guiielines proviCed tbr rele

ase of a Special .lubilee Grant of Rs.2

5 hkh, Rs.50 lak[ tu.60 hkh, Rs.75
lakh and Rs. 100 hkh to such Universr
ties which cornpleted 25, 50, 60, 75 a

nd 100 years respectively during the

Xlrl' plan (2007- l2) penod which wa
s flfil€r extended upto March, 20 | 5.
We obsewed thar the MGU whbh ha

d cornpleted 25 yeas of sewice duin
g 2010 forwarded a proposal ro the

UGC (Septernber 2015) only after th
e expiry of the XIth Plar.r. Failure of tb
e MGU to submit the proposal irr tinre
resulted in MGU foregorng the eligftile
silveljubilee grant ofRs.25 lakh liom
the UGC.

Tlrc VC, MGU stated (Decernber 20
l6) that a special request (September,

2015) had been made to rhe UGC ro

condone the delay and release the fun

ds. We obsewed that since the Xlth P

lan penod expired in March 20 I 5 and

as the UGC guidelines clearly stipulate
d that no grants would be given retros
pectively. the possibility ofthe universi
ty obtaining the specialjubilee grant w
as remte.

Failure lo avail IJGC astistnn.p rt

Item Allohlent Armunt re

ceived
Utilisation

General De'"

D.Assistauce
8,68,25,0
00/-

8,15,59,48
4/-

6 q4 4t 1")

t/-
Additional as

srstance

l,80,00,00
0t-

2,00,00,00
0l-

Merged sche

IIES
5, t9,00,0
00/-

2.s9,50,00
0l-

3,82,68,45
9t-

1 J.09 crores during XF! plan

Basetl on the proposal of MGU, the

UGC allotted an atmunr of Rs.8.68 c

rore under General Developnrnt Assi
stance (GDA) and Rs.5. l9 crore lor

nrerged scheures during the Xl(lt plan.

Iotal t2.5s,09.4
84t-

t2,77,09,5
80/-

As per the utilization ccrrilicate directly Mnded
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tnrE lfunit tbr conplering the by the Fnrance Officer on 24.11 .2014. Malut
ts turder Xlth plan was upto March. Gandhi Univenhy utilized an extra arnunt o

12, which was filther extended by Rs. 22,00,096/- (RLpees Twenty two lakhs Nine
UGC upto March,2015. Each i

was released on the condition
t firther assistance rvould be re
on ffulishing utiltn tiou cenilicate

assistance already received.

e obserued that while in the case of
DA, the MGU urilized Rs.6.94
against the UGC allonlrent of Rs.8.

8 crore in the case of Merged
the utilization rvas Rs.3.83 crores
insl the UGC allomenr o1'fu.5.l9

However, the MGU hiled to s

it dre UCs in tirp and

could not avail UGC assistance of
1.73 crore Llxler GDA and Rs. I .3

crore Lmdcr Merged Scherles.

VC,MGU replied (December,
l6) that a special requesr has been

to the UGC to release this grant
lrg the lapse on the part ofthe

U. 1he reply was nor reruble as the
plan period to which the

pertairn lrad expired in March 20
and hence the possibility of MCU

the g?nt is relnote.

six only). The university has requested UGC
inrburse this armunt and a reply is awaited.
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udit Paragrdph 3,7.1.4 lrrcgular

non plan expenditure lestab
expendrhre) of the MCU was rl}t

rnrinly lioln non plan gpnt olGOK,
rrcnthly. Section 23(ix) of

Gandhi University Act 1985 e

the Sydicate to create

inisnative. urinisterial and other

posts provided that no post shall

created by the Syndicate without

ofthe Govt., if the creation

such oost involves exoendinle in

of budgetary provision. Contrary

the stipulation. MCU Syndicate in r

rneetiru (August 20 | 3) created 56

urcler various categories witlmut

K's approval As its directions to

1 the inegrrlar posts were not

Ibd rvith. GOK withheld nrcnthlv

phn assistance of Rs.49tJ.75 lakh

fotu rnonths front Deceurber' 201

Malch 20 I 4 anrourting to Rs. 19.

crore. We further obsewed that ten

of Section O flicers were

during the period 2002- l2 resulting

in the MGU operating 263 Section O

posts against the sanctioned

ln tlr [.xn Corrferetrcc (Dcccrnbct

l6) Principal Secretary Higher Educa

ion Departnrnt stated fiat MGU

not given assislance of Rs.4.99

as they fiiled to adhere to the

and regulations. Thus, the MGU

the above posts without the

of GOK by exceeding its

fy and put unavoidable burden on

MGU resources for which

nray be tixed by GOK.

non phn grant is released nnnthly to the
versity. For rebase ofnon plan grants, a

b to be given to the state govemnEnt stating
"no Dost creatk)n has been done without

onsiderins the increased workload of
branch as a result of sarrctioning ofhrge
of affiliated colleges/batches (with the

of Cort. of Kerala) the univenity created

ol'Joint Regstrar. 2 posts ofDeputy Regi

6 posts ot Assistant Reglstrars. l0 posts ofS
ion Officers, 30 posts ofAssistants, 4 posts o

lerical Assistants, I post of Cofiputer
operator and 2 posts ofpeons in anti

bn of Govemtlent colrcun-ence fbr the new

. Hence ruriversity was unable to give the

licate. Subseqr"rently the created posts had been

but tlle amoult was not released.

However. we have rcctuested the (lovertrtlent

tinre addition:al assistance of 20 crores ttl

It rnay also be rmy be noted that Covenrtrpnt
issued orders regularising the creation of6

of section O flicers vide GO (MS) No.274i I

I l. Edn. Dated 04-09-2010 (copy attached).

ion orders ofthe renraining 4 posts of
Officers have not been obtained so Ar.

; the uriversity has taken steps to obtain withf

u'ant and ratificatlon ordcrs lor the rcrminhrg

of section officers, droPPing audit

in this regard rny hvourably be considered.

Paragraph 3.7.2.1



loyees of Calicut, Kzrnnur and MG trm Carxlhi Unrvercity in having pard HRA at the
nivcrsitics rvhrch are situntcd ftr urrc i'ate higher than rhat prescribed by the Go
ified phces were paid HRA ranging nt to the eutployees working in Panctrayat area.

'250 to 1200 (applicable to Lrniversities were also directed to strictlv lo

errployees working in B/C chss ci
Goverffnent orden ( l) G.O(P)No.3/08/H.

les) against the adrnssibh rate of .
dated 05.01.2008 and (2) G.O(P)No.

When this wrs poinred our in Audir. ll/Fin. Dated 26.2.2011 for payrent of HRA to
the ernployees in future,K directed (January 2008) the

iversities to pay I-IRA strictly as per G
rules and to recover

any, paid in excess. While tlle Calic
arld Kanmr Universities conplied nivenity irad stopped the paynent ol'HRA at

ith COKs directives, the MGU rates vide U.O.No.298/AlVi20| 3/Adnlr.

to adherc to thc directions ofGOK tcd 14. | .201 I, the Hon.t.ligh Cout o{'Kerala
the irnplenrentatkln o1'that orrier r,pon a

lneguhr payr-nnt of HRA to tlrc bn. lhis nratter was considcred by the S
of three universities druing the in detail and it was decdecl to request the

iod March 2006 to March 2010 to pennh disbur,"rng LIRA at the
urting to '2.70 crore including '1.45

Goventrtrent of Kerala revised
ofpay and allowarrces ofenp
and teaches ofthe state fiom 0l
2004.The benefit of this revision
extended to enployees ofthe
ities of the state in Jturc 2006.

pad in MGU was cornrEnted

tt+
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regular payment of HRA
staff against GOK dirr

Public Accounts Cornnittee m its 43.d
(201 I - l4) n:comrrended that tlrc anmunt oaiC

n excess HRA to the employees of Calicut Unive
rsty, Kanrur Unrversity and Mahatftn Gandhi U
iversity should be ratified. As per the pAC recom

G.O.(Rt)No.l08i 20 | 5/H.Edn. dated
19. I .2015 from Higher klucation (B)

was received in the urivenity radrying the
of the University of Calicut, Kannur and M

ng rates till the fnul verdict of the Hon. High C
in the lTlrfter. .

the reporr of CAG for the year

3 I March 20 | | . The PAC in its 43

report expressed its displeasure

the non-conpliance of GOK order the maner is nol finallv settled. revisiou o

the MGU and recornnrnded ( ay and Allowances of miversity erployees of
20I2) Higher Education State based on the reconxnendations ofthe l0t

that the amunt paid in excess Pay Revision Conlnissbn, Kerala vide C.O(P
IIRA to the errployees of Calicut, o. | 0/20 l6lFirr dated 2 I . | .20l6 was irrp

Kannur and Malunru Gandhi Uni in the Universiry Since its inplenrentatron
itiei shoulrl be ratified at tl.re iarliest, is paid to turiversity errployees onty at the

tlrc majority of euployees who in the pay revision order.
yed the benefit had either retned

service or were deceased.

e observed that despite

of the PAC to issue ratilication iuce the UtLiversity has stopped the payllEut o

at the earliest, the Higlier rate of HRA with the ilrDlefiFntation of
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Departnrent issued orders only recourlendations olthe l0tl' Pay Revision
Janury 20 | 5. [rspite of orders Lssion, Kerala, the audit objection rmy kindly
Hrgher &lucatbn DepartrEnt, the dropped.

loyees of MGU continued to

HRA at higlrcr rates mtil the irple
ion of the X Pay Connnission i

ebmary 2016. Ths the dehyed i

ofGovemncnt order and flrther
y on the part of MGU to adhere to

Govenrrent order resulted in etno

yees of the rmiversity obtaining

benelit of Rs. 2.20 Crores duing A

l3 to FebrLnry 20 | 6.
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udit Parugraph 3.7.2.2

lt has already been decided that rn retmrneratbn
ll be paid to the reaches lbr valuation of

Unintended benefits give n scripts of regular students and U.O No.7l 7

teaching staff
l/ 478/2016lExan dated l. | 2.2016 has

y been bsued. Remuneratbn to examiners for
ssuing orders for the itrp bn of answer scripts is now given on the

ion of UGC Schenre in Decerser I is of the respective University Order.

'99. GOK slipulated that the exarnr
nrr work be reckonetl as pun ol ol

ial duty. GOK also ordered (Jamrary

00l) thar in accordance with rhe nce rcl ureraton rs sanctloned on the basis of
ions ofthe UGC schenr, above order, audit objection rn this regard nra

shall value answer scripts of kindly be dropped.
students as part oftheir duty

separate remuneratnn shall be
for the sane. However

n could be paid to serving as well as

ired tercher-s in rcspect of valuatiou
answer sheets ofprivate candi

. We observed during 201 I - 12 to 20
l4- l5 perreutage ofregular students

the MCU ranged lionr 27.74 perce 
1

nr 20 | l- l2 to 43. 14 percent in 2011
- | 5. lle MGU liriled to segegate al

wer scripts of 5 I 6351 regular candil
Ltes druing 20l l- 12 ro 20la- t5 brl
hich no payrrent was admissible fbr 

I

,luatbn, resuhing in inadurissrble payl
3nt ol nnu.leration of Rs. 13.97 crl
es to regular teachers for fbu years 

I

rrn 20 | | - I 2 to 20 14- 15 which calls]

r fixing ofresponsibilrty. 
I

'hile the VC, MGU stated (Decenrbl

2016) that decision has been taken 
istop payrEnt of retn.ll1emtioll to

fbr valuation of answer scripts.
Plincipal Secretary, t{igher

ion Deparnnent stated drning the Exit
(Decernber 20 | 6) rhar

amount paid would be recovered

dre lourth insialhrcnt of Pay

arears due to teachers.
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Autlit Paragraph 3.7.2,3
omotion agains t the

abolis hed posts
were given to these posts on the

of interim Court Orders arrd Syndbate decr

While acceptrng the Report of tlr.: in tliis resard. However. Govemnrnt vi'Ce

evision con rission. GoK ordered lNo. 36078/PRC- D3/2013i Fin dated 05.07.201

Febnnry 201i) abolitton of posts of 16 dile':ted u:ri'ueshies to make necessary

sui'sequentiv ir'. violariorr ol tht' l

ryilich wets rli\ ail I -llli.i rc:)tllte:

MGU.

u tlit I' aragraph.t. i'. J. 1 ln'e gular

n to the irn" Dost of Dfuector in SPESS rvas notifud r"rith

t of D rrector,. Phys ical loualilicatirn prescribed by UGC vide notilicatbn

:talrt I'tragrap!, J./.J.! lrltl;ural i I

omotion to the 
lrn" oo., of Directol n SPF-SS rvas notifud urith 

I

)st of D rrector,. Phys ical lq,rlilic"tirn prescribed by UGC vide notilicatbn 
I

rlication iNo 55 l7l\t(/All--i/Adrnrr' tlated 1 6 2010 as pe

re Univer.sitv Granrs C o"r.issi.,"l:$ il]')i.)Jl,:::]"il|H ll ;f ;.il1i'T*['
:d (2010) regulations on nrinitnum Qlon of the Syndicate to norif the post was clmllen
rlification for appoinnlent ofteache|eed 

by Dr.Binu George vuighese, the then Asst.
and other academic staf in univemfil;irecior. 

SpESS before the Hon. High Court. Tn
;/colleges which required that the pole 

Hon.High Court vide i'ternn order clatecl 20.4.

Poclofficer, secticn o fl:cer (Fc_-&I))lnEnts in their stanrles in confoniuty with the staff

H igher Gratie, Section Oricer (F&Clpattern fixed irL tne I'ay l{evision Order, also cons

D). C-cneluctor Fligher CraCe arrd A:slxicring Cor$ Crders in ths regard on writ petitir

r. i,fur.Lrirn Grade I (Nor, t-l(ic) of rhlrN !rh.i by crrployr"'es and grsnt salal/, allowance

i' N,ICU wrth elfeci ti -. r 26 02.20 i t . ls and beneliis in acc.rtiance with the areridtrent.

XVIII

Edrication jNo.sS t llssle't t- 3/Adrlrn dated 1 6 2010 as pt

rhe Univer.srtv Gra,rrs Co"r.issi.rr i"l:l]: ;']ffi;]l[:]"il:'rll;f;.il5T.[:.l

rn Ccrurt orders ancl Syvjicale decisiol

n. The reply ot'tbe VC rvar; {icnraL! il

ncoffect cs tlre Court ord.rs refl:rrcd 
i

to by tlre VC ac:r.;ally rcibts to tltc Kcj

University and was rnt applic;rblel
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of Director, School of physical l0 directed the Untversity and Syndrate not
shall be filled tlrough direcr fill up the post ofofthe Director, SpESS bv

Accordrngly MGU bsued recnlihrEnt but the seleclion procedure can
rn Augst 30 | I lor the irrp owever go on. 'l-lre Syndicate at hs nEeting held

on | 7. I .20 | I resolved to accept tite reconxnend
of the regulation m MCU as

by the Academic Council. bn of the Selection Comnittee arrd approve(
MGU aho issued norifcation for rank lbt. The associrtion ofcollege teachers i

of Director stipulating education and thee others filed W.p @
as per UGC norrns and prepared o.1462/2013 challenging the notification for
list for the selection. Consequent of Director of Physrcal Education

a stay obtained by Shri. Binu gound that the qulification prescribed in the
Varghese, Assistant Director, phys ion is quite contrary to the provisions n

bal klrcation of the MGU and University Act and Statutes. The l{on.High
passed orders to stay firther.proceedingsthe Hon. Hrgh Court of Kerah,

GU appolnted the said Shri Binu to the notilication. Then the Assqciation of c
Varghese as Directo( School o teachers vide subrnission dated. 10.12.201

Physical Lducation w h eftbcl tiolr 2 r'e<luested rhe Syndrcare ro carrccl rhe notificl
Decenrber 20 14.

e obsewed tlrat, while appointing
rncunbent as Directoq drar,ving

GC, drc MGU had dihted the

in the pay scale notified by
University sought legal opinion on the mtter and

Qualilications strpulated by the legal advisor opined that the university coukl

fbr the post of Director ofP
Education and Sports. lt was noti
that the incumbent was appointed

Directot even though he did nor p

incorporating or arrcnding the laws of the Uni
ity through proper notificatior\ the act of issuing

mmnnul l0 years experience ifications on the basis ofctualification

Deputy Director of Physical uder the UGC regulation is bad in law and therb
ore the notification issued by the miversity to theton or l5 years experience as Assista

Drrector ol'Physrcal Educatkrrr wtrr of Director, Physbal Education could be

were stipulated as necessary q and could rrnke appointrEnt to the post o

ns lor appointrr€nt by UCC. The by prormtion on the basls of seniority

inflrEnt of the official as Dn'ector rrent as prescribed in the University First

payrent of sa1ary and

on UGC scales was inegular.
Based on the oprnion given by the legal advisor

The VC, MGU rephed (Decenrber 2 the provisions ofStatutes and OrdrnancEs,
0 l6) that on the basrs of aLrdit yndicate at ts rneetrng held on 6,4.20 | 3 vile i
atioll the lr?tter was re-exarnined No.22l13.03i6102 resolved to cancel the
the Syndicate and enquiry ication of the university with No.55l7l88iAV(3)/

Adrur. dated I .6.2010 inviting application to the
n was constituted . Based on the enq

uiry report, it was decided to issr.re of Director. Phv;ical Frlucation and all cons
proceedings since the qurlilications p

ct only on the basis oIthe relevant provisions of
Kerala University First Ordinance 1978. Without

llt

ibed lor the notificatbn b contrary to the

ow cause notice to the rncunbent

prescnbed in the Kerala University First
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l97ti which is applrcable to this
the Syndicate ar its rrrcering held on 6. | 2.201
vide iterrr N o.28/ 14.06/5269 resolved ro

Dr.Binu George Varghese as Director of phy
ical Education on the basis of the judgeurcnt in

w,PO No.37009/2004 and t446 & tg4t2t100
5 ot'the l-lon.High Coun and the legal opinion o

by the Univercity tegal Advisor. Dr.Binu
Varghese was awarded Ph.D in 2009 and h

had 12 yean ofteaching experience when he
lied for prormtbn as Director. However. the

rBtter was examined in detail by the Syndicate
nd an Enqurry Cornrission was constituted.

on the enquiry l€pon, I has been decided to i

show cau-se notice to Dr.Binu George V
for not being revened lionr the present post.

per the decision of the Syrdrcate. show
was served and Dr Binu George Varghes

liunished his reply '"de letter dated I 9.06.201
. 'fhe nreeting of the Syrdrcate held on 17.07.201

vide minutes itern OA.23i 17.08/ l7l9l6
to refer the rntter to the Standing Cotnnittee
the Syndicate on [,egl Afbirs. The rrteeting of

Syndicate held on I I .09.20 | 7 vide itern No.
A l3/17. l0(l7l9l6'1 re:olved l') irnnlrl rln res

Iution vide iten N o.28/ 14.06/8269 olthe S

on 06. 12.2014 iu pronxrtirrg Dr. BinLr

Varghese as Director of Schoolt-rf Physical

ion and SDorts Sciences (SPESS).

Dr. Bimr George Varghese nrcved the Hon. High

uestioning the above decision ofthe Syndicate

WP(c)No. 2149312017 (J) ard the Court in

irnjudgerent dated 2 1.08.2017 stayed the

ing lor one ftDnth. The rnatter was again p

before the Sl,ndicate and the rrrceting ofthe
yrclicate held on | 6.09.201 7 vidc Minutcs itenl

o. l0/17.121112140 resolved to direct the S

ding CoLuuel to iuitiate necessary steps to settle

he Cloul proceedrngs so as to enable University

o carry out the order issued in thb regprd.

The tniversity nnved the court to vacate the stay



,l?I rt/

I f te No.Ht uN-b 4{&IAI\ /-Ht UN

land 
the court in tum extended the stay tbr one m

lore 
month through the judgnent dated 16.09.201

17. 
The Hon. Hrgh Court pronounced the final.iud

Jgenrnt on 16.09.2017 with the following observ

lat 
bns:

I

l"1he action taken by the university to aruul its ear

llier decisions and orders prorrnting the petitioner

Ito 
the post of Director, SPESS canrrct be sustain

led 
and the petitioner will be entitled to continue A

ls 
Director, SPESS. "

I

lThe university then decided to file an appeal petit

lon 
n order to present the case before the law wi

Jh a wider perspective and transparency. As per

IUO 
No. 1087/Aal3/2018/Adrnn dared 17.02.2C

I I 8. it was decided to eutrust cases relating to Dr.

iBirlr Ce,jr''.le Virrghesc to Adv. P ( Sasxlluran.

A u li t Parugraph 3. 7.3. 2

Allowing pmrnotion l.

UGC Regulation 20l0 stipulated

previots regular service, whetlrcr

r. School of Che mical

Sciences

tional or intematior]al as Assistant Corpliance Audit Party vide audit enquiry

rotbssor, Associate protbssor or Pro . 62 reported an irrcgular grant ofproffntion
or equivalent in a Univeniry Co Career Advancenrent Scheme to Dr G. Anil
National L,:rboratodes or otlrcr Kturur- Associate Professor- School of

{bssbnal Organtntions

Lrs thc CSIR, ICAR. DRDO, Chembal Scierrccs. lt rvas pointed out that the

, ICSSR, ICHR, ICMR, DBT etc ion of University to prolnote Dr G. Anil Kunrar

uld be corurted for promotion under Associate Professor wrth AGP of Rs. 9000 re

Advancernent Scherrr (CAS). ing the period of Postdoctoral F

scmtiny ofservice records of as Research Scientist in a orirate finn for

staf grven in Table (3,3) revealed AS against the UCC Guidelines is inegular and

prormt|ons were glven counung sarn had resuhed in the hke ofRs. 21550 in

previou priv.ate service i

four cases in violation of Career Adva

enrnt Scherne. In the audit enquiry it was pointed out that "reck

the oenod of PDFiSewice as Research

bt in a nrivate finn lor Careel Advancerrtnt S

against the UGC Guidelines, is inegular."

this regard Clause l0(g) of UGC Regulatbn

g inadmissible previous se

vice.

Table 3.3
l0 is broudrt to the atlention. " No dtstinction
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be rlade with rctbrence to the nature of
of the rmtinrrion where orevious service

rendered (PrivateiLocal Body/Govt) was

r$idered for counting past services under tlm C

the UGC places a urcratorium on such c

ili'arion as pdvute. Go'",l. etc- while

service- No ob.iection holds therefore good

inst the decision taken by the then Vice

lkrr tr/s 3.10 ( l7) of MGU Act 1985.

Under Chu.se 10. I which is of a general nature

servrce, in national or inten.ntional, equva
to either Assistant Professor, Associate Profes

or Prolissor. thr.rugh havrng any other

lature can be counted for CAS oronrotion.

research exoerience in acaderlic/research

ition (equivalent to Assistant Profbssor) in any

ited Researr:h lnstrtution/lndustry with evr

ot'published rvork with a rninirnul of 5 pub

bns as hooks/ or rcscarch /poLicy papcrs can

so be considered adequate for direct recruhnrnt
f Associate Profbssor vide ClaLse. 4.3 (iii) of
same rezulation. lt is obvious that dle

constituted should have looked mto all the

aspects and tlie credentials ofthe teacher be

arrMng at their recorrrrendatron.

Selection Cormrittee met on 05-08-20 l3 to

lhe prornotion ol' DrAnilkurrnr G., exa

and evaluated the API scores in PBAS

arrd leeornrrrcndcd tirr prunroliort to

Professor with effect liom 03-06-201 I . The A

E4uny No.62 m the corpliance Audit 2016

Accormtant General was considered by the S

ndicate ancl the Syrclicate vide its nreetirtgs held

27-03-20|,1 and 0l-04-2017 vidc nttnutes

n-o. 173/17.03/l7l2l2 resolved to authorize

List of officials rvho we rr gi
ven Career Advancement
Scheme pmmotion in violat

ion of UCC norms

Nanp of t
eacner

Stage t
o wht
li prorr
otion w
as grve

n

Perkrd a
nd nahff
e of rneli

gible ser
vices

Excess
payrent
nude up

to Marc
h20r6

Dr'.C.Anil
kul.nar, As
slstant Pro
fessor. Sc

hool of C
herrical S

ciences

Associ
ate Pro
tbssor

Eight ye

ars l0 m
onths of
Post Do
ctoral F

ellow in
private fi

nts.

Rs. I 2.3
4 lakh+
DA

Dr.l'lariku
nraran Nai
r. Asslstan
t Prolesso
r, School
of Bb Sci
ences

Ass$ta
nt Prcrl

essor S

tage ll

C0ntract
SCTVrcE I

n School

of Bir S

cience I

or a per
od oftw
o years
and six
n1ontlls.

Rs. 1.06

Snrt. Rincy
nnl MatL

ew, Assist

ant Profes

sor. Sclrc
ol of Beh:
vioural Sc
ence

Associ
ate Pro
fessor

12 years

three n-K

nths at S

choolof
Medical
Fdr rcatir

Pay not
fixed.

n. Kofti
yam

Dr. K. Krishnadas, Metrber Syndicate, to
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a report in the uratter.

detailed rerrorl states that "lt is seen that Dr.

Anilkunul G. had worked in Astra Zenca.

lore lndia as Senior Research Scientist liorn 03- l

2006 to l4-03-2008 (ly5nr) and at Anthern B

iosciences, Bangalore, lndia. as Manager S

ic Chemstry fiorn 02-04-2008 to 30-06-2008

3m). His service in private linrs has not been

for grantmg pronntion or other benefits.

nly his services in foreign Universitres uz

Unive nity. Ne therland (Post Doctoral) lionr

l5- l()- le9? to 07-02-2000 i846 dst Osaku U

ity, Japan (Post Doctoral) fiom 05-04-2000

19-03-2002 (7 l4 ds) Tenple University, U.S.

. (Post Doctoral) fiom 05-09-2002 to 09-0 I -

001 (492 cls) Leibniz lnstitute. Ciennany (Post

fiom 05-04-2004 to 13.08.2006 (861

) ) t€ibniz hstitute, Gennany (Post Doctoral)

6-03-200q to 26- | | -2010 i307 ds) have been

en fbr pronx.rtion to the post ofAssociate Pro

with eflbct fiom 0l-06-20 I 1". ]he report

ludes that the services of DrAnilkr.lmr G. i

finru have not been considered fbr his

lnotion to the post ofAssocbte Prolessor The S

icate on 29- I I -2017 vide Minutes item No.l

the l/11.151172331 resolved to accept the enquiry

report.

ln the light ofthe above exphrtatton, the

objection rnay kindly be dropped.

Dr.S
ny.

Assistant
Pr ofbssor, iStage
School of ilI
Pure & A
pplied
yslcs

Pro
Iwo yea

:s seven
ronths
lt Sheru
btse Col
lege, Ka
nglung,

Bhutan (
Contract

)

N ine rm
nths at L
oudes
Matha c

ollege o1

Science
and Tec
hnology,
Thimvan

Pay not
fixed

anl

One yea

r ll rrn
nths at P
SG colle
gc of'Te
chnolog
y, Coinr
batore

flre irlegrrlar pron'ntions made by N
fU resulted in excess paylent of-bas

: pay of ut least Rs. 11.40 L:tkhs in

wo cases while in the other two instat

:es, the revised pay was yet to be fixr

i.

I'he VC, MGU replied (Decernber' 2l

l6) that in respect of Dr. G Anilktmu

, as per ciause l0 (g) of UGC Regulz

ion,20l0, no. distirrction should be nt

cle with reference to the nature ofdn
llLuragerlrent of the institution where

reviorus senlce rendered (private/loct

body/Govemrent) was corsidered I

l cormting past service.

The reply was not teruble as the sai(

clarse is applicable only to the regul



We were also infomed tbat, while cla
rification has been souglrt for lionr the
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serriice und since clarrlied by
K (May 2016) that prior service

in uraided/self linarrcmg co
cannot be reckoned as Qualifing

ice fol olacerrcnt under CAS.

Hon'ble Vice Chancellor has ordered to
in clarifuation liom the UCC and tl.te letter was

on the grant of pron'totion to Dr. to UGC seeking chriltation on thc nutter
Harikuraran Nair, in the case of Srlt. per UCC Regulations 2010 claLse l0.l (0.A

Mathew, no fixation of pay hoc or tenporary service oftncre than one
duration can be counted provided that:e m pay has been ellbcted till dare.

Regarding Dr. S Antony, it was rrrfbr

that the issuance oforder tbr I ) 1}e period ofservice was ofrmre than

ion tbr prormtion to the post of e year duration. -lheincurnbent 
was

lus been kept in abeyance. on the recolrnnendation of dr,rly constituted
electbn C olrl.tittee

ii ) The incumbent was selected to the
nent post m contiruatbn to the ad hoc or
porary serv,ce, wttltout atny break

-ltre prrrrrntion glamed to Dr: Flarikummn
Nair courting temporary service rvas in

dance with the prolrsions o1'UGC
s 2010. The Unrversiry received clarification
rorn UGC ude letter No. F.l6-412013 (pS/
MISC) Dated 08.07 .2017 liorn Under S
tary UGC. New Delhi that Chuse 10.0 of U
GC Regulations are nrandatory and shor,rld

stnctly Rrllowed for appointrent ofteachers
or academic staffin Universities and colleges
'l-he Intenul Quality AssLuance Cell (IQAC)
of the Univerchy tbLmd that the pron]otion

nted to Dr. flarikLltnmn Nair as Assistant pr

ofessor-Stage tl (AGP-7000) was valid and
University issued Order No. 7257 lIQ AC/l
rornotions/2O I 7/Adrmr dated 1 3. | 2.20 | 1 n
his regard.

ln the light of the above explanation, tlte a

objection rny kindly be dropped.



l\a

I ffe No.Ht uN-tJ4t,dsrat /-FttuN

ssor at School of

Behavioural Sciences joined in the service o
Mahahra Gandhi University as Assistant pro

or at School ofBehavioural Sciences on 2 I .01
0l I . The Syndicate held on 06. 12.20 l4 reso
d to cotmt the previous service rendered by S

Itircyrml Mathew, with effect liorn 03. l0_ 1998.
the date of'contrnencenrent ofher service as
turer in scale ofpay in rhe schoolofl\4edical Ed
cation, Koftayam

However, the nreeting of the Syrdicate sub-
rniftee on staffheld on 13.03.201 8 vide itern No
Ct.A..6 reconnnnded to cancel the decision tak
n at the nreeting of the Spdicate held on 06. I2
2014 vide ltem No. 46i 14.01/6998 regulrrzing
the seryice ol'Srnt. Rincyrol Mathew {iorn 03. I

0.1998 tal(ing rnto accoullt her service at SlvlE.
Tlrc Vice Chancellor apploved the reco
ions of the stb- conrnitlee as Der Mahatrna
dhi Unrversity Acr | 9[i5 Chapter Ill Rule | 0( I 7)
AN D Unive rsity O(ler No. 2049r\ lxl I i20 |

Adnm dated I 7.03.201 8 was issued

. However. the Hon High Court of Kerala up
WP(C). No.13265 of 2018 filed by Sml
rml Mathew, directed the universitv to oass
rs cornting past service in accordance with the
GC regulation without deJay. The mafter is now
placed before the Syrdicate ofthe r.rniversiry fbr
a decision-

Selection Conlmttee held on 2/6/2015 had

to prormte Dr Antony. S., Assista
nt Professor, SchoololPure and Apolied

the post of Reader with efibct lionr 9/l/20 l0
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jeckoning the Previom Service and also on the ba

lsis 
of the Appraisal repofts subrnitted by the incu

Irnberrt. 
S).nd ra.te heh. on 21.. 10.10 | 5 resolved t

io 
authon e the Vrce Chancellor to take appropna

lle 
decsron regarding rhe prolnotion of Dr. Anron

IV J.
t-

I

I

I

]Meanwhile, 
he subnrined a conrplatnt to Covem

lment 
aileging delay in the process of hs prorrntio

jn. [n order to gwe foolproof reply ro Govemnrcnt

l. 
details of his previou service was scrurinized ae

lain. 
Sincc there arose ccrtain doubts about the re

lckoning 
ot'hls previous service. opirrbn o1'Kerala

lState Audit Department (KSAD) was sought lor

l'the Kerala State Audit Deparhrrcnr had directed

Ithe 
University to obtain clarification fiom Govem

lrlent 
on the rstter Vide this oflice letter No. Ad

l. Al(2y8885i201 5 dated t9/In0l6, chrificatio

ln 
liom Oovemrnent on the rErtter was sought tbr

jAs per letter No.841200/20 | 6itl. kln dated 23.

]05. 
2016. Govemurnt of Kerala have inlonned i

lhat the prior service rendered in unarded/Self Fin

lancing 
Colleges camrot be reckoned as qualilying

jservice for placerrent urder Career Advancenren

It schenr. In the light of the clarificatron issued by

Ithe 
Govemnrnt and audh objection rn this regard

l. 
the rrcetings of the Syrdicate lreld orr 27.01.20

I 
I 7 and 0 | .04.201 7 considered the rruller and as

lper 
minutes item No. l8l/17.03/l7ll04 resolve

jd to cancel the inegular prornction granted to Dr

lAntony. 
S. Assistant Professor. School ofPure a

Ind Applied Physics and uriversity issued order N
t o. 2392 l All/ 3 /20 1 7/Adnn. dated 29.04.20 1 7 i't

Ithis 
regrd. A copy of the order is encbsed with I

jhis fur infomation.
I

I

I

I

I

lsi,.r". unir*..itv has taken action in the above car

les. the aurlh objectron rnay kndly be dropped.

l

I

I



rr. Sibi Zaclmrias is a tirc.lty in S.hoiP,r,lrl]" Accormranl Ceneral/ Depannrent of Hi1

lof Managerrcnt and Bisiness Shdilner 
botrcatnn that I was decded to recover the

tll
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Audit Paragraph 3.7.3.3

I rregular grant of advance

incr€ment
Syndicate consiCered the audit objections

sed by the Accorutlant General and resolved to in

(SMBS) which Rncrions tuder AI amunt granted to Dr Siby Zacharias, As
Protssor, School of ManagerrBnt and B
Studies.

regulations and his pronrotions

to be regulared rLnder AICTE
Dr Sibi Zcharias rvas appoi

as Lecturer in SMBS with eflect
05 August 2008. Consdering hi
service in St. Berchans college

irrgly, University issued Order No. 1653/

prolloted as Lecturer Senior
l;2501 TiAdrrn dated 2l .03.2017 cancellins

with ellbct fionr I I July 2003 and
tlou granted to Dr. Siby Zacharias before

Selection Grade with effect
date and to recover excess arrcunt of paiC to

I I .luly 2008.Under Career Advan
m as pointed out by Atdtt.

Schenr he was protnoted as
ate prolessor with effect froln I

I July 201 I in the pay band '37

7000 with AGp oi.qOOO.tt" was o,a lHou/ever, 
Dr Siby Zacharias filed a rvrit pethion

nted three compor.uxled advance i',1ir"l(W.{f )No 19825/:017) rn thc Hon. Lligh Cor

fbr acqLririrlg PhD rvhrle in seruil'l "' r\sr'rkr crr'lxslrgllrg urc ceclsnn ol tlle Unftcr

on 2e NovJrnber.20|I in thc rf itY. C onscqtrently. the Hon. High Cotrrt in its vcr

ofadvance increlltents resulted in ito ratiJy the decision taken by the Vrce Chancello
3ss palment of 2.32 lakh + DA lr and Universny Order No.il4u /A 9ll lZ0IT lLd
h is yct to be recorered fi-onr hinlmri dated l5/l2lZ0l.l was iisuecl accordmgly.

of 3 7400-67000). rct rssred on 15.06.2017 cancellcd the order i
ued by the Unrversity on 21.03.2017 an<j

ssued a clarifitariorr m Januan,r ,,-i,,-^.in,,^ ^^-..,.,^-; ^- ^ ^L^.-,-. ""rlersiry to consider it as a show caue notrce
2016 according to which tlree non-lto tlrc petiiioner to offer his exphnation and issue

tulrded incrernents for those whltesh orders thereafter The VLe Chancellor con
acquired PhD shall be granted only {duct.d a hearing on 26.0j.2017 in this nratter
PB-3 (15600-39100) and no advanld decided ro sr;k on ro rhe prormtion granted
I ncreutnt could be allowed in pB- jOr Siby Zcharias on I 1.07.20 | I to the post of
('37400-67000). .Audit noticed thatlAssociate professor as per UGC Reguratiors 2(

3()K had also issued orders (May 201 t 0 arul phce ir before the Syrdicare 6r a final de
I 6) to recover the lnegular payr€nts 

lcision. The Symdbate at its reeting held on 29.01
on this account. The irregr.rlar Sl.ZOtf vne ltem No.l76117.15/lt2 t92

ot'Kerula challenging rhe decision of the Uni

V The VC, MGU stated

201 6) ttlat the nutter woukl be

belore dre Syndicate for a the above exphnation the Audit
Reply was not tenable as the M

U has to revise tlrc pay and recover
excess payrent tltade to Dr Siby

nuy kindli.be dropped.
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GOK nuy ensure re-fixatio

f pay and recovery ofexcess pa

Audit Paragraph 3.7'3.5

mpmper contErcl

ManagerIEnt

ln this rBtter it b clarified that the MoU signed

Audit Paragraph 3.7.3.4

ovisional advances

p€ nding adjustme nt
otices werc issued to the erqrloyees who had

regularized the provisional advances within the

K ordered (.luly 2000) that Failure thrc fimit to resularire thern within

adjut tenrporary advances within iailing which their salary wouh be

would entail recovety in hrmp sun Followiru this, a nunber ofadvances have

long with penal lnterest at cunent settled and nntry are in the process ofbeing

rates. GOK, subsequently tled.

(October 20ll) a period olthree
fbr presentation of finalbills

the penal interest was lixed at l8 -fhe 
Syndicate at its rrEeting hekl on 25.02.2017

cent per anrrun on tlre mutilzed the audit objection in this leganl and

iou of advance. We noticed that 414 ided to recover the atmunt u'ith itrterest liotl
of plovisionaI atlvances sahry of those officials wl.ro had not submi

to Rs.6. l0 Crores given bY M bills for regulanzation ol'Provisional payrent. I

Uto also resolved to request the Accol-mlant

of variou Departnrents during r\ Ito drop the Audit Objcctions. in tlre light of
clalifications.2001 to March 2016 werc Yet to

adjrsted (October 20 l6).

c obserr,red that corLsequent to the

ofthe Finance wing to ensure

settlenent, the possibility of the

ry advances berng PartiallY

non- utilized and consequent

ion of fiurds outside the UniventtY

cannot be ruled out.

VC, MGU replied (Decetnber

16) that tlre Deputy Reglstrars have

authori:ed to lssue notices to

loyees who have not regularized the

visional advances within the

tin€ limit, hiling which their

be withheld.

XXII

24th August, 201I existed at the tilrr ol revisio
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fticle 5l of the Kerala Financial Co
n ()l'the printitrg rutes. 

-llle 
renurc of the MoU(K FC) \bl. I reqLLires rhut contruc

for the supply ofstores or exccution tltee years and h was colning to an end. A lies

MoU had to be signed. Revision of the existrng
f work shouh be nrade only after i

iting and receiving tenders liorn all
wish to tender. The tenns of the rittes was set as a condition of renewirrs

should also be definite and there NloU by M/s Vikas Publishing t.tome, Ne wbe no roonr fbr anrbiguity or
of any of hs provisiols. lhi. As per the order ofthe Hon. Vice-Chance

enm ofcontract once entered i o s the lrntter was placed befor-e tl.re Syndicatenot be rraterially varied without
previors consent ofthe on06.12.2014 (14.10) and the Syndicate

or the authority competent to enter to revlse the print rates, irrespective ofthertto tlte contract.

MGU iuvited (July 2008) ofcopies and a fresh MoU w,as signed on I

lor printing and supplfng custo th April Z0tS. The decisbn taken by the Stext books fof BCA and MCA.
contmcr w:Ls enrered (Augsr 2008 was due to the urgency of prirting new

) into behveerrthe
materhLs.

istmr of MGU and M/s. Vkas pu

lishing Horse Pw. L.td. lprinrerl tbr
ing and supplying customized text

for BCA and MCA, which wa
valiC fur three years lionr the date o lutetrng of the Syndicate heh on 25.02.201

pnnt order with provrsion to
idered the audit objection arrd resolvcd ro

that such itstallces shall not be repeated in

birsed on rtruttur I conselt. The
provkled lbr the printer to priur

deliver books at the following rates_
It was also resolved to request the Accounl

'I'able 3.4 : Rates
and delive

for printi
of books

General to drop the Audit Objections, in the

ofthe clarilicatious.

(Sotute: Agreement betwee
n MC U antl M/s. Vika:;

ishing House Pvt. Ltd)

contract also stlpulated that in
the pnnt run exceeded 1500 cop
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there would be a rnargnal tlecrease inl
the quoted price. 

I

We notbed that MGU. after initially al
warding thc work ro the prnrter. irr 2001
8 continues (2016) ro award tiesh prij
nting jobs to rhe sarE printer. without 

I

resol'ting to fi'esh tenders. lt was seen 
I

ihat a renewed agreelrent with the pri]
rter (Augusr 201 l) stipulated printing 

I

of37 paise, 3 | paise ald 30 j

for'500 pages, 1000 pages and
1500 pages respectively. On the expir.

ofthe period ofthe agreernent, the fi
derlanded an enltancenrnt of rate

by 3) per cant (i.e. l0 paise per pa
-l-lle 

S),ndrare ol MGL| lcceptcri
revised nres tlermnded by the

and executed a fresh agreelrrent
201 5).and paid enhancecl rates

shown in 'Iable 3.5

e observed tlrat MGU, instead of
ftrllg to open tender and seeking

rates, acceded to the
of the printer tbr enhancen.tent ol'
whrh had resulted in excess pa
of Rs. 23.l5 hklx. Thus,Lhe MCtr
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to ncrease the rates without ca

;for fresh tender was inegular. whil
calls tbr'fixing of responsibility. 

iVC, MGU stated (Decenrber 2
| 6) tlmt the agreelrtnt fbr. prirrting
s renewed wlthout liesh tender due
urgency ofprinting new study lrateri

The reply was not accepuble as
U was aware ofthe perbd of

and should have invited $esh
betbre the period of earlier
expned.

Autlit Paragraph 3,7.3.6
a c x pe nditurc due

to printing ol bar coded

a nsrvc r lmoks

Thc'uglr the rrunLrai filse numberins svsrenr was
troduceci tirr lhe fiflh and rhird sernesrer UCi (C

SS) exaninations 2015 OctoberA ovenroer

In ordcr to avoid lil lse nurnbcrng rn
mat(mg nccessary urcdifications in the

e valuadon canrps, the MGU i colrputr'r program bl. that partrular- exar]]ina

ed bar coded answer books lionr the
academic year 2009- 1 0. flnwever, fh

i, the online transnission by scanning tlre
was the rmde for tabulatirn ofrlarks lbr

otLler UG and PG cxaminations behrg
in alliliared collcges.

I-
llse m rrber-ing s\rten] was fe-intr()drK

lcd 
rrr C BCSS UG exar l)irxrtr)irs tiolrl

lOctober./N oven$er 201 5 due to nx

lblen$ 
reiating to scanmng ofbar

l. 
transnrission ofmarks frorn the

Univentv Exaninatiors are beirg conducted in a
lcentralized valuation caurps, net work

lconnectivity, 
difliculty in retrieval ofal

lswer book, threat to the secrecy ofbi

400 exarlination centres. llre answerbooks
being distribured anxrng afhliated colleses in t

r code due to rhe a\"ilability of mob
application to read bar code etc.

lots as per their requirenrents every year
Switching over to another t)?e olamwer book

of a sudden is practirally irpossible. Using di
As MGU had withdrawn the bar tlpe answer books in diferent colleees will
d answer books, Audit no16.6 6u1 1l.riiead to identification of answerbooks durins the
ese bar coded answer book u luch we aluation process.

re already prirrted were being used a-s

ordinary answer books with rrranual fli
Lse nurbering being done, except in th
e case of supplencntary examnration lSoftware for the tabulatbn ofrnrks and generati

jof UG snrdents admrtted prbr to 20lion of results has to be lrndilied before switching
j3. Ho*ever, even afier' finding the litiljover to the data enrry system liour the online tran

litf 
of bar coded systern and switching lslnission systenl lbr every exarnination. The rmdi



over to the nunual frlse nunrberrrg sylfication ofsoftrvare is now conpleted.
sterr! orders were agatn seen placed (l
Decernber 20 I 5 and July 2016) tbr pi

rrrrirrg 4tL hkh bar cocled aruwer bt,ol
ks at tlre rate of '5.35 per book. we lwhen v/s. KBPS supplied rrre answerbooks as
obser',red that the action of MGU to pjper the work order No.pS2/BAB/KBpS/2015
ri.t bar coded answerbooks which wldtd. I 6. 12.201 5 it was noticed rhat the Barcocres
ere not required resulted in avoidable ihad been decoded and the value printed along u,
excess expenditue crf Rs. 55 laklu, wlth the barcode in the prace of flre senar mimbers .

hiclr calls [o' fixing of resporr-sibility. jo be printed. l he errone.us pr-i.ting rvas wrth 4 L

The VC. MGU stated (December 26jakh nunrber ofanswerbooks. In otder to utili:e
l6) that, M/s Kerala Books and pu6;{lhzrl quantity, 1 agent decision was taken.fo
;liing Society. a GOK enterprse ensll manual.faise numbering with the answerbot
reously printed decoded value in tfre t'ks lt rrray also be noted that the lblse nunber pr
:u. lakh number ofanswer books suDlnted h the coturterfuil ofthe answerbooks along

riied against supply order dated 
'U 

Olwith the serial number b a securty feature also.

:cen$er 20 I 5 and it was to utilize thisl

luautity that urgenr decision was takel
r for re- introducirrg nranual ftlse nurrsl
:ring. T}e replv was not ternble as dsiAs Per U.g.No.l29IEAII/l/125i2017/Exarn Da

risio. ro re_introduce lilse nr"'nbering lted 
24.01 .2017 ruriversity has introduced answer

wats takerr in October 201 5 lo, speeialbooks wihout barcode irt the econontic point of
r declamtiolr ofresrrlts. lvle\'!/.

\ 2-t
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the above explanatioq the audit
be

ndit Paragrolh 3.7.4.1 Failure to
mply with

tatutory pmvisions on
t{ogional Provident I. und Conlnissioner, K

yarrr Region, vrle proceedrngs dated. 16.08.
and res ultant extra l2 had directed ro submlt a consolidated

an 2012. However. consequent to share). Our ofthese. as direcred by rhe
directiorrs of tlre Assistant Providentlal Provdent FLrnd comnrissioner the lnstitutional
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emF loyer and employee
fiorn the date ofjoining ofeach

nrployee. Accord ingly, arrears armu
ing to Rs. 4.35 Crore ('2. l5 Crores

Considering the ftrarcial dificulties frced by the
Uriverslry. the Regnnal pF Coulnissioner

Enrployers contribution and' 2.20C

SFIs to the EPF fiorn the dare of entrlry Act l9g5 whbh was later ratified by the Univey r:"*T However, the Regronal I'lnrty Syrdicare at its rneeting hcld on06.04.201j.'owlent Cornnissbner (Febnary 201
l3) directed MGU to remit anean of j

1^fh arn-!^.,-- --.1 , ' I

le nr lespect oIthe enployees oISFI
frorn tlte dale ol'inception was pard The Second and Third instalhDents of fu. 75.00

as Enployees contribution)

EPF during rhe period April 201 3 r

October 20 i 3.

We observed tllat as per para 32 of
EPF Schenr. no deduction can

MGU cannot recover the

yees to IJP[] Scherm froln the date
entry n to senvbe forced MGU rt,

was to be recovered fiont the

rxibility lbr the hilure ro enroll

pted the schedule ofpa\l.nenr subrnitted by the
rrivcrsiry r irte procccclings darcd. 06.()5.l() l j.

000/- each were remitted as per U.O. No. 27
l/SFl/2013/Admn. dated. l8-05-2013 and U
O.No. 3733iSFl/2013/Adrm. dated. 04-07_
0 ri.

trorr any lvages othel tlun tlul
rclr was paid in respect of the peri

or pan ol'the penod in respect of The Fourth and Final installnmt of Rs. 69.g5.6
ich the contribrtion was payable. As

6/- was reRritted vile U.O. No.5363/SFl/201
3/Adnn dated. 05- l0-2016.

paid by it in respect oIthe
ployee share. In order to recover the enrployees contribution.

lailure of MGU to enroll lhe ernp
already remitted by the utiverstty to Epl: organi
ation. Assisrant Regbtrar (SF ) wrs depLrtec| kt r

y the etlployee share also, resulting

st the oflrce of the Eplr at Koftayam on l2_ l2
20l4 to obtairr clarification whether tlrerc- were

n an avoidable expendirrre ofRs. 2
Crores. Besides, MGU was also

le to pay mterest and damages
by the EPF under the

nltted by the Unrversity fiorn the existing enrp

Provident FLurds and Miscellaneou.

ny legal irnpedirrcn$ as per tlte FlpF Act to reco
ver the anear of tlrc efiployees' contribution re

Plovisions Act 1952 anrcunting to fu.
3.78 Croles. The Accourts Officers, EPF infonrcd that there

are no provisions in the EpF Act, which allows tVC. MGU while concurring with
audit observations stated (

he errployer to recover the arear armurl of
2016) thar the ernployees

ployee's contribution fionr the rmnthly salary of
the enployees.

urg enployees ofthe institutions. '
ply was not acceptable as MCU
nor recovered the anrcurt tiorn fis

loyees even after a hpse ofthree Later the Assistant PF Con.rmissioner, EpF Kotr
ayarn tbrwarded surxrons ro thc I.le.ads of rhc
DepamTenrs of the Self Financing insritutions lo
appear for hearing and fbr payment ofclamages

Furher, MGU needs to lir the r

and interest for belated remitlance made during
pecified periods.

enployees ro EPF Scherre on tirc.

ln connection witir the above surnrnns. hearins
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Audit Parugraph 3.7.4.2

Deficiencies in the internal

control mechanism

Ias conducred at EpF OUice, Kottayarn on 05.
C2 20 15, rvhich was attended by the Deputy Re
grstr"r and Assisrant Registrar, Sft ofrh.
srty.. The Offcen requested the Assbtant pF Co
lTlrrssbner to exempt the Unversrtv fiorn the pe
yrcnt oi'huge arnount as datmges and nlerest.
the Ass$tant PF Cornnrissioner irrfonned that tl

e xrterest could not be waived/reduced. but
ages can be. He advised that the Unlversity
d approach the EpF Appelhte Tribunalto wai
the dantases. Steps are being taken for filing an
appealpetition for the ref,urd ofclarrnges. 1}e S

Jmdrcate c()nsidered the rudit objections miscrl
by the Accr)ruttanl Cenerul and it rvas resofued I
o. fiic arr appcal belirrc tl:e Eplj Appellate t.
xl to war\c the danuBes lnd ilnecessary. u
or Couxel be engaged ftrr the purpose,

However, in the context ofthe lieezng ofthe ba
nk accoLtnts of the School of Medical Educarior
nr counection with the paynent of EpF

arrears, WP (C)N o.1765/20|i (U) was filed in
the flon. Iligh Coum of Kerala and the Hon. I..lir
h Cloun irr its interirn ver-clict sraled the action oi
the. EPF- authorrties, allowing the umversity (Sch
ool ot Medicnl l.ducarion) to operate th,., balrk
ccorrrrts. The case is still pending in the Hon. Hi
h L L)ul1 ot Kerala fbr final verdicr.

ln consideration ofthe audit obseryation
stlengthening of intemal audit systen\ a section

rame "lnternalAudt" was fbnrpd on 23.01 .

18 urder the finance branch for conductinq
it with regard to the utilization of fi.nd in various

Irrtenml control provides ieasorrable Departn€nts and tnter School and Inter lJnileni
to the ManageltEnt about Cenlres.

iance of applicable rules arid

It was noticed that the intemal
m MGU was inadequate in

Strict drectiors had been gven to rhe sectionsofthe following.

ail.
to prepare annual DCB stateftEnts
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There was no

al audit wing in M
U. Step will be taken Io cross checkinc ofclalnrs

rng to the payrnnt ofrernuneratbn ftir
ofansrver scripts.

Denund Collection
Balance staterrpnts
are not being

* The Asset Register already prepared b found

ed and recovery o be incou,plete and steps are being taken to
dues watched

ve ly.

i! and corplete the sanle.

tTnnner.

xA Conlnittee has been constitr.rted tbr

There was no cross
checking of clainrs

draft for University Office Manual rn a tnre

ehting to the

nt ol-retnurerati<rn

r valu.ltion of llle aLrdit objectiom uay kindly be dropped in
scripts with light of the clafificatbns.
e to the data availab

e in the examination

w rg.

MGU had not
ained any asset

ter. Physical

ion ofassets has not

been contlucted

ng thc period of
ew.

r N4GU had no i

Pendent nranual olf
office procedLu'e ai

nd was adoptmg sl

ecretariat nrantnl 
I

which was not suitj

able in a universityl

set up. I

I
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r The VC, MGU whitj
e acceptng the auditl
obseruations stated
Decenrber 20l6)
at necessary action
would be taken to
rengthen the ltenral
control nrechanisrn.

Autlit Ptragmph -).8 C,
aston

perlbnrnnce of the MGU,
o It was in the light of the verdict of the Hon

e Supreme Cout tlrat the UniveNity usedrcally and financially, was fir from
llctory MGU offered courser whrc

powers to design and condtrt the acadentic

were nor recognzed by the UGC. I

progratrxres. Steps have been taken to c

lldred M LIA cotmes rhrough hs ofl'c
ge the nontenclature ofvarious pnrgrarrlres

centel s \ 4lich were not
bemg conducted by the UDiversity. in

by the AICTE. I-lowever, tbe cieg
rnity with the directircs of the Universrry
nts Comlssion.ceftilicates offered by MCU

to tltose awarded to studeu$
were pursu rg regulaq llll tirre

o All the Ofl'Canrpus Centres lrave been c
d and the MBA progranlne is no nxrre

MBA courses approved by the AlC1. dlcted in the Oll'Canpus stre:rnr.

o Orr the basis ol-a series of discussons the
:. A Five Year. lntegrated Double De

BA ( C rirnino logy.) LLB (Honor"r
) course o ftbled by MGU was nei

on. Vice Chancellor and pro Vice

recogrzed by the UGC nor
r had with rhe Bar Council, of India,

with the nonrs laid down by tlre
were nnde irr the Syllabus. The Bar Council

ourcil of hdia. The career.of'970
of lndra agreed to lirnrt the fine, to Rs. 2

wlu hlr vr. enrol[,.d tirr the
hs ancl the lJr:iversity has rentitted tlle

s at risk since the BCI has nnde it
t of-the students who have cornpleied the

lear that they would not be eliglble
urse. llence the risk cited by rhe audit does

ll as Advocates and practice [a
not exst.

o The scherne and syllabLs for. the UGa prolbssion.

i The directions of the UGC to s were approved by the Acadernrc Council

unifomr syllabw to ensure
at ts nrcettng held on 06.05.20 | 7 and c

rrcbility of students across the hi
s corrurenced for the UG courses with the
evised syllabus in force liorn the academic
ear 2017 - 18.

MCU. There was delay in publi o Tlre Univesity has taken steps ro release
of results ol'the UC/pG courses o results in accordance with the Bxamnaton

Clalendar. Most of the results are published
by MGl,.r. Results of rcvaluation

fanswer books were released very n tirre. Unversity lras issued orders to
r.l sonE ntstances, after tire conp e a fine ofRs. 100001 for consprcuous

ation ofnrarks during valuatbn.

education nstinrtbns in the counn-y i
.l abroad is yer to be cornnlied wirh

o l'the itext examinatiou" thrls
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rdit We notrced rhat t97 of the 314 j

esearch Guides appoirrted Uy lvtCU j

ere inehgible ro hoH the posr. 
i

stances of MGU. friling to tap potel

lnrnr 
revenre strearru and incurrirrg inef

lgutar expenditure were seen. MCU haj .
ld 

to fbrgo U(;C/CrOK assistance dLre 
]

Ito 
its,failure to cornply with stipulated 

I

lSuidelines. The staf oI MGU contrnuer

:.1"- l. pi'd HRA ar inelig,rble higher rl
ates despite directives fiom GOK to fl
he conrrary Exccss payrnnr on this al
ccor.xlt was Rs.2.20 crore duri g 20 | I o
I-ll ro 2015-16. Even rhough exarnJ
nation work was pan oloflrcmldurv, tl
he leachers were nregrlarty pard remul

.rcIaliol 
of l{s. I j.97 

c rore d uring 20 | I
| - | 2 r() 20 t4- 15. t ailLue ot.MC-U to j

:rrroll crrrployecs irrto LIrF scjrertre Ful
n the date of'ently into r"^.i"" ,=rrlt.l o

I in avoidable expenriinue of Rs.2.l0 j

rlar expenditure were seen. MCU hal ^to fbrgo U(iClGOK assistance dLre l

hardship to the students.

revenue strealrb; and nrcurrirrg i

o Tlre Univenity grants recogtlition as
h Guides only on the basis of thc directives
ssued by the UCC.

With the irnplenrntation of the recornrenca
tions of the. lOtl pay Revisbn Conllrsson.
Kerala vide G.O(p)No. l01201(r/1.in dated

anct potential liabilhy ol'Rs.-1.78 
]

towards interest ancl danrages. j

t't - lo
Irregrr Irrcgulur pronDtbrs. granl ol.

2l | .2016 IIRA is given to rhe u.Livenfty
ployees at the rate approved by the Gor

ount ot'hck ofquorurr due to the delay in,
onstitution of the nrembers of the Academic

rEnt.

It has ah-eady been deciCed that nr.r

ation shall be paiC to the teachers firr va
on ofanswer scripts ofregular shldents and
Unversity order N o. 7 lT lEAJUl/47g| 201
/Exam dated |.12.2016 has already been i
ued.

Thc Slndicate has resolvecl to file an appeat
betbre the IJPF AppelLrte tribLmal to waive I

he tiarrnges and it'lecessary a scnior
sel be engaged ftrr the purposc.

'fhe rreeting ol'the Acaclcniic Corurcil is no
w convened reguiarly. On earlier occasions,
the nreetings could not be conducteo on

l(jr(,rc rowards mterest and darrrrecs. ,

lrrr - 
1,

jlrregLr lregrlar pronntiom, grun, otol

ldvance 
mcren€nts, deEctive contract 

I

lrftrnagenrent, 
avoidable expenditure, e1

Irc 
were noriced. Besiies, irregularitiesl

lwerc notrced in the f,urctioninq of Self l

lFinrrrcirrg trrsrirutiorx I.aaing I toss tol

lMcr. I "jMajor decisions were raken by the Vj

lC 
without holding corsultations wirn ti

llre 
Acadernic Courail. fhis resuhed rnj

Itlre 
MGU rakirg wrong decbioru n vl

anors nstances. which could have bel
en avoided had the starurory bodies lil o
ke the Acadenric Council and CDC bi
een hrly firnuional. 'Ile CDC, raskedl
with the responsibitiry to review the iul
plernentation of vari:ru p,og.a,rrr,*, ol
d aclivrties ntet onbr rrnce dtrirrc 20 | I

I - | 2 to l0 I 5- 16. These snn o"ry bol
res were Utus rendered defincl 

I

Courcil. ln future, this practice wi not be
peated

The charge ot'Direcror. College Developrre
nr L ounctl has been assigted to a professor
ofthe Statutory Department. Steps are also
take rr to till up tlr vacarcy rhrough Kerala
ublrc Selvrce Cornrnission and th-e uacarry
s reported to KpSC.

The Universrty has lomred an InternalAudit
Wing to conduct audit wrth regard to
sry Deparhrcntylnter Univercity Schoo
enrres as per O ltrce Order No.FO/Audir/l
/20l8 dared 23.0 t.20 t8.
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was no tntemal audit wing in
MCU which resulted in the lack of

I control ureclranisrn.

Attdit Paragraph 5.3 Fra
ulent dra*,| of Syndicate vide Order No. 42gll/J l2/20t5
re muneration for

08.03.2016 consrrnrted a high level
of the Mahatrn Gandhi

(MGU) were pakl
Cotr:ruission consistirrg of pro Vice Chanccllor

firl valuation ofarxwr scripts done
therlr As per MCU cir.cular (July 2

two lnernbers of the Sytdicate to collduct a

l3) the canp olli!-ers ot valLuriotl
iled ancl conprehensive erquiry in to the

nps had to subnrit clanm of drawl o l'retrtureration by the canrp offrcer.
along with their State Bank of 'lrava

(SBT) accowrt nrurbers for e
team ofexpens conprbing one Assistarrt

irrg dnect payrnnt of rerruneraliolr and two Section OlEbers were also
the exarniners.

We obserued liorn the scnniny o
assist the Errluiry Cornnrissbn. -fhe

that the caltp oflicer of and the Expens conducted a detailed enquiry

I of Technolory and Applied verified all the docrnnents. A total annult of(STAS) Parhanaurthhra requesred i
201 5) the Finance Oflicer o 19,10,7911- ( Rr"rpees n\ ineteen Lakhs

MGU to issue hirn a cheque 1br 'fhousand Seven f lurdr.ed and Ninety One
o frernuneration to the

on the plea that most ofthe was found clainred in excess by thc Canp O

. 1'he cheques issued to the Carp O fficer br.

above excess chins were neither bsued nor

or sanctioned by the Finance Officer.

lminen. 
After disbusen€nt, rhe canp

loBiccr 
subnritted conringent bills clairr

Ing thrt I .54.3 23 arswer scripts were

The audit observatiors in this rcgard nrav

kinclly be dropped.

j"ionr'"a ar the caup il;;;;"i;d
lRs.22.l7 lakis was rrnde to rhe exanl

liners. 
As a resulr ofcross check ofthel

lclainr contained in rhe contingenr b Js 
]

lrvith the stockfutudle relmrer rrurntairrl

led at the carrp, we observed rhat odJ

I 
t ,O f .eZ+ amwer scripts and not t,S+l

j,323 answer scripts were evaluated atj

Ithe 
caurn 

i

lWc _ohser"ued 
rhar rl)e ctrnp officer hal

kl inflated the number ofansrver.scrrpt]



til

F lf e No.Ht uN -a3 4/1tJ5tAJ]| /_HL UN

s by 52,349 nurbers iu rhe contingent
bills subrnitted by hiru and rracle an ad
ditional clarrr of Rs. 11.26 lakhs which

',vas not disbursed to the exarliners. i

Consequent to out- audit tuaing t.f u,-r" 
j

enabled the canrp omcer to (leli
Rs. ll.26 lakh-s.

iu vu auu|l lllulllg (June 
I

12016), the MGU placed the canp offil

lcer 
aM a section officer (currently Asl

isrstant Regbfiar (Exans.) under stsoel

lrsion (July 20 I 6) who were ,"rponiibl

llc lirl subrnission and pirssing of the cll

Jaln rr.spectivcLy. l'he VC, MGU srate I

ld iDecenrber 20 t6) that in addition ro]

Ithe 
departnrntal erquiry being conduj

lctcd 
by MGIJ. dre nraner.had been rel

lpomed to the Stare Vigilance and Antil
lCoruption Bureau which had registeri

led a case in this regard, 
I

]\Vc. 
hou,ever obserr,,ed that no actionl

llracl been inltiated against the Finance 
I

l( 
) llic-'f u ho was pr.irrrarily resporuibhl

llor 
vi()lating rhe ordeB ol-rhe MGU b]

ly agleeng to the request of the carnn 
Iollicer krr paylent thlough cheqLe w;

R.jg
r onaoalco6 q6-

d.{u)1.3-ttd o(rut'I(n-
o(rn@ rr l|tlo.lo<ru rull'tl* .-.u c(fut- aldog

o'LlcuoD<tb .rJl'g
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crJl2/29593/12loac. oil rur mnud aroroi
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APPENDIX III
Appendix From Audit RePort

Appendix 3.1

List of oflicials promoted in violation of Pay Revision Orders

(Reference: Paragmph 3.7'2.3; Page: 50)

\rnrc of
llosts

Name (|f Ilmployee
Date of
Pron$tfun

Ilike in Basic pay
(in 71 Diff€rence

(in tr
No. of
months

Amount
(Dilferencc x
No. of months.)

(in frI'rom To

Pool Oflicer

Beevikuniu O 3t.03.201I 35320 37040 1720 60 103200

Mollv M C t9.01.2013 36960 3794O+9N 1880 38 '7 t440

t!
Ananthasankaran K 0l.l I .2014 38600 3"1940+2380 1720 l7 29240

lndira K K 01.06.2015 38600 3'7940F.3200 2540 l0 254co

).

Seclion
Oincer (Fair
Cupy and
Despatch)
Higher Crade

SaDliva Beevi K M 3l.03.201 I 328fi 35320 2460 60 t4'1ffi
6. Santhi C P 0r.04.201I 32860 35320 2460 60 141ffi
'7. Omana V P 19.01.2013 34500 361,10+820 2460 38 93480

8. Murali K K 23.0r.2013 34500 36140 1640 38 62320

9. Lalu P 23.0t.20t3 345m 36140 1640 38 62320

t0. Priya V N 23.0r.2013 33680 36140 2460 38 93480

n Mohanan P M 0l.l1.2014 34500 36140+820 2460 t7 4r820

ll. Rukkiva Beevi A o1.t2.20t4 35320 36140+820 1640 t6 26240

ll. Surendran S 0l.05.2015 33680 353m 1640 II 18040

Madhumathv A S 01.06.2015 36r40 36140+1640 t640 l0 16400

t5

Section
Officer (Fair
Copy and
Despatch)

Purushothaman P S 31.03.201I 298(0 30610 750 60 45000

to. Sailaia Devi N 01.04.201 I 30610 3r360 750 60 45000

t'7 . Raieena P A 19.0t.2013 33680 34500 820 38 3l160

l8 Annamma V I 19.01.2013 30610 313@ 750 38 28500

l9 Chandramma P P 23.Ot.2013 30610 31360 750 38 285m

10.

2 L.

Annamrna K 23.01.2013 306 r0 31360 750 38 28500

Sulochana V R 3t.to.2rt4 31360 3Ztto 750 t7 r2'150

2). Geetha T U 0r.t2.20t4 321l0 328ffi 't 50 t6 12000

Pradeeo Kumar L G 01.05.2015 32n0 328@ 750 ll 8250

)1. Anzari M J 0l.06.2015 32t to 328ffi 750 l0 7500

15. Geeihamma K N 01.09.2015 32tr0 328& 750 7 5250

26.
Conductor
Hicher Grade

Tomy Varghese 20.01.2014 14980 16180 1200 26 3l2m

2't .

Pass

Exanriner
P V Jacob 20.01.2014 1200 26 31200

28. Assrstant
Librarian

G Geetha Bai 25.03.2013 t720 36 61920

29. Joy Joseph 19.03.2015 t720 r2 20640
.l o'f,\1. 1335950
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